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HOUSE OF THE PEOPLE
Tuesday, 8th December, 1953

The House met at Half Past One
of the Clock

[MR. SPeaRER in the Chair]
ORAL ANSWERS TO QUESTIONS
HiGH DENOMINATION POSTAGE STAMPS

*697. Shri S. N, Das: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that recently
instances have been found where lrigh
denomination postage stamps on
foreign letters posted in street letter-
boxes were found to have been re-
moved during the course of their
iransmission;

(b) if so, what is the total number
of cases that have come to notice; and

(c) whether any enquiry is being
made into the matter?

The Deputy Minister of Commmnni-
cations (Shri Raj Bahadur): (a) Yes.

(b) 19.
{c) Yes.

Shri 8. N, Das: May I know the
value of the sums invoived in the
cases detected so far?

Shri Raj Bahadur: The largest num-
ber of cases which have come to our
nctice was in Delhi, The number of
cases was 11 and the total value Rs.
28 only. There were 6 cases in Bom-
bay but the value was very regligi-
ble. There was one case in Rajasthan
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and there was one in West Bengal and
the value being Rs. 3-12-0.

Shri 8. N, Das: May I know whe-
ther any persons have been prosecuted
on this account and if so, what is their
number?

Shri Raj Bahadur: We have not
been able to lay our hands on the
culprits.

Foop SITuATION

*G98, Shri 8. N. Das: Will the Minis-
ter of Food and Agriculture be pleased
to state:

{a}) what is the overall picture of
the prospect of the standing food
crops in different States;

(b) whether any estimate of the
total area and yield has been made
and is available; and

(c) what is the present food situa-
tion and future prospects of such of
the areas as were affecteq by floods?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) The overall prospects of the
standing food crops in the different
States are reported to be generally
satisfactory.

{b) A statement showing the Pre-
liminary Estimates of acreage under
Kharif Cereals is placed on the Table
of the House. [See Appendix IV,
annexure No, 1.]

Estimates of Production are not-

yet due,
) (c) The present over-all food posi-
tion is generally satisfactory. In
spite of the floods the crop prospects
are not unsatisfactory.
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Shri 8. N, Das: May I know the pa.ts
of Mysore, Bombay and Madras States
which have suffered from inadequate
rainfall, and may I also know whether
there has been sufficient rainfall now?

Shri M. V. Krishnappa: These parts
of Mysore, Madras and Bombay States
had unprecedented rains this year.
Only last year they were scarcity-
affected areas.

Shri §. N. Das: May I know whnether
in North Bihar there were some areas
which were adversely affected for
want of raing during the Hathia
season?

The Minister of Food and Azricul-
ture (Shri Kidwai): The hon. Member
knows better than I do about the con-
ditions in Bihar.

Shri N. M. Lingam: May I know the
estimated percentage increase in pro-
duction this year over last year's pro-
duction?

Shri M. V. Krishnappa: The estima-
ted acreage increase is availablea, We
have not been able to find out the
estimated production. It will take
some time before we can estimate the
producticn this year.

Shrimati Ammsa Swaminsdkan: The
hon. Minister stated just aow that
certain parts had unprecedented rains
this year. May I know whether the
rains would spoil the crop or whether
it is expected that the crops would be
good this year?

Shri M, V. Krisknappa: Whenever
there is heavy or excessive rain,
there is some damage also. But the
overall picture about production will
be brighter than what it was last
year.

Shri S, N. Das: May I know whe-
ther there has been any decrease in
any of the States in the acreage of
land under food crops?

Shri M. V. KErishnappa: In Bihar,
there is some decrease. But in u]l other
. States, the acreage is on the increase.
I can give the figures.
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Mr. Speaker: We will go 1o the
next question.

GraM SEVAES

*699, Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agricul-
tare be pleased to state the number
of centres opened for training gram
sevaks for Community development
work in various States?

(b) How many trainees have so far
passed out from these centres?

(c) Do Government propose to im-
part at some of these centres longer
training for producing agricultural
diploma holders?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) 34.

(b) 2586 upto 31st October, 1953.

(¢) Yes, it is proposed to impart
training in basic agriculture for a
period of one year at 22 of the exist-
ing Extension Training Centres.

Dr. Ram Subbag Singh: It has just
now been stated that it is proposed to
start some basic centres at some of
these institutions. May I know whe-
ther there is any proposal before the
Government to start any new basic
agricultural sehool for giving train~
ing in agricultural diploma?

Shri M. V. Krishmappa: Yes. In ad-
dition to the new wings that we at-
tach to the existing extension train-
ing centres, we intend to establish
22 new agricultural schools this year.

Dr. Ram Subhag Singh: May I know
where these schools will be establish-
ed and how many students will be
given training in these basic schools?

Shri M. V. Krishnappa: The number,
as I sald, is 22. In Bombay we intend
to start 2:; in Bihar 2, in Madhy=z
Pradesh 2; in Madras 3; in Orissa 1;
in Punjab 2; in West Bengal 2; in
Hyderabad t; in Madhya Bharat 1; in
PEPSU 1; and in all other States 1
each.
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Dr. Ram Subhag Singh: Are the
students admitted into these institu-
tions on the basis of competition or
simply as the principalg require?

Shri M, V., Krishnappa: A certain
amount of minimum qualification
will be fixed. It is the State Govern-
ment's concern.

Dr. Ram Subhag Bingh: What will
be the gualification?

Mr. Speaker: We will go to the
next question.

RanLwWAY EARNINGS

*784. Dr. Ram Subhag Sipgh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that there
has been a marked fall in the passen-
ger and goods earnings of the Indian
Railways this year; and

(b), if so, the reasons therefor?

The Depuly Minister of Railways
and Transport (Shri Alagesan): (a)
No.

{b) Does not arise.

Dr, Ram Subhag Singh: May I
know whether there has been any in-
crease in the receipts from fares and
freights this year?

Shri Alagesan: No increase, but a
slight fall.

Shri Punposse: Some time back it
was stated on the floor of the House
that there was a slight fall, Does it
continue, or has the situation improv-
ed?

Shri Alagesan: Not only sometime
back, but just pow I stated that there
has been a slight fall

Shri Damodara Menon: May I know
whether the slight fall is due to the
present rate of fares?

Shri Alagesan: No, Sir. It cannot be
attributed to that.

Shri Kelappan: In reply to part
(b), the hon. Minister frst said
“Does not arise” and then he says
that there was a slight fall
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Shri Alagesan: The question asked
was whether there was a “marked
fall™

Mr. Speaker: Let us go to the next
question.

O11-CAKES

*701. Shri V. P. Nayar: (a) Wil
the Minister of Food and Agriculture
be pleased to state whether Govern-
ment had sanctioned in 1949 a scheme
for investigation of nutritive value of
different oil cakes produced by ghanni
and expeller processes?

(b) Will Government place on the
Table of the House a statement show-
ing the extent to which different pro-
posals in the scheme have been im-
plemented so far?

(c) What is the todal cost imcurred
on this scheme so far?

The Depuly Minister of Food and
Agricolture (Shei M, V. Krishnapps):
{a) Yes.

(b) A. statement is placed on the
Tgble of the House. [See Appendix
IV, annexure No. 2.]

(c) Rs. 1,15,810/-/- (actual) till 31st
March, 1853,

Bhri V. I Mayar: Pram the state-
ment, it is seen that the scheme has
been extended for a further period
extending up to March 1955. May I
know whether it is not a fact that
the delay in going through with the
scheme was due to the appointment
of staff, non-availability of funds and
the difficulty in procurement of sam-
ple cake?

Shri M. V. Krishnappa: Yes, that
is one of the reasons, because it is a
very complicated matter, It is a ques-
tion of research. It is very important
for us to get the required quantities
of various cakes and the operatives
we had to recruit had to be well-
qualified staff, Therefore, it took
some time and that was the reasom
for extending this period.

Shri V. P. Nayar: May I know whe-
ther this research is confined only to
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finding out the nutritive value of oil
cakes for cattle or for human beings
also?

Sari M. V, Krishnappa: For the
present, it is confined fo cattle; after
proper investigation is carried out,
'we may take some steps to extend
it to all other spheres.

Shri V. P. Nayar: Are Government

aware that in Travancore-Cochin
especially, many people eat oif
cakes?

Shri M. V. Krishnappa: In many
parts of this country villagers eat
oil cake. In my village also, they eat
oil cake,

'Fisa PRODUCTION

*702. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the figure of fish pro-
duction in India has shown a steady
decline since 1951 and if so, the
TEeasons,

(b) whether it is a fact that at the
end of the 3rd year of the Five Year
Plan, the production of fish has been
conslderably less than what it was
+ before the Plan started; and

(c) if so, the steps taken by Govern-
ment to step up production to attain
the target of the Plan?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
{a) No,

(b) Figures of production for the
third year of the Plan, viz. 1953-54,
are not yet available,

{c) In addition to general develop-
ment work in most of the States, steps
are being taken to increase produc-
tion of fish wunder the following
schemes:—

(1) G.M.F. fisheries schemes.

{2) Expansion of marine fish-
* eries under the T.C.A, Program-
me,
(3) Fishing community develop-
ment project under the Norwegian
aid programme.

8 DECEMBER 1953

Oral Answers 918

(4) Cooperative Fisheries de-
velopment under Canadian Assis-
tance Programme.

Shri V. P, Nayar: Could I know
from the hon. Minister what has been
the specific increase in the catch of
fish from marine sources on account
of the working of the Five Year Plan
so far?

Shri M. V. Krishnappa: It is on the
increase ag I have already said, The
figures are: In 1951, it was 7,51,000
tons; in 1952, it increased by about
2,000 tons. But in 1952. one factor has
to be taken into account. The sardine
fish which contributes to the total
catch to a very great extent was ab-
sent that year; we could not get it,
because it is a complicated thing,
the difficulty being that only once in
two years or so, they come nearer
io the shores.

Shri V. P. Nayar: The hon. Minis-
ter said that the deficit was mostly
due to sardine fishing. May I know
whether he is aware that in the mat-
ter of sardines we have suffered a
loss of about 10 lakh maunds in one
year off the coast of Malabar?

Shri M, V. Krishnappa: It is more
than that. It is 90,000 tons.

Shri V. P. Nayar: May I know whe-
ther Government have enquired into
the causes for this?

Shri M, V, Krishnappa: It is beyond
human control. This is a particular
type of fish which happens some-
times to come nearer to the shore
and sometimes it goes far off from
the shore. It is not our fault.

Shri V. P. Nayar: Are Government
aware that sardine fish is a regular
source of income for the fishermen
who are fishing off the Malabar coast
every year?

Shri M. V. Krishnappa: 1t is a fact
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TourisTs

*703. Bhri Amjad Ali: Will the
Minister of Transport be pleased to
state:

(a) whether there is a rest camp
in the Kazirenga Forests Game Sanc-
tuary of Assam for tourists to see the
rare species of animals; and

(b) what facilities are now provided
to tourists in Assam to see various
places of interest in that State?

The Parliamentary Secretary to the
Minisier of Railways and Transport
(Shri Shahnawaz Khan): (a) There
is a furnished Inspection Bungalow at
Baguri near Kazirenga where visi-
tors to the Sanctuary can stay.

(b) The important places of tour-
ist interest in Assam are Shillong,
where good  hotels exist. the Kazi-
renga Wild Life Sanctuary, where there
is an Inspection Bungalow nearby.
and the Manas i.e. the North Kam-
rup Game Sanctuary where suitable
arrangements for the stay of visitors
are made if advance notice is given
to the State Forest Department.

Shri Amjad Ali: Arising out of
part (a) of my question, what are
the rare species of animals that tour-

ists are expected to see in the Kazi- -

renga Game Sanctuary of Assam?

Mr. Speaker: I am afraid this is
going much beyond the scope of the
question.

Shri Shahnawaz Khan: I can tell
him,

Mr. Speaker: He may tell him; but
it is not within the scope of the ques-
tion.

Shri Amjad Ali: It is specifically
mentioned in my question ‘to see the
rare species of animals’.

Mr. Speaker: It does not mean—as
I could read the language—giving a
whole list and a description.

Shri Amjad Ali: May I know what
facilities in the nature of pamphlets,
books and other propaganda leaflets
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—as has been done in the case of
Kashmir and Kulu—have been provid-
ed with regard to the State of Assam
to give the tourists an idea of what
objects of interest they can see in
Assam and for development of tour-
ist trade in the country?

Shri Shahmawaz Khan: I believe no
specific literature is being published
in respect of sanctuaries in Assam,
but there is a general type of pamph-
let that is published in regard to vari-
ous places of interest, particularly for
those who are interested in seeing
wild life,

Shri Amjad Ali: Has there been
any attempt to build tourist trade in
that side of the country?

The Minister of Railways and
Transport (Shri L. B. Shastri): The
Assam Government is taking interest
in that matter. If they want any help
from us regarding literature, etc., we
will be most willing to give it.

SLEEPING TABLETS

*704. Shri D, C. Sharma: Will the
Minister of Health be pleased to state:

(a) what kinds of sleeping tablets
are in use in India;

{b) how many of these are manu-
factured in India and how many are
Imported from other countries; and

(c) whether the habit of taking
these is on the increase or on the
decrease?

The Deputy Minister of Health
(Shrimali Chandrasekhar): (a) The
following kinds of sleeping tablets
are commonly used in India:

(1) Barbiturates and
(2) Alkaloids of oplum.

(b) Barbiturates are imported. -Al-
kaloids of opium are manufactured
in India.

(e) It is not possible to express any
definite views in the matter. The im-
ports, however, show a progressive
decline and no complaints have been
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received by Government that this
habit is on the increase.

Shri D, C, Sharma: May I know,
Sir, if the WHO is contemplating to
conduct an enquiry into the use of
sleeping tablets in India as they have
done in Europe?

Shrimati Chandrasekhar: I have no
information, Sir.

Shri D. C. Sharma: May I know,
Sir, if the sleeping tablets that are in
use in India have been analysed by
any research laboratories?

Shrimati Chandrasekhar: All the
drugs are analysed.

Shri D. C. Sharma: May 1 know,
Sir, if the Minister is aware of the
fact that the use of sleeping tablets
is like addiction to drugs and whether
the Ministry is going to educate the
public about the pernicious effects of
these tablets?

Shrimati  Chandrasekhar:  These
tablets are issued to the public only
under medic¢al pracétitioner’s certi-
ficates.

Shri V. P, Nayar: Are Governmernt
aware that drugs like Gardinal are
sold free to people and there have
been cases -already of over-desage and
death. Especially, when people want
to commit suicide -such drugs are
used.

Mr, Speaker: Order, order,

RaLway PORTERS

*705. Shri D. C. Sharma: Will the
Minister of Rallways 'be pleased to
state what action Government have
taken on the representation made by
the -Delhi railway porters on the Sth
of August, 19537

The Parliamentary Secretary to the
Minister of Railways and Transpoxt
(Shri Shahnawaz Khan): The hon.
Member is presumably referring to
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ihe representation headed “A Memo-
randum on the demands of the licen-
sed porters working in Deithi for
consideration of Members of Parlia-
ment” submitted by the Railway
Coolie Union, Delhi, a copy of which
was sent to the Minister for Transport
and_ ‘Rgilways. A statement indicat-
ing the results of the examination
made of the various demands of the
Railway Coolie Union, Delhi Jn. is
placed on the Table of the House
with reference to an undertaking
given in reply to ome of supplemen-
tary questions asked in connection
with Starred Question No. 1088 on the
7th September, 1953. [See Appendix
IV, annexure No. 3.]

Shri D. C. Sharma: May 1 know,
Sir, if the railway porters are not
railway servants, under what -cate-
gory do they come?

Shri Shahnawaz Khan: They are
not railway servants; they are licen-
sees.

Shri D. C. Sharma: May I know,
Sir, what is the difference between
a railway servant and a Licensee, as
my hon. friend is trying to make out?

The Minister of Railways and
Transport (Shri L, B. Shastri): He is
engaged by a contractor; therefore, he
is not a railway employee. He is not
directly paid by the railway.

Bhri D. C. Sharma: May I know,
Sir, whether Government are aware
of the evil effects of the contract sys- -
tem under which these railway por-
ters are engaged?

Shri L. B. Shastri: We are aware
of that, We consulted several unions
at different places and they have not
favoured the proposal of the con-
tract system being dropped and the
decasualisation system being intro-
duced,

Shri ©. 'C. Sherma: What efforts
are Governmant meking to overcome
the evil effdots ‘of ‘the dontract sys-
tem?

Shri L. B. Shastri: It is for the
coolies to agree first. -
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Sarj A. N. Vidyalankar: May I
kpow whether similar representations
have been received from porters
working at other stations too?

Mr, Speaker: The question is res-
tricted to Delhi railway station.

Shri Sarangadhar Das: May I re-
quest the Minister not to use the word
“coolie” but porter?

SHORTAGE OF RAILWAY WaAGONS

*706. Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
shortage of wagons is keenly felt in
the Northern Railway; and

{(b) what steps Government are
taking: to overcome it?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Until
the end of November there was hard-
ly any shortage of wagons on the
Northern Railway and Ipading was
generally current. During the busy
season, which lasts from December to
June, however, it is not possible to
meet currently all the demands for
wagons.

(b) By getting more wagons and
locomotives.

Shri D. C. Sharma: May I know,
Sir, if people have not complained
against the short supply of coal on
account of scarcity of wagons?

Shri Shahnawaz Khan: There have
been very few complaints. Whatever
complaints have been received have
been very thoroughly scrutinised.

Sari D. C. Sharma: May I know,
Sir, if complaints have not been made
to the effect that certain goods could
not be sent to other places because
of short supply of wagons?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): I do
not know what specific complaint the
hon. Member refers to, Up till Novem-
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ber we have been able to move the
traffic that offered currently and
there were no outstandings. From
December onwards it may go up a
little.

8ori D. C, Sharma: I must say it is
not the rightt way iof Teplring. You
will not give us time: otherwise I can
give a list of the tompaints.

Mr, Speaker; The hon. Member will
appreciate that Question Hour is to
be utilised for getting as accurate in-
formation as possible with the least
of argument,

Shri D. C, Sharma: All right, Sir.
Have the hosiery merchants not com-
plained that they are not getting the
required number of wagons for the
transport of goods?

Shri Alagesan: I can only state that
on the Northern Railway as far as the
month of October is concerned we
have been able to move the goods
that offered for loading. That shows
that we are able to move the traffic
currently. I have figures with the help
of which I can make that statement.

WIRELESS FREQUENCIES

#*707. Sardar Hukam Singh: Will the
Minister of Communications be
pleased to state:

(a) whether the number of avail-
able freguencies for radio is far out-
stripped by the present total world
demand;

(b) whether the contemplated list
indicating the specific frequencies to
each wireless circuit in the world
could be agreed to, and any frequency
assignment plan has been prepared by
EARC. Geneva in 1951; and

{c) whether our “Wireless Planning
and Co-ordination Branch” has been
able to clear frequencies for our pre-
sent needs?

The Deputy Minister of Communi-
cations (8hri Raj Bahadur): {a) Yes.

(b) India was a participant in the
Extraordinary Administrative Radio
Conference held at Geneva in 1951



925 Oral Answers

and is a signatory with certain reser-
vations to the Agreement arrived
there. No plan covering the frequen-
cy assignments to all circuits in the
world was prepared. Plans for cer-
tain services only were adopted and
India hae agreed to them subject to
her reservations,

(c) The Wireless Planning & Co-
ordination Branch has been progres-
sively clearing frequencies and im-
plementing the assignments in the
approved plans.

Sardar Hukam Singh: May I know
whether the allotment made by the
Geneva Conference placed us in a
handicap because that allotment could
w01 meet our reqguirement:

Shri Raj Bahadur: As a matter of
fact, so far as radio services are con-
cerned we are not as well develop-
ed as the other important countries in
the world are. The Extraordinary
Administrative Radio Conference at
Geneva had only adopted plans for
the distribution of frequencies for the
aeronautical and maritime mobile
services and for services in the fre-
quency bands between 14 kilo-cycles
and 2,850 kilo-cycles. With regard to
the remaining sector of the spectrum
between 3.950 kilo-cycles and 27,500
kilo-cycles no agreements could be
arrived at. And all countries have
been left at that.

Sardar Hukam Singh: May I know
whether our body has cleared our
tfrequencies which may be free from
harmful international interference?

Shri Raj Bahadur: Thiz is one of
the functions of the Wireless Plan-
ning & Co-ordination organisation. We
try to protect our services against
harmful international interference.
We also try to explore the other for
free frequencies or frequencies which
can be made available to us.

Sardar Hukam Singf: Because it is
its function I wanted to know whe-
ther it has succeeded in performing
that function and, if so, to what ex-
tent.

8 DECEMBER 1953

Oral Answers 926

Shri Raj Bahadur: The organisation
came into being as late as 1952. H
has been carrying on one of its im-
portant functions, namely, implemen-
ting the decisions of the Extraordi-
nary Administrative Radio Conferance.
And it hag been trying to fit in the
reguirements: of the aeronautical
and mobile maritime services as well
as other navigational services, to the
bands of frequencies which have been
allotted therein. There is a long list
of items about what has been done.
But so far as exploring new frequen-
cies is concerned, it has started a
small monitoring organisation. And as
time proceeds and our equipment is
made more and more perfect we shall
try to avail of that.

Shri 8. C. Samanta: May I know,
Sir, whether the C.C.LR. Study Group
of the EAR.C. under the chairman-
ship of an Indian has studied the
maximum power for short distance
high frequency broadcasting in tropi-
cal zones?

Shri Raj Bahadur: That is also cne
of the subjects to which it devotes its
attention,

PAYMENT OF MONEY ORDERS

+708. Sardar Hukam Singh: Wiil the
Minister of Communications be
pleased to state:

(a) whether the police enquiry in
respect of money orders purporting to
have been issued from Chandni
Chowk, Delhi, and Meerut City post
offices, whose value was paid in March
1953 from Dhanbad Head Office refer-
red to in unstarred question No. 28
asked on the 4th August, 1953 has
been completed; and

(b) what action has been taken as
a result of the enquiry?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
case is still under police enquiry,

(b) Does not arise,

Sardar Hukam Singh: May I know
whether any postal employees are
also being tried?
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Shri Raj Bahadur: An ex-postal
employee named Balwant Singh, son
of Sardar Natha Singh of Gurdaspur
has been found to be connected with
the crime.

Sardar Hukam Singh: What were
the special difficulties in completing
the enquiry? It has taken so long,

Shri Raj Bahadur: It means going
into the records of the post offices
concerned and trying to find out the
various missing links of evidence.

VETERINARY RESEARCH INSTI'I."_UTE

+709. Sardar Hukam Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Indian Veterinary
Research Institute has been recognised
as an International Training Centre
in the manufacture of biologicals;

(b) whether any students from
foreign countries have come here to
conduct  research in this Institute
since its recognition; and

(c) what progress has been made
towards improvement of methods for
manufacture of various sera and
vaccines?

The Deputy Minister of Food 2anad
Agriculture (Shri M. V, Krishnappa):
(a) No. The question of recognition
of the Veterinary Research Institute
as an International Training Centre
in the manufacture of biologicals does
not arise because there is no interna-
tional agency charged with the func-
tion of extending such recognition.
However, for the specific purpose of
training in the manufacture of wvirus
vaccines in freeze-dried form the
F.A.O. recognised the Institute for such
training and conducted a course which
was attended by trainees from India
and a number of other countries.

(b) No.

(¢) The manufacture of certain
virus vaccines in dry form by the
freeze-drying process constitutes the
latest improvement in the methods of
manufacturing vaccines.

8 DECEMBER 1953

Oral Answers 928

Sardar Hukam Singh: May I know
whether our Institute manufactured
any biological products which were
sent to foreign countries as well,

‘during 19537

Shri M. V. Krishnappa: I want
notice for that.

RaiLwAy Users® CONSULTATIVE
COMMITTEES

*710. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that com--
plaints have been received as regards
the non-inclusion of representatives of”
Passengers’ Associations in Regional.
or Divisional Committees of the Rail--
way Users’ Consultative Committees;:

(b) if so, from what zones;

(c) what is the nature of the com-
plaints; and

(d) whether it is a fact that long
established Passengers' Associations
have been denied representation, and
representatives from organisations of”
less standing have been taken in?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
A few complaints have been receiv-
ed against the non-representation of
certain Passengers’ Associations on
the Regional or Divisional Railway
Users' Consultative Committees on the
Western, Eastern, Southern and
North-Eastern Railways.

(c) The complaints are generally
against non-inclusion of the repre-
sentative of specific associations on
the Regional and Divisional Commit-
tees.

(d) No.

Shri 8. C. Samanta: May I know
whether new organisations in Calcut--
ta of one year's standing have been
represented while associations of four
or five years’ standing have not been
consulted and faken in?

Shri Shahnawaz Khan: In the con-
stitution that has been worked out
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for the Railway Users’ Consultative
Committees there is a provision for
having two members from amongst
the Passenger Associations, As it hap-
pens, there are lots of Passenger As-
sociations, and to the best of our abili-
ty we selected the two best ones,

Mr. Speaker: His point of complaint
is that representatives from senior as-
sociations are not taken and junior
associations are given preference, He
is hinting favouritism.

Shri Shahmawaz Khan: It can be
that the new Associations are more
active and more representative,

Shri §. C. Samanta: May I request
the hon. Minister to see whether one
portion of the Eastern Railway has
been left out and representatives
from other areas have been taken in?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It is
very difficult to answer in respect of
a particular region. There are various
committees, regional committees and
zonal committees. If the hon. Mem-
ber draws our attention to any seri-
ous omission. we will certainly look
into it and repair it.

Shri 8. C. Samanta: May I know
whether it is a fact that while giving
representation to agnicultural inter-
ests, only men from agricultural dir-
ectorates have been taken and agri-
cultural associations have not been
taken into account?

The Minister of Riaflways and
Trangport (Shri L. B, Shasirl): The
States ‘were asked to recommend
names and we have accepted the
names recommended by the States.

Pandit D. N. Tiwary: May I know
whether Government ‘has made any
enquiry about these asseciations, whe-
ther they :are self-formed or have
some constitution under which they
work?

Shri Shahnawaz Khan: These asso-
ciations have to be registered as a
matter of principle.
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Jure PRODUCTION

*711. Shri S. C. Samanta: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) the prospect of jute production
in India in 1953-54;

(b) whether the acreage has fallen
in comparison with that of the pre-
vious years;’

(c) if so, the reasons therefor: and

(d) how the target of additional
jute production fixed by the Planning
Commission is proposed to be reached?

The Deputy Minister of Food and
Agriculture (Shri M. V. Erishnappa):
(a) Jute production in India in 1953-
54 is expected to register 5 fall as
compared with the previous year.

(b) Yes.

(c)} (i) Fall in the price of raw
jute at the time of sowing, (ii) Un-
favourable weather conditions.

(d) The fall in production in 1953-
54 was due to circumstances men-
tioned against part (c) of the Ques-
tion and there is no resson to believe
that these conditions will persist dur-
ing the remaining period of the Plan.
Besides the Government of India pro-
pose to adapt the following measures

“to intensify cultivation with a view

to increasing the jute production:—
(i) multiplication of improved
jute seeds for distribution to cul-
tivators:

(ii) excavation of new and re- ,
excavation of old retting tanks;

(iii) application of manures and
chemical fertilisers to the jute
CFrop;

(iv) increased use of seed drills
and wheel hoes for sowing and
cultural operations; and

(v) adoption of plant protec-
tion measures.

Sari S, C. Samanta: In reply to part
(c) of the question, the hon, Minister
said that due to fall in prices, the
jute production has fallen. May 1
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know whether Government is sanguine
about imports from Pakistan being
regular and continuous?

Shri Kidwai: I have stated several
times that jute production will go
up or go down according to the prices
of alternative crops. The price of
rice in Bengal is very low and the
jute prices are just now high. Jute
production will go up.

Shri S. C. Samanta: May I know
whether the Government have
thought of any plan other than fix-
ing of the price of jute, to have more
production?

Shri M. V. Krishnappa: This is the
report of the Expert Committee. We
have accepted it in its entirety and
we are going to execute this plan.

Shri B, K. Das: May I know whe-
ther there has been any improvement
in our programme ot production of
quality jute?

Shri M. V. Krishnappa: There has
been some improvement. But, the im-
provement will be marked when we
execute this plan

Shri S, C. Samanta: May I know
the difficulty that lies in fixing a mini-~
mum price for jute?

Shri M, V. Krishnappa: The price
of jute is governed by external fac-
tors, the market for it in foreign
countries and the supply position in
Pakistan. We will have to take all
these things into consideration. I would
like to bring to the notice of the hon.
Member that the Ministry of Com-
merce and Industry has appointed a
Committee and they are going into
the problem.

Shri L. N. Mishra: May I know
what are our annual requirements of
raw jute and what is the quantum of
deficit that we have in it?

‘Shri M. V. KErishmappa: We have
got a surplus.
Mr, Speaker: Next question.

Shri M. V., Krishmappa: I did not
hear the aquestion, Sir. Perhaps I
might have given a wrong reply,
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Mr. Speaker: We have gone to the
next question.

RESEARCH IN LEPROSY

*712, Shri Krishnacharya  Joshi:
Will the Minister of Health be pleased
to state:

{a) whether Government propose to
establish a Central Institute for teach-
ing and research in leprosy in Madras
State; and

(b) if so, how far has the scheme
progressed?

The Deputy Minister of Health
(Bhrimati Chandrasekhar): (a) Yes.

(b) The Government of India have
recently approved the scheme and
steps are being taken to implement it.

Shri Krishnacharya Joshi: May I
know whether Government propose to
start such Institutes in other States
where leprosy is spreading?

Shrimati Chandrasekhar: No.

Shri Krisinacharya Joshi: May 1
know whether Government are aware
that anti-leprosy work is being done
by Gandhi Memorial Foundation
which has also made arrangements to
impart training at Sevagram?

Shrimati Chandrasekhar: I am not
quite sure.

Sihri Krishnacharya Joshi: Gandhi
Memorial Foundation is making an
experiment by using Ayurvedic medi-
cines, May 1 know whether Govern-
ment also will give a chance to Vaid-
yas and Hakims to try their drugs on
leprosy?

Shrimati Chandrasskhar: All Ayur-
vedic research is being done in the
Jamnagar Institute.

Shri Muniswamy: May 1 know
whether it is a fact that indigenous
medicines ‘have provedl more effective
for leprosy than foreign medicines?

Mr. Spedker: This is covered by
the last answer. This is being taken
up at Jamnagar.
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HomoeoPATHIC COLLEGES

*713. Shri S, C. Samanta: Will the
“Minister of Health be pleased to state:

(a) whether it is a fact that the
three Homoeopathic Colleges in Cal-
cutta are proposed to be amalgamated
into one;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
one of those institutions, namely the
Calcutta Homoeopathic  Society has
asked - permission {o allow itself in-
dividually to grow up to a full-ledged
Homoeopathic Institution according to
standards to be specified by the Cen-
tral Government; and

(@) if so, whether their request is
being considered?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b), An ad hoc
Committee on Homoeopathy which
comprised certain members of the
Homoeopathic profession recommend-
ed inter alia that the three existing
homoeopathic colleges jn Calcutta
should be amalgamated by pooling
their resources in men and material
to establish one teaching institution of
adequate standards.

(c) Yes.

(d) The matter will be considered
at the next meeting of the Central
Council of Health.

Shri 8. C. Samanta: May 1 know
whether the ed hee Committee just
now referred to by the hon, Minister
has a representative from the West
Bengal State Faculty of Homceopathy?
If so, may I know why, in spite of his
knowledge that one college is too
unwillingly to be amalgamated, this
decision was taken and why Govern-
ment acted in the matter in accor-
dance with their advice?

Rajkumari Amrit Kaur: We tried
our best to get the three Institutes
in Calcutta to agree to the amalgama-
tion. They refused in spite of the inter-
vention of the personto whom the hon.
Member refers, Therefore, this decision
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was taken unanimously by the Com-
mittee,

Sari 5. C. Samanta: May I know
how this ad hoc committee was form-
ed? May I know the method of selec-
tion of the Members?

Rajkumari Amrit Kaur: There were
five Members of the Homoeopathic
profession. who are -well known all
over India, and two representatives of
the Government of India.

Sari S.C. Samanta: Isthe Govern-
ment aware that there are some Asso-
ciations or institutions who are not
satisfied with the appointment of such
committees because the selections
have been wrong in their opinion?

Rajkumari Amrit Kaur: There are
always objections from some quarter
or other.

SUBSTITUTES FOR PETROL

714, Shri Gidwani: (a) Will the
Minister of Tramsport be pleased io
state whether the attention of Gov-
ernment has been drawn to a P.T.I
report published in the Indian Express
of the 7th October, 1953 to the effect
that Shri Igbal Kishen Bharati, a
scientist of PEPSU gave a demonstra-
tion there on the working of an
apparatus which  substitutes water
and kerosene for petrol in the run-
ning of a motor car?

(b) Was the demonstration watched
by the Adviser to the PEPSU Gov-
ernment. who drove in a car fitted
with the apparatus?

{c) Have Government tested the
apparatus?

(d) If so, with what result?

The Deputy Minister of Railways
and Traps=ort (Shri Alagesan): (a)
and (b). Yes.

(c) No. The Government of PEPSU
are, however, taking steps to get the
apparatus tested.

(d) Does not arise.

Shri Gidwani: What will be the cost
of the apparatus?
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Have the Government any infor-
mation?

Shri Alagesan: We cannot say
accurately. It is claimed that it
costs about Rs. 400 or 500,

Shri Gidwani: What will be the
reduction proportionately in the rate
of mileage?

Shri Alagesan: It is too prémature
to say anything.

INDIAN CENTRAL JUTE COMMITTEE

*715. Shri L. N. Mishra: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether there is any proposal
1o re-organise the Indian Central Jute
Commitiee of India; and

(b) if so, the lines on which it is
to be re-organised?

The Deputy Minister of Food and
Agriculture (Shri M. V., Krishnappa):
{a) No.

(b) Does not arise.

Skri L, N. Mishra: May I know the
amount that Government give to
this body and whether the accounts
zre audited?

Shri M. V. Krishmappa: We pay
ten lakhs; they have come with a
new demand for 15 lakhs in order
10 develop some researches in jute
growing.

Shri L. N. Mishra: Is it a fact that
there is some proposal to give special
representation to jute growers?

Shri M. V. Krishnappa: The Gov-
ernment of India is considering the
question of reviewing the rules and
regulations of the Committee in order
1o give a larger representation to the
jute growers in the wvarious legisla-
tureg in the jute growing States.

Shri L. N. Mishra: Are Govern-
ment aware that the Committee’s
monthly paper Jute Bulletin is
merely the mouth piece of the Indian
Jute Mills Association and does not
cater for the interests of the growers?
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Shri M, V. Krishnappa: It is a
matter of opinion.

Mr. Speaker: Next question,
Shri Amjad Ali: May I know......

Mr. Speaker: 1 am going to the
next question.

MopeL PusLic HEALTH ACT

#716. Shri Gidwani: (a) Will the
Minister of Heallh be pleased to state
whether the Committee appointed by
the Government of India to draft a
Mndel Public Health Act has started
its work?

(b) What are its terms of reference?

(c) When will the Committee sub-
mit its report?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
Committee constituted to draft a
Model Public Health Act has not yet
started its work, since it has been set
up only Aecently. It is hoped that
the Committee will start work very
shortly.

(b) A statement is placed on the
Table of the House. [See Appendix
TV, annexure No. 4.]

(c) The Committee has been asked
to submit its report within a period
of six months,

Shri K. K. Basu: May I know the
composition of the Committee and
whether it is a departmental com-
mittee or there are other experts?

The Minister of Health (Rajkumari
Amrit Kaur): There arg 5 Members
in the Committee: Dr. B. C. Das
Gupta........

Mr. Speaker: He does not want
the names: he wants to know whether
it is a departmental committee.

Rafkumari Amrit Kaur: No, Sir.
Mr. Speaker: Next question.

Shri K. K. Basu: One question,
Sir.
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Mr. Speaker: The Committee has
not yet started functioning. ~ Next
question.

NEew Post OFFICES

*717. Pandit D. N, Tiwary: Will the
Minister of Communications be pleas-
ed to state:

fa) whether any computation is
made of profit or losg in the new post
offices opened in villages; and

(b) the amount of profit or loss
incurred in 1951-52 and 1952-53 on
such post offices?

The Deputy Minister of Communi-
cations (Shri Raj Bahadar): (a)
Yes, the financial position of all the
experimental post offices is reviewed
every six months till they are made
permanent.

(b) (i) In 1951-52 the loss on all
the experimental Branch post
offices was a little over
Rs. 11,15,000;

(ii) in 1952-53 the loss on all
experimental post offices was
a little over Rs. 17,58,000.

Pandit D. N. Tiwary: Is the loss
due to bad service?

Shri Raj Baha@ur: No, Sir. It is
on account of paucity of traffic in
rural post offices.

Pandit D. N. Tiwary: Is it a fact
that letters from these post offices
are delivered after much delay, even
more than what was before?

Shri Raj Bahadur: I do not claimn
any perfection in regularity or punc-
tuality at all. But, these complaints
dg come and we are trying to elimi-
nate them as best as we can.

=t WA IHA A & WA T
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I am sorry. I can give the informa-
tion, but that will take a long time.

Shri Bhagwat Jha: May [ know,
Sir, if the Government are aware
that in the same village there are
two or three post offices which are
running, angd therefore the loss?

Shri Raj Bahadur: There may be
such eases, but I would be grateful to
the hon. Member if he can bring
them to my notice.

Deray 1N DELIVERY OF POSTAL ARTICLES

*718. Pandit D, N. Tiwary: Will the
Minister nf Communications be pleas-
ed to state:

(a) the number of complaints re-
garding delayed delivery of letters,
telegrams and packets, including
newspaper packets, received from the
State of Bihar in 1952;

(b) whether the attention of Gov-
ernment was drawn to the propa-
ganda carried on by a section of the
press (Indian Nation) about the loss
of these articles in transit;

(c) whether any action was taken
i the matter; and '

(d) if so, the result thereof?

The Deputy Minister of Communi-
eations (Shri Raj Bahadur): (a)
11,333 complaints were received in
Bihar during 1952 regarding delay in
delivery and loss of letters amd pac-
kets including newspapers vackets
and delay in delivery of telegrams.

(b) Yes, but the propaganda relat-
ed not merely to loss of articles.

(¢) and (d). A siatement regarding
the complaints that appeared in the
Indian Nation during 3 months from
June to August 1953 showing the
action taken in each case Is placed
on the Table of the House. [See Ap-
pendix IV, annexure No. 5.]

As regards newspapers, it was de-
cided to earry out a thorough check
of all newspapers at every stage of
their transit threugh the post with
the aid of the list of subscribers but
the proposed check could not be car-
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ried out as most of the newspapers
did not furnish the list.

Pandit D. N. Fiwary: Out of the
eleven thousand and odd complaints
that were received, how many were
enguired into, and with what result?

Shri Raj Bahadur: All complaints
that are received are invariably en-
quired into, but the question whether
we can trace out the responsibility
‘and fix it is a different one.

Pandit D. N. Tiwary: In how many
cases has the responsibility been
fixed?

-

Shri Raj Bahadur: [ will not be

able to give that specific figure.

Dr. Ram Suobhag Singh: Is the hon.
Minister in a position to give the
number of complaints received during
the years 1950 and 19517

Shri Raj Bahadur: The number of
complaints received during 1951 was
12,478.

Pandit D. N. Tiwary: May I know,
Sir, if newspapers sent to rural areas
are cither delivered wvery late or not
delivered?

Shri Raj Bahadur: I do not sub-:
scribe to that charge in that broad
manner, but there might be certain
cases of newspapers not being deli-
vered.

Pandit D. N. Tiwary: Is it a
fact.............

Mr. Speaker: Next question.

Shri Alagesan: May I answer
Questions Nos. 719 and 720 together?
They refer to the same subject?

Shri Namadas: I want them to be
ahswered separately.

Mr. Speaker: He wants them to
be answered separately.

Shri Alagesam: I have ng objec-
tion. I thought it would be more
comvenient.
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RAILWAY SERVICE COMMISSION, BoMBAY

*719. Shri Nanadas: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Service
Commission, Bombay, held any com-
petitive test for the recruitment of
clerks in December, 1952;

(b) if so, how many candidates be-
longing to the scheduled castes sat for
that examination; and

(c) how many have been finally
selected for appointment?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) Yes, Sir.

(b) 434.
{c) 263.

Shri Nanadas: May I know the
number of posts reserved for Sche-
duled Castes at the examination?

Shri Alagesam: Reservation is Aas
per the Home Ministiry's order on the
subject: 123 per cent. of the vacancies
to be filled by direct recruitment and
16 2/3 per cent. otherwise.

Shri Nanadas: I want to know the
number of posts reserved at that
examination.

Shri Alagesan: I have no figure as
to that, but I can give the result of
that examination. The number of
Scheduled Caste candidates who ap
plied was 526; those who were asked
to come for interview—483; those who
actually attended—434; and those
selected by the Commission—263.

Shxi Namadas: Msy I know, Sir,
the difficulties in getting the prescrib-
ed number of candidates for the posts
from the Scheduleg Castes, and what
steps do Government propose to take
to remedy those difficulties?

Shri Alagesam: As 1 said, it has
been reserved as per the percentages
given. When in a particular year we
do not get the required number of
candidates, this is carried over to the
next year also and it is added to the
reservation, and then they are filled..
Because there was not a sufficient
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nuniber of Scheduled Caste candi-
dates forthcoming, a special Employ-
ment Notice wag issued and cnly
Scheduled Casles' applications were
invited to this, and the result of such
procedure wag very encouraging.
Ang thig year alsp they have repeated
it.

Shri Gampati Ram: May I Lnow
~whether it is a fact that a new Secre-
tary has been appointed in the Bom-
bay Railway Service Commission?
1f so, what is his name and qualifica-
tion?

Mr. Speaker: ] think it is going
too much into details.

Shri Barman: Was there any re-
presentation to the hon. Minister to
mnclude in any of the Railway Service
Commissions any  Scheduled Caste
and Backward Class Member, and if
so. what is the decision?

Shri Alagesan: I may say for the
information of the hon. Member and
the House that a  Scheduled Caste
.gentleman has been appointed as a
Member of the Railway Service Com-
misgion at Calcutta, and another gen-
‘tleman belonging to the Backward
-Classes hss been appcinted to the
Railway Service Commission at Mad-
‘ras.

Shri Bhagwat Jha: May I know......

Mr. Speaker: We will go to the
* next question.

SCHEDULED CASTE REPRESENTATION IN
RA1LWAY SERVICES
*720. Shri Napadas: Will the Minis-
ter of Railways be pleased to refer to
.his speech made in the House on the
27th February, 1953 and state the
steps taken since then to increase the
representation of the scheduled castes
in the Railway Services?

The Depuiy Min'ster of Rail-
ways and Transport (Shri Alagesan):
‘The Railways have continued to fol-
Jow all the orders issued by the Minis-
try of Home Affairs in respect of
Scheduled Castes and Tribes in the
services. The orders issued by the
Home Ministry during the last year
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are set out in that Ministry’s Report
for 1952-53 and in the Report of the
Commissioner for Scheduled Castes
and Scheduled Tribes for 1952 copies
of which are in the Library of the
House. The Railway Ministry bave
also taken certain special steps to in-
crease the representation of Scheduled
Castes in the Railway Services. The
Railway Service Commissiong who
conduct recruitment to the non-
gazetted categories have been directed
to take as many Scheduled Casles
candidates as possible. Posts reserved
for Scheduled Castes but not filled
were re-advertised and only Scheduled
Caste candidates were called for in-
terview. Thiz has produced en-
couraging results.

Shri Nanadas: May I know, Sir,
the results that flowed from these
steps during the last year?

Shri Alagesan: Yes, Sir. 1 said all
that in reply to supplementaries to
the previous question.

Shri Nanadas: The Minister said
that he has taken some special steps
to give representation to the Scheduled
Castes. I wanted to know the results
that Howed from the special steps
taken by the Ministry?

Shri Alagesan: 1 gave the Agure
just now.

Mr. Speaker: He wants to know
the figure.

Shri Alagesan: [ gave it.

Shri Muniswamy: May 1 know,
Sir, whether, in making these appoint-
ments, any consideration is shown tc
the sons of Railway employees?

Shri Alagesam: It has been an-
swered previously alsy on the Hoor of
the House. The Constitulien makes
it impossible for any consideration
being shown to sons of Railway em-
pluyees.

"Shri Raghavaiah: Will the DMinis-
{er please let me know whether, as
between Scheduled Castes candidates
and others, there is any difference in
the percentage of marks that is ex-
rected to be got?
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Shrl Alagesan: No separate stan-
dards are being laid down.

Shri Ganpati Ram rose—
Mr. Speaker: Next questjon.
AUTOMATISATION OF CALCUTTA EXCHANGE

*721. Shri B. K. Das: Will the Min-
ister of Ci ications be pl d
to state:

(a) what reduction in the staff in
the telephone system of Calcutta has
been effected on account of its auto-
matisation; and

(b) how many of them have been
provided with alternative employ-
nlent?

The Depuly Minister of Communi-
cations (Shri Raj Bahadur): (a)
There has been no reduction in the
permanent or temporary staff in the
Calcutta Telephone System. However
287 daily-rated mazdoors and 35 wire-
men employed on miscellaneous short-
term pieces of work have been dis-
charged on the completion of the
work for which they were engaged.

(b) 60 daily-rated mazdoors have
been re-employed.

Shri B. K. Das: May I know the
nature of the employment they have
obtained?

Shri Raj Bahadur: The same as

that on which they were employed
previously.
. Shri T. B. Vittal Rao: May I know.
Sir, if it is a fact that the clerical
staff and monthly-rated staff have
been discharged?

Shri Raj Bahadur: [ refer the hon.
Member to the answer that I have
given to the question.

Shri T. B. YViltal Rao: Your an-

EWer........

Mr. Speaker: He should not speak
to the Minister.

Shri T. B. Vittal Rao: Hig answer
was that some daily-rated people have
been discharged. but clerical staff
587 PSD
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working in that-branch have also
been discharged. .

Shri Raj Bahadur: I may repeat
for the Member's advantage that so
far as the regular staff is concerned,
whether permanent or temporary, there
hag been no reduction whatsoever, but
during the installation of the automa-
tic equipment in stage one some peo-
ple were employed as part-time
workers on specified miscellaneous
pieces of work. Ag soon as that work
was finished, those people have been
discharged because they were no
longer required.

WAGON SHORTAGE

*722. Shri Bhagwat Jha: (a) Will
the Minister of Railways be pleased
to state whether it is 5 fact that since
September 1953, the shortage of wa-
gons has increased?

(") Is it a fact that the Jute Mills
at Kanpur were closed down because
they could not get proper transit
facilities?

(c) Is it also a fact that thousands
of maunds of jute purchased in
Bihar and Assam could not reach
Kanpur' due to wagon shortage?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) No.
There hag been a progressive improve-
ment in loading since October, 1953.

(b) No. It was not the lack of pro-
per transport facilities for jute for
these Jute Mills but the failure on
their part to register in time sufficient
number of indents for wagons at the
despatching stations which resulted in
less movement of jute to them than
would have been the case otherwise.

(c) No. During the months of-
August, September, and up to
10-10-1953, as many as 129 wagons
had been loaded with jute from
stationg in Katihar Railway District.
and 98 wagons from statlong in Ali-
pur Duar for Kanpur and there were
outstanding registrations for 102
wagons on Katihar District and 5
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wagons only on the Alipur Duar Dis-
trict on  10-10-1953. All  these
outstanding registrations had been
made on or after 3-10-1953.
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Pandit D. N. Tiwary: Is it g fact
that transport from South Bihar to
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North Bihar is hampered due to non-
availability of wagons at Mokameh
Ghat and Banaras?

Shri L. B. Shastri: It is not due to
the non-availability of wagons, but to
the limitéd line capacity, there being
no bridge at Mokameh Ghat.

ot firgarat - Gy FE fawmd

Cowmawr faet B Ofs oot waar &7 &

IAwy et fa 9| 3
Mr. Speaker: Order. order.

AMENTTIES TO RAILWAY PASSENGERS

#723. Shri Bhagwat Jha: (a) Wil
the Minister of Railways be pleased
to state how many new third cl#ss
compartments with fans and improv-
ed lighting have been put on the
track?

(b) Is it a fact that fans from some
inter class bogies have been remov-
ed?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) 8925
II] class compartments have been fit-
ted with fans, and 10219 III class com-
partments with improved lighting.

(b) Reports received from Railways
indicate that on some new Metre
Gauge coaches the number of fans was
reduced from 4 to 2 in each Inter class
compartment temporarily as the elec-
trical load arising from fans and lights.
was in excess of generating capacity
in the coaches forming those rakes.

e

#t wAw w1 | ¥ gg
oA oo g 5 @ adfg b &
feadl & wope anfer st faoelt
F 9F1 FT T2 Fq qF 31 ALAT WL
T A9E™ H WRT w47 AT § ?

St g & ;. aga e |
st wrw @r o w0 ® T

grar g fF owre agm W= oWy
afcrer qar & ?
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T a7 g w5t (st aso
ao mmrewt ) 1A 92 & fr $0a 37
ZALFEATA AT $9 amd § #
¥u T ag & % ag g1 w9 @A
7 &0a AT AT AT A T

Skei S. V. Ramaswamy: Are Gov-
ernment aware that in England, third
class passengers are provided with

sleeping accommodation at extra cost.

and do Government contemplate the
provision of similar amenities here?

Mr. Speaker: 1 am afraid that this
does not fall within the scope »f this
question.

Shri S. V. Ramaswamy: The ques-
tion refers to amenities to third ciass
passengers,

Mr. Speaker: No, it refers %o fans
and improved lighting facilities, and
not the general question of amenities
to third class passengers.

Frtom-faestnadl i
*g¥. it TATe feg W
= g0 gg TATH FT TIT FET ¢
(F) 7a1 7z & & f& gq&fax
Wi & ardfar-faesrdy amar w2
SRS LA G
(@) 71 pavgfaim &
¥ wodf g0 9% waafasw a5 qav =%
T ¥ ag W @ g
(m) 7 et 1 foew oov W=
F7 sqAgIA® T QT 9NH & fAF
FtA 4 fiaard faaradw & ;AR
(o) =t 5e7 77 9 fee fefee
Iy FA F1 fawie &7

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
{a) Yes.
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(b) Yes.

(¢) (i) On representations made
by the North-Eastern Rail-
way, the temporary road per-
mits which were issued dur-
ing the landslide and {ood
in 1950 when train services
were suspended between Kur-
seong and Darjeeling have
been discontinued by the
West Bengal Government.
The West Bengal Government
have also agreed to stop the
issue of further road permits.

(ii) A fast parcel express train
has been introduced between
Darjeeling and Siliguri from
22-9-1953 for clearing perish-
able traffic.

(iii) Reduced rates for vegetables

and fruits from certain
stafions on this section have

been introduced with effect
from 1-10-1953.

(d) No.

Shri Raghunath Singh: What was

the amount of loss last year?

Shri Alagesan: I cannot give the
quantum of loss offhand. ’

Pandit D. N. Tiwary: Are Govern-
ment aware that these losses are due
to the fact that the passengers do not
avail themselves of the opportunities,
due to the unsuitable timings of the
trains?

Shri Alagesan: We are not aware
of any such lactor.

Shri Bhagwat Jha: Ig it the policy
of Government to avo’d competition
between the railways and the buses,
where the two are running on the
same route, side by side?

Shri Alagesan: Yes, Sir. We want
to regulate both the road and raii
transport services, with a view to co-
ordinate them. That is our policy.

Hurrmr GoLp Mines

*752, Shri J. B. Vittal Rao: Will tac
the Minister of Labour be pleased to
state whether it is a fact that no
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ambulance has been provided at Hutti
by the Hyderabad Gold Mines Com-
pany as required under the Mines Act,
19527

{b) What steps have been taken
by Government in the matter?

(c) Are adeguate arrangements
made at the Gold Mines Hospital for
the treatment of injured workers?

The Deputy Minister of Labour
(8hri Abid Ali): (a) and (b), Under
the Mines Act, 1952, provision of
ambulances at mines, etc. are matters
left to be prescribed by Rules. The
Rules are under preparation. It is
proposed to provide in the Rules that
it shall be the duty of the owner,
agent or manager of a mine to make
such suitable arrangements as will
provide for the speedy removal of
serious cases of accidents or sickness
from mines to hospitals. At the Hutti
gold mines, there is a fairly well-
equipped hospital where a stretcher
on bicycle wheels is kept in additicn
to ordinary hand-stretchers.

(¢) Yes.

Shri T. B. Vittal Rao: Under Sec-
tion 21 of the Mines Act, is it not
obligatory on the part of the mine
owners to have an ambulance at
Hutti?

Shri Abid Ali: The Act has to be
followed by the rules of procedure,
which will have about a thousand
clauses. and which, as I have said
earlier, are under preparation. After
the rules are framed, that particular
Section will become operative,

Shri T. B. Vittal Rao: May I know
when the framing of the rules is like-
ly to be concluded? The Mines Act
was enforced in that part of the ter-
ritory, in July 1952, ie. nearly 20
months ago.

Shri Abid Ali: In this particular
mine, there will not be anything fur-
ther to be done, because the nhospital
is within 600 ft. of the nearest shaft,
and within 700 yards from the far-
thest shaft. Therefore, no difficulty
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arises in regard to thiz particular
place.

With regard to the period when
these rules will come into operation,
1 have already submitteq that they
are under preparation, and about a
thousand clauses are to be drafted.

Shri T. B, Vittal Rao: Are Govern-
ment aware that there is no X-Ray ap-
paratus in the hospital at the mines?

Shri Abid Ali: An X-Ray ap-
paratus has been sanctioned, and
quotations have already been called
for.

HYDERABAD GOLD MINES

*726. Shri T, B. Vittal Rao: Will the
Minister of Lak be pleased to state
the reasons for the strike by the
workers of the Hyderabad Gold Mines
on the 25th August, 19537

The Deputy Minister of Labour
(Shri Abid Ali): According to a notice
served by the Hyderabad Gold Mines
Labour Union on the managemen:,
the reasons for the token strike were:

(1) reinstatement of all victimised
and re-employed workers;

(2) recognition of the Unionm;

(3) method of recruitment of
fresh labour; and

(4) alleged unlawful and unrea-

sonable charges framed
against the workers.

Shri T. B, Vitial Rao:  When the
strike notice was served on the man-
agement on the 17th August 1953, why
were not conciliation proceedings
started by the Conciliation Officer?

Shri Abid AHl: The Conciliation
Officer received the intimation on 22nd
August, 1953, and at that particular
time, he wag out of the statiun.

Dr. Ram Subhag Singh: May I
know whether during the course of
the strike, there was resort to violence
from either side? The hon. Minister
just stated that some charges of un~
lawful assemblage or something like
that were made against some persons.
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Shri Abid Ali: Yes. There was too
much of violence, As a matter of
fact, there was very little of trade
union matter in this particular affair.
There was more of politicg and exploi-
tation of the workers by interested
parties. There was stone-throwing
on the police, and flth was thrown on
the workers. Some of them were
beaten, and they were admitted in
the hospital. Reinforcements had to
be called for, to strengthen the local
police to maintain peace.

Mr. Speaker: The Question-hour i
over.

CORBECTION IN THE ANSWER TO
STARRED QUESTION NO. 711
DATED 8-12-53

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
S°r. | wish to make a correction to a
statement I made, While replying to
a supplementary put by Mr. L. N.
Mishra, thinking that he was asking
whether we were short of jute goods,
I saig that we were surplus in jute
goods, Later on I camé tg know that
he was talking about jute—whether
we were short of jute. I do not want
any suspicion to be created about
such a fundamental thing. We are
short of jute, and regarding the per-
centage, 1 am prepared to give him
the figure later on.

WRITTEN ANSWERS TO
QUESTIONS

Hedt quyA o A
*o3¢. st wqAe fay : w
e aat gie S 7g O A g
4 2
(%) #11 "gdr owed & 4
FHTC FT T F) sqaeqy 77 o7 &

& wiifs Wty Aw deT ¥ qw
® fod s wfed g Y 5 WK
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The Minister of Food amd Agricul-
tare (Shri Kidwai): (a) and (b).
Indigenous fishing boats are being
mechanised and will be tried. In case
they are not successful, boats more
suitable for mechanization will be
tried and if these are found success-
ful their manufacture in India will
be considered,

BONGAIGAON RAILWAY STATION

*729. Shri Amjad Ali: Will the Min-
ister of Rallways be pleased to state
whether it is under the contempla-
tion of Government to remodel the
Bongaigaon railway station yard and
also to provide certain passenger
amenities? .

The Parliamentary Secreiary to the
Minister of Railways and Transpori
(Shri Shahnawaz Khan): Yes, Sir.
The work is included in the Warks
Programme, 1954-55.

RaiLway LINE FROM SAMBALFUR TC
"ABANJT
*730. Shri R. N. 8. feo: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a new
Railway Line from Sambalpur to Kan-
tabanji was considered to be essen-.
tial in connection with the Hirakud
Dam Project;

(b) the reasons which led to the
creference in favour of the Sambal-
pur-Titilagarh railway line; and

(c) when the construction cn the
line is expected to start?

The Deputy Minisier of Rail-
ways and Transport (Shri Alagesan):
(a) This line is required more for the
development of the areas to be served
by the Hirakugd multi-purpose project
and was not necessary for the con-
struetion of the Hirakud Dam itself.

(b) This line was considered desir-
able to move surplus food and other
products vie the Raipur-Vizianagram
line top Waltair and on to the South
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It would also shorten the lead ronsi-
derably for traffic moving from Bihar
and North Orissa to Vizagapatam Fort
and the South.

(c) The matter is under considera-
tion.

RAILWAY PORTERS AT ASANSOL

*731. Shri Ramananda Das: (a)
Will the Minister of Railways be
pleased to state whether the facts of
exploitation of labourers by the Hail-
way Contractor at Asansol station
have been brought to the notice of
Government by the Secretary of the
Fastern Railways Porters’ Congress?

(b) If so, what steps have been
taken or are proposed to be taken to
redresy the grievances «f the Licensed
Porters? .

The Parliamentary Secretary to th:
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) In this connection the Labour
Inspector of the Central Government
has submitted a report which is under
examination by the Eastern Railway,
and necessary ac¥on will be taken in
the light of this examination.

Rice

*+732. Shri P. Ramaswamy: {a) Will
the Minister of Food and Agriculture
be pleased to state whether any sur-
vey has been.made of the current
crop in the various surplus States?

(b) If so, what are the prospects
for the next rice crop?

(¢} Have Government received re-
ports of the fall in rice prices in
West Bengal, Madhya Pradesh,
Madras and Andhra?

(d) If so, what is the extent of the
fall?

‘The Minister of Food and Agricul-
tare (Shri Kidwai): (a) and (b).
Sample surveys for estimaling produc-
tion of rice are being carried cut in

- the main rice producing States {(exvept
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Orissa) but the results of such sur-
veys will not be available befire
February or March, 1954. The pre-
sent indications, however, are that the
rice crop this year will be much bet-
ter than last year.

(c) and (d). Yes, there has been
a fall in the prices of rice during the
last three months, the extent of fall
ranging roughly between Re. 1/- to
Rs. 4/- per maund in the four States.

Prices ofF Rice

*%33. Shri P. Ramaswamy: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether
Government anticipate any substan-
tial fall in the rice prices in India.
in view of satisfactory monsoon?

(b) What measures do Government
propose to take in the event of the
prices falling to ensure an econorni:
price tc the producers?

{c) Have Government any proposal
to buy rice from the next crop aand
build up a Central reserve for emer-
geney? .

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) Yes, tiere
has been g substantial drop in the
prices of rice in certain areas during
the last few months angd it is antici-
pated that this falling tendency in
the prices will persist during the next
few months of the harvest season.

{b) Govermmenl are watching the
situation very carefully. In case it is
found that the prices in any area fall
below the econmomic level, suitable
measures will be taken to give neces-
sary support to the price level so as
o ensure reasomable prices for the
produrers.

(¢) The internal surplus of rice
this year is expected to be sufficient
to meet the requirements of the deficit
States, but it may not be possible to
purchase any substantial quantity of
rice internally to build up a Ceatral
Reserve.
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New Crvie AIR PorT IN DELHI

*734, Shrimati Tarkeshwari Sinha:
Will the Minister of Communicutions
be pleased to state:

(a) whether the Civil Aviation
Directorate recently undertook an in-
vestigation with a view to select a site
for a separate civil airport in Delhi;
and

(b) if so, what are their recommen-
dations?

The Deputy Minister of Commauni-
eations (Shri Raj Bahadur): (a)
Government have under examinatioa
the question whether the flying and
other connected activities at Palam
air port should be confined exclusive-
1y either to the Indian Air Force or
to Civil Aviation. Incidental to this
examination, the Indian Air Force,
the Civili Aviation Department and
the Central Public Works Department
have made preliminary investigation
of possible sites for an air-port in
Delhi, as an alternative {0 Palam.

(b) The report of the investigation
discusses the pros and cons of each
possible site. No specific recommen-
dations have been made. The matter
continues to be under study.

AcCIDENTS ON EASTERN RAILWAY

*735. Sardar A, 8. Saigal: (1) wWill
the Minister of Railways be pleased
to state whether on the Eastern Rafl-
way narrow gauge, there were six
accidents within one and a half munths
from the 15th September to the 20th
October 1953, on Nainpur, Paindri,
Lamta Charegaon Gondigajshapur and
Chindwara Nagpur lines?

{b) What action are Goverament
tsking in the matter? -

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
(a) Six accidents occurred between,
13th September and 23rd October
1953, as shown in the statement 1aid
on the Table of the House. [See Ap-
pendix IV, annexure No. 8.]
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(b) Apart from the general mea-
sures taken viz., effective disciplinary
action against the Railway staff held
responsible for the accidents, syste-
matic examination of the working of
stations, tightening up of supervision
and control, frequent and intensive
inspectiong of permanent way, rolling-
stock etc., specific action has already
been taken in one of the six cases
under reference and no action is indi-
cated in another of breakage of a
part of a wagon, Suitable action will
be taken in respect of the remaining
four on finalisation of the investiga-
tions into them.

Am LiFTING OF ORANGES FROM ASSAM

*736. Shri Heda: Will the Minister
uf Food and Agriculture be pleased
to state: -

{a) whether there is any proposal
for airlifting of oranges from Assam
te Calcutta; and

{b) whether the scheme will be
subsidised by Government?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) Yes.

(b) No.
Mission HosSPITAL 1IN MANIPUR

737, Shri Rishang Keishimz Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
Baptist Council of Manipur asked the
Government of Manipur for the land
opposite the D. M. College in order
to build (i) a well-equipped mission
hospital with thirty beds and (ii)
quarters for medical staff;

(b) whether it is a fact that Gov-
ernment of Manipur has rejected the
request of the Baptist Council of
Manipur; and

(c) if so, the reasons therefor?

The Minister of Health (Rafkumari
Amrit Kaor): (a) and (b). Yes.

(c) As the land asked for by the
Baptist Council of Manipur is within
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the 4th Bn. Assam Rifles Cantonment
at Imphal over which the Manipur
Administration have no jurisdiction,
it was not possible for that Adminis-
tration to comply with the Mission’s
request.

PrODUCTION AND ExPORT OF MAIZE

138 Shri Rishang Keishing:
Shri L. J. Singh:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) the yearly production and ex-
port of maize from Manipur from 1950
to 1953;

(b) the quantity of maize produced
and exported from Manipur in 1953-
54;

{c) the reasons for imposing res-
triction on the export of maize from
Manipur; and

(d) the time by which the restric-
tion will be lifted?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b).
No precise information is availablg re-
garding production and export of
maize from Manipur prior to 1953.
During 1953, Manipur produced about
65,000 maunds of maize out of which
8,000 maunds were exported upto
middle of November and about 39,000
maunds were still available with the
trade.

(c) and (d). Export of maize from
one State to another is allowed only
against allocations made by the Cen-
tre. In the case of Manipur, however,
the Government of India have since
allowed the export of the 30,000
maunds maize through private trade.
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The Deputy Minister of Communi-
cations (Shri Raj Bahadar): (a)
About Rs. 45,500‘!- out of which

Rs. 38,000/- approximately relates to
Lucknow town.

(b) Loss of cash etc. was
Rs. 1569-10-7, out of which Rs. 757-11-d
relates to Post Offices in Lucknow
Town. This excludes the damage
done to private buildings in which
Post Offices were housed and to furni-
ture and records,

Posts AND TELEGRAPHS BOARD

*#740. Shri Muniswamy: Will the
Minister of Communications be pleas-
ed to state:

(a) whether there is a Posts and
Telegraphs Board; and

{b) what is the nature of the Board
and what are its functions?

The Deputy Minister of C i
cations (Shri Raj Bahadur): (a)
Yes.

(b) A statement giving the informa-
tion asked for is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 7.]

CAPITATION GRANTS

*741. Shri Brohmo-Choudhury: Will
the Minister of Railways be pleased to
state:

(a) the amount granted »s Capita-
tion Grants to the Railway Schools
during the period from 1949 to 1833;

(b) the basis and the rate of such
grants; and

(c) the reasons for reduction iz the
rate of such grants in recent years?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
A statement is laid on the Table of
the House. ([See Appendix IV, an-
nexure No. 8.]
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Minor PorTs

*742, Shri C. Bhatt: Will the Minis-
ter of T port be pl d to state
whether there is any proposal to give
loans to maritime States for the de-
velopment of the more important minor
ports?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
Yes.

RarLway AMENITIES COMMITTEE

*743. Shri K. P, Tripathi: (a) Wil
the Minister of Railways be pleased to
state whether the Amenities Com-
mittee which recently toured Assam
has submitted its report?

(b) If so, what are its main recom-
mendations?

(c) What steps. if any, have been
decided upon in the light of the recom-
mendations?

The Deputy Minister of Rail-
ways and Transport (Shri Alagesan):
{a) Yes,

(b} and (c). The Report of the
Committee is under detailed examina-
tion by the Railway Board in consul-
tation with the North Eastern Rail-
way and suitable action will be taken
in the light of the results of this
examination.

MoNEEYS

*744 Shri Kirolikar: (a) Will the
Minister of Food and Agriculture be
pleased to state whether Government
have agreed to a Scheme for the killing
of monkeys on a reward basis in
PEPSU for 1953-547

(b) If so, what
sanctioned?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, Sir.

(b) Rs. 8,500.
New TeLBGRAPH OFFICES

*745, Shri Sinhasan Singh: Will the
-Minister of Communications be pleased
to state:

(a) the number of places where tele-
graph offices were proposed to be open-
ed in 1952-53 and have not so far been
opened; and

amount has been
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(b) the reasons for the same and
*he time by which these facilities
would be extended?

The Deputy Minister of Commum-
cations (Shri Raj Babadur): (a)
and (b). No target according to the
number of places had been fixed. It
may, however, be stated that 185
offices were opened during 1952-53,
including some sanctioned in earlier
years. Most of the offices already
sanctioned would be opened -within
this year,

LABOUR APPELLATE TRIBUNAL, CALCUTTA

*746. Th. Jugal Kishore Sinha: Will
the Minister of Labour be pleased to
state: .

(a) whether the Labour Appellate
Tribunal, Calcutta has been holding its
sittings in various States under its
jurisdiction, from time to time; and

(b) if so, the dates of its sittings in
different States from January 1952 up-
to-date?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Ordinarily the
Benches of the Tribunal sit at Bom-
bay, Calcutta, Lucknow and Madras
and occasionally at other centres for
the convenience of the parties. Unader
the Industrial Disputes (Appellate
Tribunal) Act, 1950, the Chairman of
the Labour Appellate Tribunal has
the power to decide where the Ben-
ches should sit for hearing appeals.

(b) Information has been called for
and will be placed on the Table of
the House.

LaBoUR APPELLATE TRIBUNAL

*747. Th. Jugal Kishore Sinha: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that the
Labour Appellate Tribunal has fixed
up Patna for the hearing of the appeal
of sugar industry, concerning the bonus
of 1949-50 and 1950-51 crushing season
involving a sum to the extent of about
Rs. 50 lakhs, to which all the sugar
factories and all their workmen num-
bering about 30,000 are parties;
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(b) whether it is a fact that the
Tribunal had asked the Bihar Govern-
ment to make an alternative arrange-
ment for its sitting if any court-room
of the High Court was not available
and the latter had accordingly made
arrangements; and

(c) if so, the reasons for chmginﬁ
the sittings of the Tribunal from Patna
to Calcutta?

‘The Deputy Minister of Labour
(Bhri Abid Ali): (a) In connection
with a request to secure reservation
of accommodation in the High Court
Buildings at Patna the Tribunal in-
formed Government that it proposed
to hold sittings at Patna from the
middle of November, 1953.

(b) and (c). The Tribunal has been
requested to furnish this information.

IMPORTED WHEAT

#748, Shri N, M. Lingam: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of imported wheat
lying unsold in India at present and
its value;

(b) the period of storage of these
stocks;

(c) the rate of off-take of wheat at
present; and

(d) what steps Government propose
to take to accelerate disposal of the
stocks?

The Minister of Food and Agricul-
tore (Shri Kidwai): (a) The unallot-
ted stocks with the Government of
India on 1st December, 1953 amounted
to about 540 thousand tons valued at
about Rs. 22:79 crores.

(b) The bulk of the stocks was
received in the central depots during
the months May to November, 1953,
though some quantities also pertain to
earlier months.

(c) About 150
month.

thousand tons per

(d) The question of accelerated dis-
posal arises only in the case of that
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part of the stock which cannot stand
much longer storage, but the bulk of
the stocks is meant to cover require-
ments of the next few months and to
operate as a reserve.

Raw Jute

*749. Pandit C. N. Malviya: Will the
Minister of Food and Agriculture be
pleased to state what steps Govern-
ment propose to take to implement the
recommendations made by the Expert
Committee on quality of Jute?

The Minister of Food and Agricul-
tore (Shri Kidwai): A statement in-
dicating the steps proposed to be taken
to implement the recommendations
made by the Expert Committee on
Quality of Jute is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 9.]

RalLway TiMe TABLE

*750. Shri 8. C. Deb: Will the Minis-
ter of Railways be pleased to state
whether the authorities have received
some complaints regarding such major
changes in the time table of October,
1953 ot some of the railway lines of
Assam Zone of the N.E. Railway and
whether the authorities propose to
consider the removal of any genuine
grievances by revising the time table
in question?

The Parliameniary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): Yes, Sir. The
revision of timings of train services on
the Pandu Region will be considered
for the April, 1954 Time-Table for
which proposals are being examined.

SALE OF QUININE THROUGH PosT OFFICES

#751. Shri K. C. Sodhia: (a) Will the
Minister of Health be pleased to state
whether the practice of selling quinine
through village post offices for the
benefit of poor people in villages has
been discontinued and if so, since how
long? .

(b) What reasons is this due to?
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(c) Are there adequate arrange-
ments in the villages to get medicines
for malaria?

(d) If not, will Government con-
sider re-starting the old practice?

The Minister of Health (Rajkumari
Amrit Kaur): (a) to (d). Information
has been called for from the State
Governments. A statement containing
the information will be laid on the
Table of the House after replies have
been received from all State Govern-
ments.

* FLoob BoNUs * 1IN ANDHRA

*752. Shri J. B, Vitial Rao: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Coco-
nada-Bitragunta passenger train was
detained at Rajahmundry for sixty
minutes on the night of the 15th
November, 1953 owing to a lightning
strike by the staff there;

(b) the total number of workers in-
volved in the strike;

(c) whether it is a fact that the staff
have been demanding that Govern-
ment should treat the three months
salary advanced to rehabilitate them-
selves consequent upon the losses suf-
fered on account of floods as “flood
bonus”; and

(d) if so, what action has been
taken by Government on their repre-
sentation?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, the train which was booked to
arrive at 7-35 and leave 8-00 actually
arrived at 8-27 and left at 9-30.

(b) Information so far available
shows that 267 workers representing
the Loco and Medical Departments
were involved in the strike. Figures
relating to the number of staff of other
departments involved in the strike are
not yet available.

) Government understand that a
resolution was passed on 21st Septem-
ber, 1953 by a Committee ealling itself
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the Flood Victims Committee of Rail--
waymen, Rajahmundry, demanding
that the three months advance of pay
sanctioned by the Railway Board
should be treated as free bonus.

(d) Government are unable to accede:
to the request.

RurAL Post OFFICES IN SAUR

*753. Shri Jethalal Joshi: (a) Will
the Minister of Communications be
pleased' to state how many new rural
post offices have been opened in
Saurashtra from January to June, 19537

(b) How many persons have been:
recruited for these post offices?

The Deputy Minister of Communica-
tions (Shri Raj Bahaduwr): (a) Nil
However, there are no villages with a
population of 2,000 and above in Sau-
rashtra which remain without a post
office.

(b) Does not arise.

RURAL PosT OFFICES

*755. Shri Telkikar: Will the Minis+-
ter of Communications be pleased to-
state how many new post offices will'
have to be opened to implement the-
policy of opening post offices in villages
with a population of two thousand or
above?

The Deputy Mimister of Communica-
tions (Shri Raj Bahadur): About 10,000
additional post offices will be opened:
by 31st March, 1956.

PRODUCTION OF CASHEW NUTS

324. Shri V. P. Nayar: (a) Will the-
Minister of Food and Agriculture be
pleased to state whether Govern-
ment have taken any steps to
make India self-sufficient in the pro-
duction of raw cashew nuts?

(b) If so, what are the broad de-
tails. of such schemes?

(c) What is the estimated yield of
a cashew tree in a year at present?

The Minister of Food and Agricul-
tare (Shri Kidwai): (a) The Indian
Council of Agricultural Research has:
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.already sanctioned three research
.schemes for Travancore-Cochin, Madras
and Bombay for improving the yield
.and quality for the Indian cashewnut
«crop. The State Governments concerned
are however directly responsible for
;any development work that may be
necessary for increasing the local pro-
duction of cashewnuts.

{b) The main object of these research
:schemes is to improve the yield of
cashewnut and to extend the cultiva-
tion of the crop. These researches will
dnclude such items as

i) survey of the existing planta-
tions;

‘(i) selection of promising types;

(iii) testing of selected varieties;

(iv) standardisation of propaga-
tion methods;

{v) study of factors influencing
flowering, bearing and fruit
setting; and

(vi) the study of relationship
between soil and the nutrients
and the soil moisture on
flowering and fruit setting.

(c) The average yield of raw cashew-
naut in the main producing areas is
20 lbs. per tree per year.

CoNSUMPTION OF EGGS

325. Shri V. P. Nayar: Will the Min-
ister of Food and Agriculture be pleas-
«d to state:

(a) the total quantity or number
of eggs available for human consump-
tion in India (Statewise), in the years
1950, 1951, 1952 and 1853;

(b) the per capita average actual
consumption of eggs in India during
-the same period;

(c) what, if any, has been the
increase or decrease in the per capita
actual consumption of eggs in the
1st, 2nd and 3rd years of the Five
Year Plan; and

(d) the present estimate of the
average quantity of eggs which will
‘be consumed by an Indian as at the
end of the Five Year Plan?
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The required
data are not available. However, a
statement showing the production of
fowl and duck eggs on the basis of
the 1945 Livestock Censug is laid on
the Table of the House. [See Appen-
dix IV, annexure No, 10.]

(b) to (d). The required data are
not available.

CONSUMPTION OF MEAT

326. Shri V. P. Nayar: (a) Will the
Minister of Food and Agriculture be
pleased to state the total quantity of
meat estimated to be available for
human consumption in India in the
years 1950 to 1953 (with break-up of
figures for mutton, beef, vork and
chicken)?

(b) What is the average actual
quantity of meat consumed by an
Indian in these years?

(c) What, if any, has been the ac-
tual increase in the per capita actual
consumption of meat in the 1st, 2nd
and 3rd years of the Five Year Plan?

(d) What at present js the estimat-
ed gquantity which will be available
per head for consumption at the end
of the Five Year Plan?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Estimates of
the total guantity of meat are avail-
able only for the year 19489-50 and are
as follows:—

("oo0 tons)

Meat Year Q“m{
Mutton 1949-50 112
Beef . . ” 96
Pork . . » 24
Poultry . = 47
Goat . . " 156
Buffalo . . ” 74
TotaL Meat 509

(b) The required data are not avail-
able. However, annual per capita con-
sumption of meat in India is estimated
to be 32 lbs,
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(¢) and (d). The required data are
not -available.

DEVELOPMENT OF FISHERIES

327, Shri V. P. Nayar: Will the Min-
ister of Food and Agriculture be pleas-
ed to state:

(a) whether the Fisheries Depart-
ment of the Government of India is
collecting Hydro-biological and other
data necessary for developing fisheries,
from off the coast of Bombay and
Saurashtra; and

(b) whether Government will lay on
the Table of the House a statement of
the work so far done in the collection
of these data?

The Minister of Food amd Agricul-
ture (Shri Kidwai): (a) Yes.

(b) A resume of the work done on
collection of the Hydro-biological and
other data from off the coast of Bombay
and Saurashtra is placed on the Table
of the House. [See Appendix IV, an-
nexure No. 11.]

CoST OF RAILWAY SIDING

328. Dr. Amin: Will the Minister
of Railways be pleased to state the
actual cost of Railway Siding for
placement of Engine per hour for
Broad Gauge. Metre Gauge and
Narrow Gauge in the years 1950 and
1953 giving reasons for the increase
in Railway Siding charges during the
course of three years?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
cost per shunting engine hour varies
according to the type of Engine used,
fuel consumed and other factors. It is
not the same everywhere and at all
times. The siding charges are revised
having regard to the current operating
costs.

RAILwAY CRANES

329, Dr. Amin: Will the Minister of
Railways be pleased tn state the ac-
tual cost of Railway cranes worked
by machine and by hand and their
maintenance charges along with the
crane charges collected from the
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users per hour during the last three:
years?

The Deputy Minister of Rallways.
and Transport (Shri Alagesan): There
is a large number of cranes of various
types at present in use on Indian Rail-
ways. and their cost varies according
to their capacity \and age. The approxi--
mate present day cost of a 20 Ton B.G..
Steam Crane is Rs. 2,657,000 and a
20 Ton B.G. Hand Operated Crane
Rs. 75,000, Their approximate main-
tenance charges are Rs. 46 and 15 per
day respectively. The hire charges are-
not uniform and range from Re. 1 per
hour with a minimium charge of Rs. 5.
to Rs. 30 per hour depending upon the
capacity of the Cranes and whether or-
not they are power or hand driven.

The hire charges in the case of”
20 Ton Steam Crane and 20 Ton Hand
Crane are Rs. 9 per hour and Rs, 3/4/--
per hour respectively subject tc a
minimum charge for 4 hours.

The user is also required to pay
haulage charge for the Crane from its:
headquarters to the site where it is
required at the scheduled haulage
rates.

UNEMPLOYED WOMEN IN TRIPURA

330. Shri Dasaratha Deb: Will the-
Minister of Labour be pleased to-
state:

(a) whether it is a fact that a depu-
tation on behalf of the Ganatantric:
Nari Samity, Agartala met the Ad-
visers to the Government of Tripura
and made some suggestions for provid-
ing work to the unemployed women
in Tripura; and

(b) if so, what steps Government
propose to take in the matter?

The Deputy Minister of Labour:
(Shri Abid Ali): (a) The Government
have no information.

(b) Does not arise.

LaApY HARDINGE COLLEGE

331. Shri V. P. Nayar; Will the Min-
ister of Health be pleased to refer to-
Notification No. F.4-3(1)/53-M1, dated
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12th June, 1953 and state the amount
«of grant given by Government to the
Lady Hardinge Medical College and
Hospital, Delld; subsequent to taking
it over under the Charitable Endow-
ment Act up to 15th November, 18537

The Minister of Health (Rajkumari
Amrit Kaur): Rs. 6,12,000 only.

Goons TRANSPORTATION FROM ASSAM

333. Shri K. P. Tripathi: (a) Wil
“the Minister of Railways be pleased to
:state what is the goods carrying capa-
-city of (i) the Assam Link and (ii)
the Steamer Companies which ply
steamers from Calcutta to Assam?

(b) What ate the requirements of
Assam for transporting goods both
“ways?

(c) Is there any gap between the
carrying capacity and the require-
‘ments and if so, what?

The Deputy Minister of Railways
and Tramsport (Shri Alagesan): (a)
(i) 165 Metre Gauge wagons each way
per day.

(ii) 2,000 tons (equivalent to about
200 M.G. wagon loads) each way per
day.

(b) An average of about 200 M.G.
wagons each way per day and 240
M.G. wagons per day during the peak
-period.

(c) There is no gap between the
requirements and the total carrying
capacity of the all-rail and the rail-
-cum-river routes,

L O
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The Deputy Minister of Raliways
:and Transport (Shri Alagesan): The
.mileage of new Indian Railway lines
faid from 15th August 1947 to 15th
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August 1952 is 399 (miles). The details
are as below:—

Toral mileage opened
from 15th August
1947 to 15th August
1952.

Section of Railway

1. Rupar-Nangal. 34-37
2. Mavli Jn.-Badasadri 51-20
3. Bhimsen-Bharwa Sumerpur

4305
4. Hadgaon-Adilabad 76-31
5. Assam Rail Link 7624
6. Sanganer Town-Diggi 3749
7. Sahinsara-Malia 1466
8. Kanalus-Gop Extension 21-38
9. Arantangi-Karaikudi 16:35

10. Mukerian-Pathankot 2697

39802

RATLWAY TRAINING ScHOOL, UDAIPUR

335. Shri Balwant Sinha Mehta: (a)
Will the Minister of Railways be
pleased to state the mumber of trainees
at the Railway Training School, Udai-
pur, on the Western Railway?

{b) What number is expected when
there will be a permanent regular
school there?

(e) How much money do Gowvern-
ment spend on each trainee there?

(d) What ig the duration of course
for studies?

The Deputy Minister of Railways -
and Transport (Shri Alagesan): (a)
The number of trainees varies at pre-
sent from 250 to 300. The number on
1st November, 1953 is 266.

(b) 700,

(c) The expenditure on each trainee
depends on the category to which he
belongs- and the running expenditure
of the school. The ‘average at present
is about Rs. 150 p.m.

(d) The duration of the course of
training varies with each category as
given below:—

Traffic Signaller-cum-Asstt, 84 months,
Station Masters.

Telegraph Signallers 5§ months,

Coaching Clerks 24 months.
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- 24 months.

‘Goods Clerks

“Train Clerks . 1§ months.

Ticket Collectors . 1 month,

Apprentice Asstt. Permanent

Way Inspectors. . 5months in

the  1st
year and 4
months in
the 3rd

year,
Apprentice Asstt. Inspectors of 2 months,
Works.

SUGAR

337. Shri Anirudha Sinha: (a) Wil
the Minister of Food and Agriculture
be pleased to state the quantity of
sugar purchased on Government ac-
count from abroad during the year
ending 31st October, 19537

(b) What was the quantity of sugar
produced in India allowed to be ex-
ported during the same period and if
so. to what country or countries?

(c) What quantity of sugar purchas-
ed abroad has actually arrived in
India?

The Minister of Food and Agricul.
ture (Shri Kidwai): (a) 2,04,000 tons.

{b) 6,316 tons to Japan and Persian
Gulf Sheikhdoms.

(c) 95,000 tons upto 30th November,
1953.

APPORTIONMENT OF RAILWAY TRAFFIC
EARNINGS

338. Shri V. Missir: Will the Minis-
ter of Railways be pleased to state the
system Government propose to intro-
duce for the apportionment of traffic
earnings and preparation of accounts
connected therewith on the Indian Gov-
ernment Railways with effect from 1st
April, 19547

The Deputy Minister of Railways
and Transport (Shri Alagesan): It has
been decided to introduce apportion-
ment of earnings with effect from 1st
April, 1954 to determine the earnings
attributable to each zone. The process
of apportionment is proposed to be
simplified by not segregating certain
miscellaneous charges levied, in addi-
tion to freight, in the case of Goods

and Parcels traffic. Some simplification
in the apportionment of passenger
earnings will be achieved by improv-
ing the system of preparatien of
returns by the stations to the Accounts
Office. Apportioned earnings will be
compiled by each zone by taking into
account its share as worked out and
shown in the statements exchanged
between the Receiving and the For-
warding Railways.

Rice

339. Shri D. C. Sharma: Wil the
Minister of Food and Agriculture be
pleased to state the acreage of land
under rice cultivation in the year 1953?

The Minister of Food and Agricul-
tare (Shri Kidwai): 67-5 millions acres
according to the All-India First Esti-
mate of Rice, 1953-54, which covers
only the early sowings.

PrIVATE RalLwAYy LINEs IN Binar

340. Shri K. P, Sinha: Will the Minis-
ter of Railways be pleased to state
the total mileage covered by private
Railway lines and the company that
is running them in the State of Bihar?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
total mileage is 149-25 miles and the
Companies running these railways in
the State of Bihar are:—

‘The Company or the Railway
Railway -

Arrah-Sasaram Arrah-Sasaram
Light Railway  Light Railway

Company. (65 16 miles)
Distt. Board of i Bihar
Patna. Light Railway.
(3360 miles)
Dehri Rohtas Dehri Rohtas Light
Light Railway il A
Company. {24-09 miles.)
Futwah Islampur Futwah Islampur
Light Rail Light Railway.
Company. (2700 miles)
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ForGep RaiLway Tickers

341. Shri 8. C. Samanta: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that some
forged ticket forms were seized in
Bombay recently;

(b) if so, the number of persons, if
any, who were arrested;

(c) the action taken against them;
and

(d) the materials seized?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) One person
arrested.

has so far been

(c) and (d). Police investigation is
still in progress.

RAILWAY QUARTERS AT SONEPUR

342. Pandit D. N, Tiwary: Will the
Minister of Railways be pleased to
state:

{a) the number of unoccupied rail-
way quarters at Sonepur Railway sta-
tion;

(b) the reasons of their lying vacant;
and

(c) the number of quarters con-
structed in 1950-51, 1951-52 and 1952-
53 at Sonepur?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
17 units, all of which are uninhabitable.

{b) The quarters were constructed
to an tially temporary standard
in 1948, as an emergency measure, out
of whatever building material was
readily obtainable locally, to house
India-opting staff, and are now un-
inhabitable due to normal deteriora-
tion.

{c) 1850-51 A
1951-52 . 24
1852-53 50

-
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TrRAINING OF OFFICERS IN UNITED KINGDOM

243. Ch. Raghubir Singh: (a) Will
the Minister of Tramsport be pleased
to state whether it is a fact that some
officers in the Mercantile Marine De-
partment, were gent to the United
Kingdom for training under the
Technical Co-operation Scheme of the
Colombo Plan? '

(b) Who were those officers?

(c) Have they finished their train-
ing period?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
Yes.

(b) and (c). A statement giving the
information asked for is attached here-
with. [See Appendix IV, ammexure
No. 12.]

DEVELOPMENT OF MARKETING SYSTEM

344. Th. Lakshman Singh Charak:
(a) Will the Minister of Food and
Agriculture be pleased to state what
Resolutions were adopted in the Market-
ing and Inspection Conference held in
New Delhi in October, 19537

~(b) Have all the recommendations
of the Conference been agreed to by
the Central Government?

(c) Will Government place a copy of
the proceedings of the Conference on
the Table of the House?

(d) What were the Resolutious
adopted by the Agmark Ghee Con-
ference?

(e) Is it a fact that new process of
Ghee manufacturing has been started?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) A copy of the
resolutions is available in the Library
of the House.

(b) The recommendations are under
the consideration for consequential
action. '

(c) A copy of the proceedings is
available in the Library of the House.
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(d) A copy of the resolutions adopted
by the Ghee Packers Conference is
available in the Library of the House.

(e) No.

MiniMum WaGes AcT

$45. Shri Ramananda Das: Will the
Minister of Labour be pleased to state
whether it is a fact that the applica-
tion of the Minimum Wages Act, 1948
has been extended to all categories of
Contract Labour under Federal Rail-
ways?

The Deputy Minister of Labour
(Shri Abid Ali): The Minimum Wages
Act, 1948. has not been extended to
cover all categories of contract labour
under the Railways. In so far as the
Railways are concerned, the Act anplies
only to employments on road construc-
tion, building operations, stone break-
ing and stone crushing. Contract
labour in these employments is covered
by the Act.

SHIFTING OF TBCHNICAL AND DEVELOPMENT
CIrcLES

346. Shri Gidwani: Will the Minis-
ter of Communicationgs be pleased to
state:

(a) whether the attemtion of Gov-
ernment has been drawn to a news
item published in the Indian Express,
Bombay Edition, dated the 26ith Octo-
ber, 1953, on page 6, regarding shift-
ing of Technical and Development
Circle of Posts and Telegraphs De-
partment of the Government of India
from Jabalpur to New Delhi;

(b) whether Government propose
to shift the same;

(c) whether the construction of the
Tele-Communications Training Centre
building at Jabalpur has been com-
pleted; and

(d) what is the estimated cost of
the building?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
Government have seen the news item

567 PSD
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referred to in the Indian Express,
Bombay Edition, dated the 26th
October, 1953.

(b). No.
(c) Not yet, the work is in progress.
(d) 20 lakhs approximately.

DERAILMENT OF GRAND; TRUNK_EXPRESS

[' Sardar A. 8. Baigal
| Shri Birbal Singh:

347. { Shri Raghunath Singh:

| Shri Muniswamy:
Shri C. R, Iyyunni:

(a) Will the Minister of Railways
be pleased to state whether it 1s a
fact that on the 30th October, 1953,
at about 8-50 a.M. some bogies of the
Grand Trunk Express got derailed be-
tween Basin Bridge Junction and
Korukkuppettai on the Southern Rail-
way?

(b) How many passengers were in-
jured?

(c) What was the actual loss suf-
fered?

(d) What are the reasons for this
derailment?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
At about 8-51 hours on 30th October,
1953 while No. 15 Grand Trunk Ex-
press was running through Basin
Bridge Junction Station, the station
next to Madras Central on the Madras-
Bezwada Section of the Southern Rail-
way, its coaches, Tth to 11th from the
engine, derailed near the B Cabin of
the station.

{b) One passenger sustained minor
injuries.

(c) The approximate cost of damage
to rolling stock and permanent way
was Ra. 2,473,

(d) The provisional finding of the
Government Inspector of Railways
who held an enquiry into this accident
is that the derailment was -aused by
spread of gauge of the trark.
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MANIPUR STATE TRANSPORT

348. Shri Rishang Keishing: Will
the Minister of Transport be pleased
to state:

(a) the annual income and expendi-
ture of the Manipur State Transport
for the years 1952 to 1954;

(b) the number of lorries and buses
at present under the control of the
Transport Authority; and

() the number of drivers and
cleaners employed by the Transport
Authority?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c¢). A statement giving the required
information is herewith attached. [See
Appendix IV, annexure No. 13.]

GOCoOwWNs

349. Shri Bishwa Nath Roy: Will
the Minister of Railways be pleased
to state whether Governmen:i propose
to construct godowns on the North
Eastern Railway in the next financial
year at those stations which have
factories near them buf have no go-
downs?

The Deputy Minister of Railways
and Transport (Shri Alagesan): There
is no proposal to construct godowns at
every station on the North Eastern
Railway which has a factory near to
it. Goods Shed arrangements already
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exist where they are considered neces-
sary. Additions or alterations and im~
provements to such arrangements are
proposed to be provided at about 25
stations, during the next five years.

Post AND TELEGRAPH OFFICES IN
ANDHRA

350. Shri Nanadas: Will the Minis-
ter of Communicatioms be pleased to
state:

(a) the number of Post and Tele-
graph offices in Andhra State as (i)
main offices, (ii) sub-offices, (iii)
branch offices, (iv) experimental post
offices, (v) combined Post and Tele-
graph offices, and (vi) telegraph
offices; and

(b) the number and names of
towns served by telephone system and
the number of telephones operated in
each town in Andhra State?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). A statement giving the informa-
tion is placed on the Table of the
House. [See Appendix IV, annexure
No. 14.]

‘TELEGRAPH LINES IN * NDHRA

351. Shri- Nanadas: Will the Minis-
ter of Communications be pleased to
state the mileage of telegraph line in
Andhra State?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur):

Owned by Department Owned by other- 1
but maintained by the
Department
Miies Miles
Lines 6,449
Wires 44,588 ..
Cables . 173 o0z
Cable Conductors B,658 1-82

SAvINGS BANK ACCOUNTS TN ANDHRA

352, Shri Nanadas: Will the Minis-
ter of Communications be pleased tn
state the number of Savings Bank ac-
counts in Andhra as on the 30th Sep-
tember, 19537

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): The num-
ber of Savings Bank accounts standing
at Post Offices in Andhra on the 30th
September, 1953, was 1,83,385 approxi-
mately.
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POSTAL STAFF IN ANDHRA

353. Shri Nanadas: Will the Minis-
ter of Communications be pleased to
state the total staff employed (class-
wise) under the control of his Minis-

try in Andhra State in Class I, Class
II, Class III and Class IV Services?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): A state-
ment giving the information required
is laid on the Table of the House.

STATEMENT

S.
No. Name of the Department

Staff employed in Andhra Stare

Class I Class II Class III Class IV

(1) Posts and Telegraphs Department
(2) Civil Aviation Department

(3) India Meteorological Department

ToTaL

3 19 5093 1569
Nil 3 44 54
Hil Nil 20 10

3 22 5157 1633

INLAND WATER TRANSPORT

354. Dr. Ram Subhag Singh: Will
the Minister of Tramsport be pleased
to state:

(a) whether the Government of
India have approached the United
Nations for financial aid  for a pilot
project to develop Inland Water
Transport in the upper Ganges; and

(b) if so, with what effect?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes. The Government of
India approached the United Nations
for technical and financial aid for a
pilot project to test the feasibility of
using shallow draft tugs to tow barges
on the Upper Ganga. The United
Nations responded to the request for
technical aid by deputing Mr. J. J.
Surie, a naval architect who visited
India in 1952, The question of obtain-
ing financial aid is under considera-
tion.

RaiLway Trains, N. E. RarLway

355. Shri Brobmo-Choudhury: Will
the Minister of Railways be pleased
to state the total number of trains
(including goods, passengers, mails)
running in the Pandu Region of the
North Eastern Railway Zone? '

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
total number of trains (which includes
goods, mail, express, passenger and
mixed) is 276.

RALWAY SCHOOLS

356. Shri Brohmo-Chotidhury: Will
the Minister of Railways be pleased to
state the number of fully managed
Railway English Middle and High
Schools, if any, in each Zone?

The Deputy Minister of Railways

and Transport (Shri Alagesan): A
statement is herewith attached.

[RE—
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STATEMENT
The number of English High and Middle Schools under the direct management of Indian Railways.

Railway Middle Schools High Schools

Central 5 I
Eastern 1z 10
Morthern . I 3
North-Eastern . 1 3
Southern . 6 2
Western . 2 3

ToraL 27 22

Assam Ram LinNg

357. Shri K. P. Tripathi: (a) Will
the Minister of Railways be pleased to
state how many breaches occurred
during this year in the Assam Link
and in the Assam part of the North
Eastern Railway?

(b) What is the extent of damage
er loss?

{c) Have all the breaches been re-
paired?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
There were no actual breaches of the
track on the Assam Rail Link during
this year but, due to damage to the
protection works at a bridge between
Hasimara and Madarihat, through
train services were suspended at the
site on two occasions as a precau-
tionary measure and transhipment of
passengers, luggage, perishables done
while repairs were effected.

(b) and Xc). Do not arise.

THROUGH-TRAIN FPOR PALIZAGHAT
RANWAY STATION

358. Th. Jugal Kishore Sinha: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
passengers booked for Patna from
places west of Chapra have to wait

at Sonepore (N. E. Railway) Railway
Station for about two hours before
getting a connection for Patna;

(b) whether it is a fact that there
is no through-train or carriage for
passengers for Palizaghat Railway
Station to places west of Chapra such
as Siwan, Gorakhpuretc.; and

(c) it so, whether Government pro-
pose to do anything in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
Yes, except in the case of two trains
which have immediate connections—
after 10 minutes In one case and 45
minutes in the other case.

(b) There is no through train but
there is one third class through coach
service between Paleza Ghat and
Savan.

(c) A representation was received
for a through train between Paleza
Ghat and Savan, but it is not feasible
to introduce such a train at, present
due to paucity of coaches and loco-
motives. -

OVER-BRIDGE AT GUNTUR RAILWAY
STATION

359. Shri 8. V. L. Narasimham: Will
the Minister of Railways be pleased
to state:

(a) whether the proposal to con-
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struct an over-bridge near the west
cabin of Guntur Railway Station has
been finalised; and

(b) if so, when the work -will
commence?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The lay out of the over-bridge ana
approach road has been finalised. Pre-
paration of detailed plans etc. will be
taken up as soon as the question of
agency for design and execution of
approaches, which is under reference
with the Guntur Municipality, is
decided.

{b) After the detailed plans and
estimate are ready and the Munici-
pality makes necessary provision for
its portion of the work in its budget.
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Arrangements were made for running
a special train between Ajmer and
Phulera and to extend 233 Up/234 Dn.
trains between Phulera and Ajmer for
the Pushkar Fair falling on 20th
November, 1953; but as there was no
demand, the special train was not run.
233 Up/234 Dn. were extended to run
between Phulera and Ajmer on 19th
and 20th November, 1953.

(b) Does not arise.
567 PSD
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The Deputy Minister of Railways
and Transpori (Shri Alagesan): The
approximate income from pilgrims to
Pushkar during the month of Novem-
ber, 1952, when the Pushkar fair was
held, was Rs. 72,850.

R. M. 8. Vans

362. Shri Muniswamy: Will the Minis-
{er of Communicationg be pleased to
state:

(a) whether it is a fact that the old
postal vans in trains have not been
reconstructed or modified to provide
larger accommodation so as to keep
pace with the increase in volume of
work;

(b) whether Government are aware
that the lighting facilities in vans have
to be improved to a great extent and
if so, whether Government are taking
any steps in that direction; and

(¢) whether there are facilities in
the vans for the Railway Mail Service
employees to take rest when they feel
tired?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No.
Increase in the mail van accommoda-
tion is being sanctioned as and when
found necessary. Such increase does
not always necessitate the reconstruc-
tion our alteration to an existing van.

{b) Whenever lighting is found
deficient, action is always taken to
improve it.

(c) No. But this is proposed to be
provided in the vans to be constructed
in the future for use in Broad Gauge.

RuraL Post OFFICES

363. Shri K. C. Sodhia: Will the
Minister of Communications be pleas-
ed to state how many villages with a
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population of 2,000 and above have
been found in the central circle in
which the loss of more than Rs. 750
per annum was likely and so no post
offices could be opened there?

The Deputy Minisier of Communi-
cations (Shri Raj Bahadur): Nh.

MEHsANA RAILWAY STATION

364. Shri Jethalal Joshi: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
that at Mehsana Junction which is on
the main line between Ahmedabad and
Delhi, the lighting facility on the
platform is inadequate and p gers
have to pass hours in condition verg-
ing on darkness; and

(b) it sc, what steps Government
propose to take in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A portion of the station build-
ing, which is being remodelled, is pro-
vided with electric lights and fans and
the main passenger platform also has
electric lights. The work of providing
electric lights on the Island platform
on a temporary basis, pending re-
modelling of the station, is in hand
and is expected to be completed
shortly.
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BaNARAS PosTAL Division

365. Shri Ganpati Bam: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of appointments
made for the post of (i) postal clerks,
(ii) peons, (iii) sorters and (iv) post-
men in Banaras Division in the years
1952 and 1953;

(b) the number of Scheduled Caste
candidates appointed on each post;

(c) the reserved quota for the
Scheduled Castes in each service; and

(d) how far the reservation rules
were complied with?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to (c).
A statement containing the necessarv
information is laid on the Table of the
House. [See Appendix IV, annexure
No. 15.]

(d) The short in-take of Scheduled
Caste candidates in 1952 and 1953 was
due to noneavailability of such candi-
dates. Reserved wvacancies if unfilled
in a particular year are carried for-
ward to the next year.
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OFFICIAL REPORT

HOUSE OF THE PEOPLE
Tuesday, 8th December, 1953

The House met at Half Past One
of the Clock

[MR. SPEARER in the Chair]
QUESTIONS AND ANSWERS

* (See Part I

2-32 p.M.
MESSAGE FROM THE COUNCIL OF
STATES
Mr, Speaker: Secretary will now

read a message from the Council of
States.

Secretary: Sir, I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the provi-
sions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Coun-
cil of States, I am directed to re-
turn herewith the Dhoties (Addi-
tional Excise Duty) Bill, 1858,
which was passed by the House of
the People at its sitting held on
the 26th November 1953, and trans-
mitted to the Council for its re-
commendations and to state that
the Council has no recommenda-
tions to make to the House of the
People in regard to the said Bill.”

379 P.S.D.

1634

' LEAVE OF ABSENCE

Mr. Speaker: I have to inform the
hon. Members that I have received
the following letter from Shri D. D.
Pant:—

“I am ill, and request the House
to grant me permission to absent
myself from the sittings of the
House during the current session.”

Is it the pleasure of the House that
permission be granted to Shri D. D.
Pant for remaining absent from all
meetings of the House till the end of
the present session?

Leave was granted.

PAPERS LAID ON THE TABLE

REPORTS re INTERNATIONAL LABOUR
CONFERENCE

The Deputy Minister of Labour
(Shri Abid Ali): I beg to lay on the
Table a copy of each of the following
papers:

(i) Report of the Indian Govern-
ment Delegation to the thirty-
fifth session of the Inter-
national Labour Conference
held at Geneva in June, 1952.
[Placed in Library.. [See No.
S-198/53.)

(ii) Conventions and Recommen-
dations adopted at the thirty-
fifth session of the Interna-
tional Labour Conference in
June, 1852, [Placed in Lib=-
rary. See No.S-109/53.]

(iii) Statement indicating the ac-
tion proposed to be taken by
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[Shri Abid Ali]

the Government of India on
those Conventions and Re-
commendations. [Placed in
Library. See No. 5-200/53.]

RESERVE BANK' OF INDIA
(AMENDMENT AND MISCELLANE-
OUS PROVISIONS) BILL—concld.

Mr. Speaker: The House will now
proceed with further consideration of
the Bill further to amend the Reserve
Bank of India Act, 1934 and to make
special provisions In respect of cer-
tain high denomination bank notes.

Clause 3° was under consideration
and there were certain amendments to
that. Now, I am putting first the
amendments to the vote of the House.
Clanse 8, —(Amendment of Section 17)

—contd.

The Deputy Minister of Finance
(Shri A. C, Guha): There are two
official amendments.

Mr. Speaker: Yes, I am putting them
one by one. The question is:

In page 2, line 16, after “advances”
insert “for agricultural purposes”.

The motion was adopted.

Mr. Speaker: Then the amendment
by Mr. N. B. Chowdhury. The ques-
tion is:

In page 2, line 27, for “five” substi-
tute “twenty-five”.

The motion was negatived.

Mr. Speaker: Then Mr. V. B. Gandhi’s
amendment. The auestion is:

In page 2, line 27, after “aggregate”
add—

“and that it shall not be utilis-
ed for other than agricultural pur-
poses",

The motion was negatived.
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Mr. Speaker: The next amendment
is by Mr. Guha.

The question is:

In page 2, for lines 31 to 39, substi-
tute—

“(a) repayable on demand or on
the expiry of fixed periods not ex-
ceeding ninety days from the date
of such loan or advance, against
securities of the Central Govern-
ment or of any State Government;
or

(b) repayable on the expiry of
fixed periods not exceeding eigh-
teen months from the date’ of
such loan or advance, against se-
curities of the Central Govérnment
of any maturity or against bonds
and debentures issued by the said
Corporation and guaranteed by
the Central Government and ma-
turing within a period not exceed-
ing eighteen months from the
date of such loan or advance:”

The motion was adopted.

‘Mr, Speaker: Mr. V. B. Gandhi's
amendment. It is an amendment to
the amendment. I should have put
it first but Mr. Gandhi is not here. So
I do not put it now.

Mr, Speaker: The question is:

“That clause 3. as amended,
stand part of the Bill."”

The motion was adopted.
Clause 3. as amended. was added

to the Bill.
Clauses 4 and 5 were added 'to the
Bill.
Clause 6.— (Amendment of Section
42)

Shri K. K. Basu
bour): I beg to move:

In page 3, line 7, after “other than”
insert “with”.

(Diamond Har-

Sir, this amendment is of a very
technical nature. I want to add the
word ‘with’ in between ‘other than’ and
‘the Imperial Bank of India’, because I
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feel, Sir, that as it is drafted, it is not
proper. Because the liabilities may
be considered in a particular place.
but it must be with a particular insti-
tution. So I think the word ‘with’
should be there. It ig only a techni-
cal amendment.

Mr. Speaker: He means it is a ver-
bal amendment.

Shri A. C. Guha: No, Sir. I do not
know how he can propose this amend-
ment. It does not carry any sense at
all. The wording of the clause is:
“the amount of its demand and time
liabilities and the amount of its bor-
rowings from banks in India” and then
the words “other than the Imperial
Bank of India” are to be added. I do
not know how he can put ‘with’' before
‘the Imperial Bank of India’. It won’t
carry any sense.

Mr. Speaker: Does the hon. Member
press it?

Shri K. K. Basu: The amount of the
demand and time liabilities may be
in a particular place withip India, but
if you compare with an individual in-
stitution, it may not be that. That is
why I am suggesting the addition of
the word ‘with’,

Shri A. C. Guha: If you kindly per-
mit me, the intention of the Bill 1is
this. Now, the scheduled banks have
to submit a return showing all their
liabilities with any bank. Any loan
from the Imperial Bank will not be
shown in that return.

Mr. Speaker: Does he press it?

Shri K. K. Basu: No. I do not press
it,

Mr, Speaker: The question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.

Clauses 7 and 8 were added to the
Bill.
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Clause 9.—(Ordinance III)

Mr. Speaker: I do not know whether
Mr. Kasliwal wants to move his amend-
ment to clause 9.

Shri Kasliwal
Not moving, Sir.

Mr. Speaker: The question is:

“That clause 9 stand part of the
BilL"”

The motion was adopted.

Clause 9 was added to the Bill
Clause 1.—(Short Title)

(Kotah-Jhalawar):

Shri A. C. Guha: If you kindly pere
mit me, I would like to make a change
in the Short title. Instead of ‘1852’
at the end of “The Reserve Bank of
India (Amendment and Miscellaneous
Provisions) Act,” it may be made ‘1953'.

Mr, Speaker: Yes. I think the drafts-
man will do it wethout a formal amend-
ment. But as he has put it, I will put
it to the House.

Amendment made:

In page 1, line 3, for “1852" substi-
tute “1953".

—[Shri A. C. Guha]
Mr, Speaker: The question is:

“That clause 1, as amended,
stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri A. C. Guha: I beg to move:

“That the Bill, as amended, be
passed.”

Sir, I do not like to make any speech
on this occasion. I only like to point
out that most of the Members have
received the Bill with good grace and
I hope their expectation about rural
credit will, to some extent, be fulfllled.
It may not go as far as the
House might have wished the Bill to
go. I can very well appreciate their
anxiety about furnishing rural credit.
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[Shri A. C. Guha]
[MR. DepuTy-SPEAKER in the Chair.]

I can only assure the Members that
the Planning Commission has given first
priority to agriculture and so the Gov-
ernment cannot be indifferent to the
needs of agricultural credit, and we
have been taking various measures to
provide agricultural credit. This is one
of the measures. Besides this, the
Reserve Bank has already undertaken
an all-India survey of rural credit. As
soon as their report will be available,
it may be that the Government and
the Reserve Bank will formulate an
over-all policy about rural credit, and
I hope that the Bill, as amended, will
now be passed by the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri 8. 8. More (Sholapur): I must
say specifically that Gevernment's ef-
forts to make necessary arrangements
for giving rural credit as enacted in
this particular Bill are sufficiently dis-
heartening. May I say, Sir, that the
Government, by this particular mea-
sure, seem to be not paying prompt
attention to the directions of the
Planning Commission itself. They have
provided in this particular measure
that the Reserve Bank shall make a
provigsion of Rs. 5 crores for meeting
the needs of medium term credit. Now,
what are the requirements, that will
be the first question, in the light of
which we can consider this provision
made by the Government. May I point
out to you, Sir, that some previous
Committees had directed their atten-
tion to these matters and had made
specific recommendations. I may re-
fer here to the report of the Grow
More Food Enquiry Committee in
which they assess that the total capi-
tal requirements of this country will
be to the tune of Rs. 500 crores. They
came to the conclusion, Sir, that most
of our peasants are small peasants
having no capital with them for the
purpose of financing their needs with
the result that agriculture is going
down and we are suffering from more
and more shortage of food. They took
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into consideration the survey made
by the Reserve Bank of India and
they came to the conclusion that the
total medium term capital required
was to the tune of Rs. 500 crores. I
am not ‘talking about long term credit;
I am not talking about short term cre-
dit; I am talking about medium term
credit for which this Bill is supposed
to make a provision. The Reserve
Bank itself have stated that the capi-
tal need for meeting such medium
term requirements would be Rs. 500
crores. And, hére is a Bill, Sir, in
which a pitifully low amount—to re-
peat the expression used by my friend
sShri Raghavachari—of Rs. 5 crores is
befng provided for this purpose. In
this provision, Sir, the directions of
the Planning Commission have been
flouted. They have stated that Gov-
ernment must take the responsibility—
and by Government they also meant
the Reserve Bank of India—for sup-
plying sufficient credit and at fair rates
of interest. I may, with your per-
mission, Sir, quole a short passage.

“Agricultural production in this
" country depends upon millions of
small farmers. It is the intensity
of their effort and the efficiency of
their technique that will help in
raising yield per acre. Because
of inadequate financial resources
and absence of timely credit faci-
lities at reasonable rates, many of
the farmers, even though other-
wise willing, are unable to go inr
for improved seeds and manures
or to introduce better methods or
techniques.”

My submission, Sir, is that the Plan~
ning Commission, after a very
thorough enquiry into this problem,
came to the conclusion that this 5
crores, which even then the Reserve
Bank was contemplating to allot for
the purpose of meeting this medium
term credit requirements, was not suf-
ficient, and they opined in a very de-
finite form that at least Rs. 25 crores
per annum will have to be provided
for.

Now, it was argued by the Minijster,
when he was piloting this Bill that
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Government alone is not the only
financing agency; there were private
agencies, there were co-operative so-
cleties and there were other agencies
to which he referred. Sir, as far as
private agencies are concerned, former-
ly the landlords were the agencies
which were giving them some capital.
As we are progressively liquidating the
landlords, and there are so many le-
gislations giving protection to the ten-
ants, the landlords have no longer any
enduring interest in financing the
needs of the tenants. Then, there
are the private money-lenders. They
.are also going out of their avocation,
because many States have passed con-
trolling legislation. Therefore, with
these private agencies knocked out of
the fleld, Government and the co-opera-
tive societies, which are some sort of
semi-government bodies, are only in
the fleld and therefore my submission
is, that the Government will have
to take the responsibility, the urgent
and categorical responsibility of fin-
ancing the small farmers. If we do
not finance them, if we do not supply
them with the money with which they
«can purchase seeds and other manu-
res, the result will be that fertility of
the land will go down, The small
farmer is in a way helping the Gov-
-ernment itself. Supposing some small
aid is given to the furmer for the pur-
‘pose of purchasing manure, he wil
automatically go to the government
depots where chemical fertilisers are
sold or to depots where fertilisers are
sold by government agencies. We have
heard in reply to many questions on
the floor of the House that the stocks
of government fertiliser factories are
accumulating, there is no sufficient de-
mand for them because the purchas-
ing power of the small farmer has
gone down. If we inject some blood
into the small farmers who are suffer-
ing from a sort of financial ansemia,
they will be in a position to purchase
‘the manures or fertilisers that are
being manufactured in government
factories or factories which are aided
by government. But, unfortunately,
this provision of 5 crores is not enough.
I can say that as far as Bombay State
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is concerned, where the co-operative
movement has expanded to a very
large extent, even there the amount
that is made available is not sufficient.

Sir, I will quote some figures from
the report of the Bombay Grow More
Food Policy Committee of 1951. In
1946-47 as much as 162 lakhs of rupees
were advanced; In 1947-48, 223 lakhs;
in 1949-50, 539 lakhs were advanced.
And, yet, Sir, the Bombay peasants
have been complaining that all these
advances made by Government are
not sufficient to meet even a fraction
of their demands. It may possibly
be argued by the Minister in charge
that Governments have been supplying
taccavi loans. But, as regards the
supply of taccavi loans, I need not
quote anybody's authority. The
Planning Commission have admitted
that there are so many complaints
about the way in which these loans
are provided. @Whenever a person
goes with an application to the tahsil-
dar that he wants some aid for the
purpose of digging a well, then the
government officers reply, ‘your finan-
cial position is rather satisfactory;
therefore you do not stand in need of
aid from government'. Whenever a
poor man goes askiag for some ald
for the purchase of a pair of bullocks.
he is informed, ‘you have no credit
and therefore no aid can be given to
you'. I have got so many instances,
but I do not want to take the time of
the House. I believe that if the Plan
is to be integrated, if the Plan is to be
taken to completion according to sche-
dule, then financing the small peasants
becomes an integral part of the final
plan. But, I am sorry to say, Sir,
that Government themselves are sabo-
taging what has been told by the
Planning Commission.

Mr. Deputy-Speaker: Let there be
less noise and less talk inside the
House.

Shri 8. 8. More: The talk is due to
the fact that many Members are not
interested in the fate of this small Bill,
whereas we are much more interestad.



1643 Reserve Bank

Mr. Deputy-Speaker: No reflection
can be cast by one Member on any
other Member of the House.

Shri 8. 8. More: One may hold views
different from what others hold and 1
am only giving expression to my
viewa, Sir.

Mr. Deputy-Speaker: It is wrong to
cast any reflection on any other Mem-
ber.

Shri 8. 8. More: One may hold views
which are different from the views
held by others and that is no reflec-
tion, Sir. My submission is that this
measure is a half-hearted one. It
only carries out or implements half-
heartedly the recommendations of the
Planning Commission. There will be
no private agencies as they will be
knocked out of the fleld and the pub-
lic agencies will not be sufficient to
fAinance the small peasants and the
peasants will suffer; the fertility will
not be sufficiently achieved and the
land will lose its fertility. The pea-
sant is living in a half-starved condi-
tion and the result will be that our
shortage of food, which is a chronie ail-
ment with us, will go on all over the
country because the Government is
not trying to implement the promises
which they have been profusely giv-
ing. The Planning Commission have
stated that the total value of aid to the
peasants will have to be to the tune of
Rs. 25 crores per annum. As far as
this measure is concerned, this parti-
cular clause is not sufficiently clear to
me—I am referring to the proviso
which reads—

“Provided further that the
amount of loans and advances
granted by the Bank under this
clause shall not at any time
exceed five crores of rupees in the
aggregate.”

I do not know, Sir, what is meant
by “at any time"”. Does it mean that
the limit of Rs. 5 crores is the ceiling
limit? Does it mean “at any parti-
cular year"? As far as I can under-
stand, it does not add to any clarity
and it does not enable ug to have any
clear interpretation of this particular
-clause so far as these words “at any
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time" are concerned. Therefore, my
submission is that this measure i8
something, which is better than noth-
ing, but it is not enough. The amend~-
ment which was moved by one of the
Members that the limit of Rs. 5 crores
should be raised to Rs. 25 crores was
in complete accord with the recom-
mendations of the Planning Commis-
sion, but unfortunately that amend-
ment came from the Opposition side
and therefore it appears to have been
defeated. If Government were seri-
vus in implementing the recommenda~
tions of the Planning Commission—be-
cause the Planning Commission have
very categorically stated that financ-
ing the small agriculturists is an in-
tegral part of our Plan—they must
come out with larger and larger
amounts of money in order to satisfy
the needs of the starving peasants.
With these words Sir, I offer my half-
hearted support to thig Bill.

Shri Joachim Alva (Kanara): This
is an incomplete Bill. This Bill should
not have come before the House in
its present shape. As it is, it is only
trying to propitiate the vicious pro-
pensities of the blackmarketeers who
want to dangle Rs. 10,000 notes in their
pockets. The Reserve Bank of India
Act is sought to be amended in res-
pect of high denomination notes, but
the contents of the Bill, the Statement
of Objects and Reasons state that it is
for extending the facilities provided
by the Bank to meet the needs of rural
credit. This Bill has not given effect
to the 128 recommendations or con-
clusions of the Rural Banking Enquiry
Committee—a very important com-
mittee set up by Government to en-
quire into rural indebtedness and to
suggest what facilities should be ex-
tended unto the rural areas. That
Committee was presided over by a lead-
ing businessman, Shri Purshottamdas
Thakurdas and one of its members was
an er-Cabinet Member Shri Bhaba.
That Committee examined 227 witness-
es and came tol28 conclusions and 1
see that the hon. Minister has not
given effect to more than flve or half-
a-dozen recommendations or conclu-
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sions of that Committee. Government
must lay themselves open to any
charge in connection with the working
' of the Reserve Bank Act. The Reserve
Bank is the fulecrum of our national
economy and it is the be all and end
all of our economy and credit. If the
working of the Reserve Bank goes to
pieces, then the whole structure of our
banking system goes to pieces. We
have 15 exchange banks—everyone of
them is a foreign bank—and they are
established in Bombay, Calcutta and
Madras and they operate from London,
Amsterdam and New York. These
Exchange Banks have all sought to
muzzle the Indian business by not giv-
ing them enough credit. I see a grave
danger in the fact that one of the
branches of the Netherlands Bank that
is being operated in India is going to
close down its doors and give place to
a British Bank which was wound up
in Teheran. We have had enough of
these foreign exchange banks in this
country. Now, the Reserve Bank
should not allow any other foreign
bank, to come hére. The Reserve
Bank did perform a splendid piece of
work when it banged the doors on the
Portuguese National Bank and did not
permit its nefarious activities through
their various agents in India. Infor-
mation has however now come that a
British Bank from Teheran, which had
to be closed after the British quit from
that place, is trying to come back and
take over the operations of the Nether-
lands Bank in Bombay and if the
Minister were elastic enough to allow
them to operate in India, there
would be real danger to our banking
activities.

3 p.M.

There are about 6,401 Rural Post
Office Savings Banks, 1,000 urban co-
operative banks and 83 scheduled
banks or so-called commercial banks,
with 3,000 branches in India. The
Rural Banking Enquiry Committee
was presided over by a very eminent
man who hailed from the upper clas-
ses and who did not know much about
the middle classes or the villagers. 1
dare say that this Reserve Bank
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(Amendment) Bill, which is intended
to give safety and security to the rural
man, does not help him in any way. It
does not take into account the seven
lakhs of villages that are in this land.
The hon. Deputy Finance Minister prou-
dly said yesterday that we have ex-
tended the operation of the Irnperial
Bank, but where are the branches es-
tablished? Are they established in
towns or in the big cities? Can the
officers of the Bank go down into rural
areas? I dare say that the present
Governor of the Reserve Bank, who
is a man of great authority and know-
ledge in this matter, hails from a place
in Mangalore (South Canara Distt.)
and, so far as I know, he has never
visited the place of his birth for the
last 50 years. If that is the case with
the Governor of the Reserve Bank,
how do you expect him to look after
rural credit and economy? Sir, we
have no right to be in the House un-
less we judge every question through
the eye-glass of the poor villager. This
Bill has not been devised for the use
of the average man in the village and
the Reserve Bank has failed in its duty
to implement the recommendations of
the Rural Banking Enquiry Commit-
tee, presided over, as I said, by a man
representing the vested interests. To-
day, by this amending Bill we are try-
ing to give power to the officers of the
Bank. Every officer must take natu-
rally the consequences of his actions.
If a Minister does bad acts, he must
resign. Unless our democratic state
develops a system by which we are
able to compel a Minister to resign if
he commits a bad act, we shall not
develop the spirit of democracy in
India. Here the Reserve Bank takes
S0 many powers and it presides over
the fate of 83 scheduled banks and 15
exchange banks, and if the Reserve
Bank just gives a sum of Rs. 5 crores
for rural credit, how are the villages
to progress in their activities? By
doing so, the whole set up of land
tenure in the future will be reversed.
How is the Reserve Bank to tackle it?
I regret the absence of the distinguish-
ed Finance Minister from this House.
He should have been present in this
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House to give the benefit of his wis-
dom to the discussions in this House,
and not permitted my distinguished
friend and patrijot, Mr. Guha to be
here, on his behalf. I mean no dis-
respect to my friend Mr. Guha, but
what I mean is that the Finance Minis-
ter himself should have been physical-
ly present in this House and taken
charge of the Bill and given us the
benefit of his experience. It was he
who started the agricultural market-
ing branch of the Reserve Bank. He
started the agricultural credit branch
of the Reserve Bank, though it still re-
mains, I regret, on the blue-book or only
as a paper branch. All we have now is
to spend Rs. 5 crores instead of say, 25
crores. What is it going to do for the
seven lakhs villagers of our country?
How is the poor villager to transport
his goods under this scheme? For in-
stance, you get the best fruits in Agra
at hardly Rs. 5 a basket, while the
same basket costs about Rs. 20/- or
Rs. 30/- here. How is such an arti-
cle going to be made available to peo-
ple elsewhere without the full-fledged
scheme of agricultural credit? The
Banking Enquiry Committee specifical-
ly stated that the needs of the villa-
gers in regard to transportation should
be catered to. Unless their needs in
respect of transportation of grains and
fruits are met, our rural banking sys-
tem is not going to prosper. Here we
are right in the heart of Delhi. But
the poor man cannot get his fruit while
fruit is plentiful in nearby. How is
it being transported and what facili-
ties are going to be given by the Re-
serve Bank through the urban banks
and co operative societies. I may point
out that, in this connection; poultry is
not included in the definition of the
clauses in this Bill. In the amend-
ment to Section 17, the expression
“agricultural operations” does not in-
clude the word “poultry”. It does not
come in. By the words, “agricultural
operations”, crops, cream, butter and
such other things are included. I want
that the word ‘“poultry” or poultry-
farming—which is vital food for the
villager and the townsman should also
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be included. Under poultry will come
fowls, ducks and all such two legged
creatures. You know that if, for one
day, the townsman goes without his
poultry and its products, he feels him-
self starved. So, I feel that item—
poultry—should have been included in
the explanation. The clause, as it
embraces, at present, is not enough.

I now come to the most tender spot
—the Imperial Bank. I find that the
hon. Minister is very very sensitive
about it. He said yesterday that in,
1952, there were 11 Europeans, and 12
Indiang and there were 101 Europeans
in 1946 in the senior grade only. Now,
it has been reduced to the glorious
gum of 29 officers, who draw not less
than perhaps Rs. 2,000 or Rs. 2,500 per
month, as salary with free bungalows
right on the top of the Bank! Now,
we are doing away with the British
Commander-in-Chief of our Air Forces
at the end of this year. Thus we shall
be having an Indian Commander-in
Chief for the Air Forces shortly; though
our Air Force is yet small and tender
and we have not got the most power-
ful and speedy jet planes the other
Powers possess. Still we are getting
an Indian Commander-in-Chief to head
our Air Force. Why then is number
of European officers in the Imperial
Bank not wiped off at all! Now, it
is also my painful duty to point out
that the present and the first Indian
Managing Director of the Imperial
Bank is no less than the brother-in-
law of the Governor of the Reserve
Bank of India. How is that? We must
not allow nepotism to come into the
fleld of our national banks. If we are
going to Indianize the Imperial Bank,
let us have Indiang of character, abi-
lity and integrity. It is not in terms
of the nearest relationship that such
jobs are filled. Let them give the job
to the best man, and if the nearest re-
lationg are people of character, patrio-
tism; and ability, by all means instal
them in office. But the Governor of
the Reserve Bank of India shall not
have his brother-in-law as the first
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managing director of the Imperial
Bank! I may be wrong, but I want to
be corrected by the hon. Minister on
this most important fact.

Shri B. Das: It may be an accident
of circumstances.

Shri Joachim Alva: But accidents
are sometimes dclberate. Now, when
the hon. Finance Minister returned
from England, he »romptly acceded to
the demands of this House for the es~
tablishment of an Enquiry Committee
as to how the Industria] Finance Cor-
poration is functioning. Again, the
Industrial Finance Corporation have
advanced loans to the tune of lakhs
and lakhs of rupees to industrialists,
when the ordinary man with small
business needs help urgently? Is it
not impertinence and impudence to
throw away the money on industries
and big businessmen quite many of
whom are not worthy of such loans?
These very same individuals to whom
these loans are advanced up to Rs. 30
lakhs or 50 lakhs will not countenance
an advance of a three-figure. Loans to
ordinary individuals on the ground that
they do not deserve them. Such un-
scrupulous men should be pyt in jail
who wish the poor and the deserving in
need of loans, to be refused such
assistance. Every citizen of India s
entitled to uniform treatment and pro-
tection of the State. Therefore, if
the Industrial Finance Corporation is
to function in the manner in which it
is functioning, and if our urban co-
operative banks and co-operative so-
cieties are going to function on those
lines, then there will be an end of our
credit system. This process will
finally affect our present banking struc-
ture. There will thus be no relief to
the man in the countryside. If, as I
said, the Finance Minister had been
present, had been physically present,
as I made a demand even yesterday,—
I have no disrespect for Mr. Guha—it
would have been well. What I say is,
the affairs of the urban banks through
the Reserve Bank and through the co-
operative societies should reach down
to the meanest man in the villages so
that he may not be put to difficulties.

8 DECEMBER 1053 of India (Amendment and 1650

Misgcellaneous Provisions)

Bill
Ignoring the case of the poorest indivi-
duals and giving lakhs and lakhs of
rupees to the big undertakings of in-
dustrialists is scandalous. It will not
stand any rational test. A few words
more,

Mr. Deputy-Speaker: It is not a third
reading speech,

Shri Joachim Alva: Everybody was
given 30 minutes, and I want only five
minutes more.

Mr. Depuiy-Speaker: It is not every
hon. Member that can catch the eye
of the Chair, and take part in every
debate. Therefore, if some hon. Mem-
bers have had no opportunity of speak-
ing during the second reading, they
get an opportunity of speaking in the
third reading. Anyway, one cannot
make a ‘second reading’ speech in the
third reading. You will have only
a few minutes more.

Shri Joachim Alva: I will finish. In
regard to section 24, of the Reserve
Bank Act, that provision is being
sought to be amended in the sense as
if one were going to cater to the black-
marketer. Now, the black-marketer
will have opportunities to play with
notes of Rs. 1,000, Rs. 5000 and
Rs, 10,000. I may frankly say that I
shall never have and be able to carry
a note of Rs. 5,000 or Rs. 10,000, and
these powers to make high denomina-
tion notes will give the black-marke-
ter the freedom to deal wrongly with
such high-denomination notes, and
doors will thus be kept open to these
black-marketers to extend their nefari-
ous gains. I want to know what in-
convenience is caused with the exist-
ing state of affairs by not having high
denominational notes? Are the banks
unable to carry on with their business
without Rs. 5,000 notes? The banks
today are full of the low denomination
notes up to Rs. 100; it may be a.
volume of work; they have to get
through it. Anyway, I am, Sir, against
the whole principle of the noteg of the
high denomination category, being now
produced and put in the hands of the
wrong people.  Whatever inconveni-
ence may be caused to the banks in
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their transactions to get through moun-
tains of notes of smaller denomina-
tion, there is no justification to put
notes of higher denomination in the
hands of the black-marketers. In Sec-
tion 25, the Reserve Bank has the
authority to look after-the design, from
and material of the notes. but what
about the signature? I once said in
this House that the notes should bear
the signature of only one officer. There
have been sometimes notes bearing the
signature of the Secretary to the Fin-
ance Department of the Union Govern-
ment. Other times appear bear the sig-
nature of the Governor of the Reserve
Bank. This is altogether wrong and
confusing. Let the public be familiar
with the signature of only one officer,
either the Secretary to the Finance De-
partment or better still. the Governor
of the Reserve Bank. Unless we have
some sort of uniformity in this sig-
nature by having the signature of one
officer only. so that the men in the coun-
tryside may be able to know who the
officer is, who is responsible to the
Government of India, in these matters,
confusion may spring out of this busi-
ness. Sir I have almost done. The
Reserve Bank, in allowing people to
come by the back door are not for peo-
ple coming by the front door. The
Reserve Bank asked for sufficient
powers, and yet, it gave away Rs. 80
lakhs to the Exchange Bank of India
and Africa. We cannot forget that
episode. We have the instance of the
Travancore National and Quilon Bank
which paid fifteen out of sixteen annas
when it was liquidated. Why was the
Bank wound up? Because of the poli-
tical pressure of the Dewan, who now
graces the Indian Press Commission, 1
mean Shri C. P. Ramaswami Iyer., Why
did he do so, when the Bank could pay
fifteen out of sixteen annas? The Re-
serve Bank also had a share in the
winding up of that banking firm. The
point for us to bear in mind in the
future is that the Reserve Bank shall
not use any kind of political pressure
or prejudice, or economic pressure or
prejudice. The Travancore National
and Quilon Bank, if alive would have
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been one of the big six leading banks
of India. Its office-bearers had to
suffer very much. One of the gentle-
men is now an esteemed member of
this Hopuse—Shri Matthen. He had to
go to jail, because ex-Dewan Rama-
swami Iyer did not like him and car-
ried on a repression which was even
condemned by Mahatma Gandhi. The
Dewan allowed his political prejudices,
in conjunction with the Maharani of
Travancore so as to result in the clos-
ing of the doors of the bank, although
the grateful public of that part of the
country has verformed its duty by elec-
ting the aggrieved managing director
of that bank as a member of this
House. '

We have to be watchful and see that
in future whenever the Reserve Bank's
powers come up for examination be-
fore us they should be examined with
the closest attention. We beg of the
Reserve Bank that it should bear in
mind its duties and obligations. It
should function efficiently, without
looking to this side or that side. It
should serve every Government faith-
fully and should not act in a spirit of
nepotism, corruption or criminal negli-
gence.

I would have liked to oppose this
Bill, but as a member of the Congress
Party I cannot do so, but I feel that
this Bill could have been postponed
and brought forward in a more per-
fect form.

Mr. Deputy-Speaker: I might remind
hon. Members about the scope of the
debate during the third reading. They
can only support or oppose the Bill
generally.

Shri Bogawat (Ahmednagar
South): Mr. Deputy-Speaker, I shall
be very short. I humbly submit that
this is not an adequate measure. So
far as agriculturists are concerned,
Government have an idea of their
needs and requirements. For the
good of the agricultural population,
several enactments have been passed
by the State Governments. For in-
stance, the Bombay Government has
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passed the Tenancy Act, the Money-
lenders Act, the Marketing Act and
other Acts. The result is that when-
ever there is no provision for a parti-
cular thing, some evils come about.
So many difficulties creep in and
agricultural economy is affected.
Agriculturists do not get money
from the moneylenders, because they
do not want to get into the clutches
of the law. Another class of people
has sprung up, charging interest at
the rate of 36 per cent. to 150 per cent.
per annum. Needy people have to
borrow money, because they have no
bullocks, no money to buy seeds etc.
These people are exploited from day
to day and they suffer. Not only
that. Some lands are lying fallow,
because the poor agriculturists can-
not buy bullocks or the necessary
“implements, In this way, small scale
industries like shoe-making, pottery,
oll extraction etc. are also suffering
because moneylenders do not help.
The result is that people sell their
houses for a nominal sum or take
money by agreement of sale, In
this context, the surm wof Rs. 5 crores
is not sufficlent. There ought to have
been 3 provision of at least Rs. 25
crores. That is the minimum that
ought to have been allowed for help-
ing the agriculturists. Agricultural
Finance Corporations ought to be
started. Otherwise, agriculturists
would not be benefited and they
would go down. In the rural areas,
even though there is rain, agricul-
turists are not in a position to culti-
vate their lands properly because
they do not get money in time. Some
taccavi is given but there are a
hundred difficulties. Out of several
hundreds. some thirty or forty people
get it and that too by going to the
cutchery fivé or ten times and satis-
fying the circle Inspector etc. Money
lenders do not advance money now-a-
days on the pledge of the land,
because there ig the Tenancy  Act.
There are thus many difficulties as
far as the rural population is con-
cerned, and it is such a big popula-
tlon. The number of agriculturists
is very great and adequate provision
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ought to be made. For agriculture
and small industries, at least Rs. 25
crores ought to be set apart by the
Deputy Finance Minister.

Something was said about the Im-
perial Bank. No doubt, there are
some more Indians in the Imperial
Bank, but who are the shareholders
who get the benefit of their shares?
These things must be looked into and
then the reply would have been pro-
per.

Without saying more, I conclude
with the remark that this ig not an
adequate provision. It is only a
small beginning. Although I do not
oppose the Bill. I think some adequ-
ate provision ought to be made Iin
future measures.

Shri Sarangadhar Das (Dhenkanal
—West Cuttack): Mr.  Deputy-
Speaker. I do not see anything in.
this Bill to sing the praise of the Fin-
ance Minister. I am glad nohody
has sung his praise. There is only
one point which I wish to dwell upon.
I do not wish to go into the detai's of
the requirements of the peasantry.
They are numerous. But they need
money and money has dried up after
the abolition of the zamindari. Also,
in various States Moneylenders Acts
have been passed which require
moneylenders to be registered. The
interest has been brought down to
124 per cent. or 9 per cent. So, in
the countryside credit has practi-
cally dried up.

Governments, both here as well as
in the States, want that we should
be self-sufficient in everything and
our standard of living should go up
by 50 per cent. or 100 per cent, within
the next few years. These are pious
words which come out of the mouths
of the members of the party that is
ruling this -ountry. If you want to
be self-sufficlent, you must act. A
former Agriculture Minister, some
years ago, went about the country
telling people to grow more cotton:
and more jute and gave them induce-
ments in the shape of good seeds,
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fertilizers and so on. Publicists were
.appointed and propaganda  was
carried on in the countryside. I can
.speak only of jute, not of cotton. In
_jute, the acreage went up immediate-
ly. Within two years the acreage
went up by about 50 per cent. All
kinds of land were planted with jute.
People were enthusiastic when  the
Government carried on propaganda
.saying, “More jute should be grown
because Pakistan has let us down.
We do not get as much jute as we
used to get during the first two years
.after partition.” In this way, people
were induced to grow more jute. But
whet happened? The price went
.down. Whatever the reason may be
—the stoppage of the Korean war, or
something in the world market, what-
ever it is—the price went down to
.such an extent that it was Rs. 10 to
Rs. 12 below the cost of production.
How could you expect the growers to
.sell it a. Rs. 13 or Rs. 14 a .maund?
80, they carried it over to the next
year in the expectation that the price
would go up and they may profit-
.ably sell at a higher price. But even
then nothing was done. I have been
pleading in this House with the
Ministers., through questions, that
there must be price support. If you
want the country to be self-sufficient.
if you want the poor agriculturists %o
be enthused by your propaganda that
they must grow more rice, more jute,
more wheat, everything more, more
and more if you want that then you
must give price support. May I, Sir,
remind you.........

Mr. Deputy-Speaker: How does it
.arise under the Reserve Bank
(Amendment) Bill?

Shri Sarangadhar Das: Yes, Sir, it
.does. For price support there must
be money-credit.

Mr. Deputy-Speaker: For every-
thing credit is necessary. I am
afraid we are trying to enlarge the
scope of the Bill.
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Shri Sarangadhar Das: Without
credit, how can you grow anything
and store it for some time in expecta-
tion of g better market?

Mr. Deputy-Speaker: Then the hon.
Member may talk on credit and not
on price.

Shri Sarangadhar Das: I am not go-
ing into details—I am not just men-
tioning certain points. These things
require hundreds of crores of rupees.
The provision of Rs. 5 crores is only
an eye-wash to lull the people to sleep
that you are doing something. That
i what the Congress Governmeut is
doing all the time. That is what you
are doing all the time—trying to fool
the people. Five croreg will not do.
Some hon. Member suggested Rs, 25
crores. I say even a hundred crores
won't do.

My contention is that until and
unlesg proper credit facilities are pro-
vided for, what ig this Bill for? Five
croreg ig nothing. The real object nf
this Bill......

Shri Mohiuddin (Hyderabad City):
On a point of order: may I remind the
hon. Member through you that five
crores is provided for medium credit,
not for short term credit, which is
required for price support.

Shrl Sarangadhar Das: I am not
going into the question of medium,
short term or long term credit. It is
not necessary for my purpose. The
real object of this Bill is to reintru-
duce Rs. 1,000, Rs. 5,000 and Rs.
10,000 notes and the provision of Rs.
8 crores for the development of
agriculture or cottage or small scale
industries is just incidemtal. It is in
vogue now to talk about village in-
dustries and cottage industries, with-
out doing anything.

Therefore, 1 oppose this Bill and
oppose it very strongly.

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, I think the points raised
today were more or lesg the same as
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the ones raised yesterday. The Im-
perial Bank and the entire fleld of
agricultural credit and the agricul-
tural policy of the Government have
again come up for discussion, I was
surprised at Mr. Alva mentioning thut
everytime we bring the Imperial Bank
through the back door and not through
the front door. Some other thon.
Members also mentioned yesterday
that we are giving some more faciliti-
es to the Imperial Bank through this
Bill.

Sir, the only reference to the Im-
perial Bank in this Bill ig that the
scheduled banks will get more money
available with them for investment
and that only has something to do
with the Imperial Bank. No parti-
cular facility or orivilege ig being
given to the Imperial Bank By this
Bill. If the reference to the Imperial
Bank in thig Bill means anything it
means that some more facilities are
to be given to the scheduled banks.
They will get some more money for
investment in banking business,

Then, Sir, Mr. Alva was saying
somexching about the Managing Direc-
tor of the Imperial Bank. The
Managing Director who wag appoint-
ed very recently is an Imperial Bank
man. His entire career has been in
the Imperial Bank and till hig ap-
pointment as Managing Director he
wag Deputy Managing Director of the
Imperial Bank. The Governor of the
Reserve Bank has nothing to do with
hig appointment. It somebody
happens to be a relative of somebody
else, we cannot help that. He wasin
ithe Imperial Bank long before the
present Governor of the Reserve Bank
became the Governor of the Bank.

Another hen, Member mentioned
something about the shareholders of
the Imperial Bank. I think he was
not present in the House yesterday
when I mentioned that the majority
of the shareholders are now Indians.
I do not like to venture any figure,
but I may safely say that about 70%
of the shareholders are now Indians,
it not more.
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Shri 8. 8. More: Will he be able to:
give the break-up of the volume?

Bhri A. C. Guha: The majority of.
the shares are in Indian hands,

Dr. Lanka Sundaram (Visakha-
patnam): What about the capital?

Shri A. C. Guha: Share means share-
capital.

Mr. Sarangadhar Das mentioned.
about the case of the jute growers
and the price at which they are sell-
ing jute. I may say that in this.
House, I as a private member on more
than one occasion have mentioned this
matter and I have some direct know--
ledge about the jute-growers’ plight.

An Hon, Member: You have forgot-
ten it!

Shrl A. C. Guha: ] have not for--
gotten it. I can only remind Mr. Das
that just now there ig a Committee
set up by Government enquiring into-
the price structure of raw jute. I
can assure hon. Members that when
Governmen't asked the jute growers.
to grow more jute, they will also see
that the jute-growerg get fair price.
I know that in many cases and very
often jute-growerg have not got fair
price, but that does not mean that
Government ig not cognizant of the:
matier, or indifferent to this question.
Just now an enquiry committee has
been set up and is enquiring into this
matter.

Then, Mr. More referred tg the:
Grow More Food, the Planning Com-
mission and all sorts of things. The
Planning Commission has set a target
of Rs. 25 crores for the Plan period’
for medium term loan.

Shri 8. 8, More: Per annum.

Shri A. C. Guha: For the Plan:
period, I am speaking subject to-
correction. Five crores cannot he-
equivalent to twenty-five crores—that
much of mathematics I know. But
my point is that this is not the only
machinery, or only agency througiw
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which rural credit for agricultural
purposeg can be or is likely to be pro-
vided. I mentioned yesterday that
the total amount available with the
Reserve Bank for medium term and
long term credit is Rs. 10 crores, Qut
-of this share capital and reserve fund
of Rs. 10 crores how can the Reserve
Bank set aside Rs. 25 croreg or Rs.
500 crores for medium or long term
-credit? That passes my mathematical
intelligence.

I can of course appreciate the im-
‘patience of hon. Members for provi-
sion of more agricultural credit and I
have every sympathy with them on
this matter. The House will realise
that the Planning Commission has
given first priority to agriculture,

The other citicism that was voiced
was abouit high denomination notes.
I do not know how high denomina-
tional notes can be necessarily con-
nected with black-marketing. There
wag a stage when there was some
.connection and the Government took
effective steps. Out of Rs. 138 crores
-0f high denomination notes, all ex-
cepting Rs. 1:25 croreg have come
‘back to the Government and have
been cancelled. Even now we are not
repealing the Ordinance which
-demonetised high denominational
mnotes in 1946, Those notes which
‘were circulated before the passing of
this Bill will stand cancelled and be
invalid. Only those high denomina-
tional notes which will be circulated
after the passing of this Bill will be
jegal tender. So there should not be
-any anxiety in the minds of hon.
‘Members about the notes which were
demonetised in 19486. They stand
-cancelled. There should not te any
doubt about that.

Shri N. B, Chowdhury (Ghatal):
“But innocent people may be duped
by those old notes.

Shri A. C. Guba: It is not so easy.
Innocent people won't take one thous-
and rupee notes; they will take
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one rupee, ten rupee or at most
hundred rupee notes.

Another point about the Imperial
Bank was mentioned yesterday. In
the last two years the Imperial Bank
has opened spo many branches, Mr.
Alva, afier giving his wisdom to the
House, has I find left.

Shri Joachim Alva: I am here.

Shri A. C. Guba; It was asked
where the Imperial Bank hag opened
its branches. I can only say that it
has opened branches according to the
advice of the Reserve Bank and where
proper banking facilities were not
available. So the Imperial Bank has
been used for the purpose of giving
proper banking facilities to our
people,

Shri Gadgil (Poona Central): They
have opened one here also, on the
first floor. -

SBhri A. C. Guha: Shri Alva men-
tioned something about poultry, He
is sp eager. I think it may be covered
by animal husbandry. That is our
interpretation of the term.

Sir, I think ] have covered all the
points made and I hope ‘that the
House will be pleased to pasg the Bil

Shri S. 8. More rose—

Mr. Deputy-Speaker: He has spoken
already. I am not going to allow
this. He had his chance. He has got
a knack of standing after everything
ig over,

Skei 8. 8. More: On a point of order.
Suppose the Minister in hig reply
makes certain mis-statements. Can-
not an hon. Member who has spoken
before him raise a point of order and
bring that mis-statement to the notice
of the House?

Mr. Deputy-Speaker: He will make
another mis-statement and there will
be another correction. Another mis-
statement and another correction.
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Where is the end? I do not think
there is anything in this point of
order.

The question 1s:
“That {He Bill, ag amended, be
passed.”

The motion was adopted.

TRAVANCORE-COCHIN HIGH
COURT (AMENDMENT) BILL

The Minister of Home Affairs and
States (Dr Katju): I beg to move:

“That the Bill further to amend
the Travancore-Cochin High
Court Act, 1125, as passed by the
Council of States, be taken into
consideration.”

It is a short Bill and is intended to
remove a slight inconvenience. The
House would recollect that when
Travancore and Cochin were integrat-
ed there was an arrangement that the
executive capital of the integrated
State should be at Trivandrum and
the judicial capital, that is the seat of
the High Court, should be at Erna-
kulam. I may mention here that
both the States had High Courts of
their own. As the House - knows,
Travancore is a much bigger State
while Cochin is a smaller State, It
has importance of its own because of
the port which is now being built
there.

Now, ithis understanding was
carried out by statute, and the Act of
which the present Bill is intended to
be an amendment was passed in the
Year 1949. It declared that the High
Court of Judicature of the United
State of Travancore-Cochin shall be
at Ernakulam.

I imagine that some of the Members
not coming from that part of the
country have visited that area, If
You look at the map, it is rather a
curfous position. The width ig small
but the State runs from north to the
south; south means right up to Cape
Comorin, the southernmost tip of
India. The whole of this United State

Bill

compriseg four districts. One of these
districts is the old Cochin State with,
I imagine, one taluk added to it from
the Travancore State and the remain-
ing three districts are parts of the old
Travancore State. As you climb from
the south, the first district is Trivand-
rum. Most of the district area lies
to ‘the south of Trivandrum, a small
portion lies to the north of Trivand-
rum, and Trivandrum City itself is
175 mﬂes from Ernakulam,

Shri A. M. Thomas (Ernakulam):
No, 133 miles.

Skri C. R. Iyyunni (Trichur): 146
miles,

Kumari Annle Mascarene (Trivan-
drum): Opinions differ.

Dr. Katju: Very well, I stand
corrected, 133 miles. I wag misled
by Nagercoil. That is 175 miles pro-
bably.

Shri A. M, Thomas: That is right.

Dr. Katju: Nagercoil is one of the
important subdivisions of Trivan-
drum. So, going up from the south
you come to Nagercoil, and then you
come to Trivandrum, and then afier
some distance the Trivandrum district
ceases. Then the next disirict north-
wards ig Quilon. And from Quilon
you go on to Kottayam. And from
Kottayam you then come to
Ernakulam,

After this Act was passed we
thought that it had been passed after
an agreement and would be accepted
as such, But I can quite imagine that
the people living in the extreme south
thought it rather remarkable that for
the purpose of getting pustice done in
their High Court they should have to
go beginning from Cape Comorin to
Nagercoil and pass through Trivan-
drum and then go to Ernakulam. An
agitation sprang up saying that there
should be a bench or that there should
be a bifurcation of the High Court.
Anyhow, what was said was that the
people of Trivandrum should have an
opportunity of getling justice, so far
ag the High Court was concerned,
nearer their homes.
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Now, this matter was considered by
the State Government and they came
to the conclusion that in spite of the
previoug arrangement which should
have been accepted by all parties in
good faith, they would go a step in
order to meet the wishes of those
people and have a bench established
in Trivandrum. They actually intro-
duced g Bill. It was then pointed out
that the subject matter of High Court
was within the exclusive jurisdiction
of the Parliament and therefore
Parliament alone could intervene.
The result was that I have to intro-
duce this Bill, I introduced thig Bill
in the Council of States and it was
passed there.

The net result of the Bill is simply
this. The High Court consists of the
Chief Justice and 7 Judges: I think
that is the maximum strength. They
all sit in Ernakulam, I imagine also
that when in 1949 this Act was passed,
the Judges went there—they have got
a fine building— and the Members of
the Bar also went there. This Bill
authorises the Chief Justice to appoint
Judges, not exceeding three in num-
ber, as the work of the court may
vequire for what we call in the law
courts a Single Judge court and for
a Division Bench, Single Judge means
one Judge hearing cases in the name
of the High Court and a Division
Bench means two Judges, If the
work is not quite sufficient for the
purpose, he may send two Judges, If
there I3 work both for a Division
Bench and a single Judge, he may
send three Judges: just as the work
in the court may require. But, special-
ly, what ig called a Full Bench., that
is. a Bench consisting of three Judges
should not meet at Trivandrum be-
cause it is desirable that the full Bench
should meet at the seat of the High
Court where the”Bar is a strong Bar.
where the litigants may have the
benefit of having their cases argued
and the court may have the benefit
of having the case presented by the
strongest Members of the Bar, and
where the Judges may meet and
decide the case.
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The limit of the jurisdiction of this
Division Bench is the southernmost
district of Trivandrum which is the
farthest in distance from Ernakulam.
They will have their caseg decided
here. I dé not know how it would
suit the Members of the Bar. Some
of them, I was told, all of them have
permanently gone to Ernakulam and
settled there comfortably. It is a
delightful place to live in and they
may have to come back. I may add
here for the information of the House
that the High Court is not quite happy
over this business, because, they say
that it may interfere with the dignity
and status of the Bench, They want
all the Judges to be in one place. to
assemble there, because, the greater
the number of Judges, the greater the
statug in the public eye, of the High
Court concerned. But, of this
arrangement, there have been recent-
ly various examples. For instance, in
the Part B States to which Travan-
core-Cochin belongs, where similar
questions have arisen about {wo
different cities being grouped to-
gether, we have Madhya Bharat. The
capital is Gwalior for 7 months and
the seat of the High Court is at
Indore. Bul, it has been decided that
a Bench should sit in Gwalior also
for the disposal of cases nearabout
Gwalior. Similarly in Rajasthan, the
seat of the executive Government is
located at Jaipur and the High Court
is located at Jodhpur In the British
days, ‘the House may recollect that
when Bihar and Orissa were separat-
ed from Bengal, the High Court was
located at'Patna, Having regard to
the distance, it was arranged that four
timeg in a year, two or three Judges
should go on circuit to Cuttack and
decide cases pending there. We have
the same arrangement in Delhi where-
by Judges come on circuit three or
four timeg in the year to decide Delhi
cases. Then, in the United Provinces,
there were iwo courts: a Chief Court
tor Avadh and the Allahabad High
Court for the province of Agra. After
the advent of Independence, the two
courts have been amalgamated. But,
it has been decided that a Bench of
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the Allahabad High Court should con-
tinue to sit at Lucknow tgp decide the
cases there. There are numerous
precedents for thig particular arrange-
ment.

Notice of some amendments has
been given. One is a notice for
circulation for public opinion, I sug-
gest respectfully that that is not a
desirable practice to adopt. When we
get a Bill which has been passed by
the Council of States, and is trans-
mitted to us for our concurrence, the
Bill has been before the public
automatically for months and months.
This particular Bill was passed by the
Council of States somewhere in March
or April. Therefore, with due defer-
ence I may say that it would be
ridiculous to suggest that public
opinion hag to be elicited.

Shri @Punnoose (Alleppey): Was
there a similar ameriddment in the
Council of States?

Dr. Katju: That was rejected and
the Bill was passed as it fs. 1 was
only meeting the point that asking for
circulation for eliciting public opinion
does not seem to be a very ‘proper
course to suggest,

Another amendment says, well, ap-
point a Select Committee. I have
never heard of a Select Committee on a
one-clause Bill in which there is only
one point. There are some other
amendments which are intended to
widen the area or subject matter of the
jurisdiction of the High Court. Ihave
had recently the advantage of spend-
ing five days in Travancore-Cochin.

Skri Punnoose: Very busy days.

Dr. Katju: Please don't interrupt
for God's sake. I have become
familiar with the geography of this
area, Leaving aside just one thing
namely that Quilon, if that 1s the
correct pronunciation, is 50 miles
rearer to Trivandrum than it is from
Ernakulam, the whole of the area, if
You go by district courts and Munsiff
courts, is nearer to Ernakulam than
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to Trivandrum. What is the distance?
Fifty mileg this way or that, Even
that distance will be shortened when
the Railway ig built here and then
there will be no difficulty whatsoever.
Please remember, it ig nof a question
of a district court or Munsiff court,
namely of suits being instituted for
small sums or there being an appeal
to a district Judge or Sessiong Judge.
1t i all appellate work intended for
a High Court. Therefore, I say that
this Bill as it stands, this one clause
BIill,;” should meet with no opposition
at all.

Shri Gidwani (Thana): Then, why
do you want it? You have argued
against this Bill,

Dr. Katju: I would therefore ask
the hon, Members to let this Bill be
passed as g soothing measure to the
Travancore people. ¥et us engage
ourselves with more important work
here. I move that the BIll be taken
into consideration.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Travancore-Cochin High Court
Act, 1125, as passed by the Council
of States, be taken into considera-
tion.”

I have got notice of some amendments.
Shri Matthen says that the Bill, as
passed by the Council of States, be
circulated for the purpose of eliciting
public opinion thereon, I do not Aad
any provision in the rules for a Bill
ag passed by the other House to be
circulated. The only motion that can
be mosed is for a reference to a Select
Committee. I would like to know how
this is in order.

Shri Matthen (Thiruvellah): If it is
not in order, the Bill may be referred
to a Select Committee

Mr, Deputy-Speaker: I am going to
allow the motion for reference to &
Select Committee, It is for the clouse
to accept it or not.

Shri Punnoose: Is there any pro-
vision against circulation?

Shri 8. 8. More: Sir, on the point....
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Mr, Deputy-Speaker: One at a time,
please, The provision as to what can
be done is contained in rule 148:

“I1. Bills originating in the Coun-
cil and Transmitted to the House.

144. On the day on which the
motion for consideration is set
down. in the list of business which
shall, unless the Speaker other-
wise directs, be not less than two
days from the receipt of the notice,
the member giving notice muy
move 1that Bill be taken into
consideration.”

Rule 145 states what ought to Dbe
discussed at that stage.

Shri 8. S. More (Sholapur): You are
reading ...

Mr. Deputy-Speaker: I am reading
the Rules.

“146. Any member may (if the
Bill has not already been referred
10 a Select Committee of the Coun-
cil or to a Joint Committee of
both the Houses, but not other-
wise) move as an amendment that
tha Bill be referred to a Select
Committee and, if such motion is
carried, the Bill shall be referred
to a Select Committee, and the
Rules regarding Select Committees
on Bills originating in the House
shall then apply.”

The subsequent Ruleg deal with consi-
deration and passing.

On a Motion for Consideration on
a Bill originating in this Homse. an
Amendment can be moved that the
Bill be referred-to a Select Committee
or be circulated for eliciting public
opinion whereas here it is only refer-
ence to Select Committee. Wherever
it is intended to allow a motion or an
Amendment for circulating a Bill for
public opinion, it has been said so.
Therefore, except under the Rules, =a
particular procedure i not allowed.
There is no provision for circulating
the Bill for eliciting public opinion.
Therefore, the Amendment is out of

order.
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I will allow the motion for reference
to a Select Committee to be moved if
he wants to move it. But he has not
given the names.

Shri‘Matthen: I have got the names.

Mr. Deputy-Speaker:
he not hand it over?

Why should

Shri Matthen: I would like to say
a word about the Bill.

Mr. Deputy-Speaker: I will allow
him to speak. e need not make that
motion if he does not want to do so.
If the hon. Member does not want to
make the motion for reference to
Select Committee, he need not do so.
All the same, I will call upon him to
speak if he wants to have a chance to
speak,

Shri Matthen: I want to speak now.
I will move for reference to Select
Committee later.

Mr. Deputy-Speaker: The practice

“is that he must make a motion for

Select Committee, and then I will place
it before the House. All hon. Mem-
bers who want to take part can take
part, both in the debate relating to the
Bill as also to the motion for Select
Committee, But the hon, Member
who wants to move for reference to
Select Committee must make the motion
and speak. He will not have another
opportunity.

Shri Matthen: I make the motion.

Mr. Deputy-Speaker:
are the names?

Shri Matthen: Shri Pataskar, Shri
A, K. Basu...

Mr. Deputy-Speaker: Has he con-
sulted those hon. Members?

Shri Matthen: Let him make the
motion: “I beg to move that the Bill
be referred to a Select Committee
consisting of ...” This is somethlng
like a Purohit giving a “Mantra”. Hon.
Members must be acquainted with
the procedure here.

An Hon. Member: He knows the
“Mantra”, Sir.

Then, where
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Shri Matthen: I beg to move:

“That the Bill be referred tg a

Select Committee consisting of
" Shri Hari Vinayak Pataskar, Shri

A. K, Basu, Shri N. M, Lingam,

Shri K. A. Damodara Menon, Shri

P. T. Punnoose, Shri S. V. Rama-

swamy, Shri N. C. Chatterjee,

Shri A. M. Thomas, Shri K. T.

Achuthan,: Dr. Suresh Chandra,

and the Mover with instructions

to report by the last day of the
first week of the next session.”

Mr. Deputy-Speaker: Hereafter—I
have said it on a previoug occasion
also—if hon. Members are really
serious about a motion for Select
Committee, they must give the names
in advance to me. I must have a copy
of those names so that I may place it
before the House. And they must
also obtain the consent of the other
Members. There is no good giving only
four names, loading it with one side
or the other. A Select Committee,
normally, must be as representative as
possible,

Shri Matthen: I do not mind adding.
These are the names I have got.

Mr. Deputy-Speaker: Hon. Member
may speak on his motion for, Select
Committee as also on the Bill

Shri Matthen; With due respect to
the hon, Home Minister, I have 1o
remark that the Bill is ill-timed, in-
opportune, unnecessary and undesir-
able. It exhibits a symptom of fissipa-
rous tendency of the Union of India.
The Home Minister has recently been
in Travancore and says he knows
something about it. He also knows the
great agitation that is going on im
South Travancore for joining with
Tamil Nad.

Of course, we are a small State, in
the southernmost part of India, whose
geography may not be very well-known
to the hon. Members. North Travan-
core, Central Travancore and up
to Trivandrum. and g few Taluks
south of Trivandrum are Malayalam
speaking areas. but the southern-
most area is Tamil speaking area.
It is with a wview to :help the
southernmost area that the Bill has
been introduced. But the hon. Home
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Minister knows, because {t is he who
announced it, that a high power Com-
mission is to be appointed very soon
for the distribution of States in the
whole of the Union of India. And who
knows thig part will not be then added
on to the Tamil area? And then the
High Court to be instituted will have
only a few Taluks to administer if
that is added on to Tamil Nad. And
it is quite possible if Aikya Kerala is
roming in, which God forbid....

An Hon. Member: Why?

Shri Matthen:...we will have several
hundred miles north added on to the
State. Probably, he will then ask for
another High Court in Calicut or Telli-
cherry.

Shri C. K. Nair (Outer Delhi): You
are not in favour of linguistic States.
Aikya Kerala is not a linguistic State.
Then why this opposition to Aikya
Kerala.

SBhri Matthen: In view of the fact
that the Commission is coming shortly,
why not wait till the Commisson re-
ports and the final distribution is made,
and then have this bifurcation of the
High Court? After all, Travancore
has been going on with a High Court
in Trivandrum when it had under its
jurisdiction a District Court 25 ‘niles
north of Ernakulam. There was no
attempt to have a High Court anywhere
near there. I would therefore sug-
gest that the hon. Home Minister should
withdraw the Bill with the permission
of the House and delay it till the high
power commission reports.

It is said that there js an agitation
and clamour for a High Court in ‘fri-
vandrum. The clamour was for the
removal of the whole High Court from
Ernakulam to Trivandrum. If he dces
that I have no quarrel with him. After
all, from one end of Travancore to
another it is hardly 200 miles. If
you are given this bifurcation at Tri-
vandrum, I am afraid it ig asking for
trouble from other States who will
ask for larger distribution of High
Courts.

I believe the House is not aware of
the history in this connection. At the
time of integration of Travancore and
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Cochin, Trivandrum was the head-
quarters of Travancore State, and
Ernakulam of Cochin State. But just
to humour both the parties, it was de-
cided that the executive Government
should remain in Trivandrum and the
High Court in Ernakulam. That was
the understanding. Is it fair now to
take away a part of the High Court
to Trivandrum when the clear under-
standing at the time of integration was
that the High Court should be in Erna-
kulam, It is no wonder Mr. Iyyunni
feels that Cochin must be separated
from Travancore and remain indepen-
dent, though actually it is a ques-
tion of Travancore conquering in Co-
chin. This does give currency to that
impression which is very unfortu-
nate. It is unfair to go back upon
the understanding made at the time
of integration.

-

[PANDIT THAKUR DAS BHARGAVA
in the Chair]

Then there is another important
matter. 1 come from Travancore
State, I know this Bill wag actual-
ly forced wupon the Travancore-Co-
chin Ministry—the Congress Minis-
iry—on some political grounds. It is
not so much the demand of the people
there. as of some individuals for their
own private and petty ends. In fact 1
know that the hands of Government
were forced at the point of bayonet...

4 PM.
Shri Punnoose: How?

. Shri Matthen:.... .. because the pre-
carious Government of Travancore-
Cochin, which is now the care-taker
Government, wanted a prop, and the
Tamil Nad gave a prop and sustain-
ed them on the gadi. But unfortu-
nately that prop has been with-
drawn, and the Ministry fell, so that
it is now functioning as a care-taker
Government. In order to do that,
it has to humour the South Travan-
coreans. Why not wait, unsil the
high power commission reports on

Bill

the redistribution of provinces? (In-
terruptions).

I do not want to speak about the
politics behind this clamour and how
the bayonet was shown at the then
Ministry. I think I would rather
speak to the hon. Home Minister in
‘private, because unfortunately I be-
long to the Congress Party, and so
I do not want to say all that is be-
hind it. But I can say this much
for the benefit of hon, Members....

Shri Gidwani: If you want our
votes, you must tell us.

Shri’ Matthen: ...that this demand
wis made by some individuals for
thei§ own ,petty and small sprivate
ends. The motive behind this de-
mand was petty and small, and it is a
pity that the hon, Home Minister. who
has got a reputation, I am afraid, in
the legal world.... (Interruptions).

Shri N. C. Chatterjee (Hooghly):
Can the hon. Member say, I am afraid,
he has a reputation in the legal
world?

Bhri Matthen: Of course, this was
forced on him. (Interruptions). I
am really sorry that the hon. Home
Minister should have agreed to this
demand. I can assure the hon. Minis-
ter, that this does not enhance the
reputation of the High Court, At
least the opinion of the High Court
of that place. or of the Supreme Court
next door to us, should have been
solicited in a matter like this. I
have got very reliable information
that the High Court of Travancore-
Cochin unanimously resented this
bifurcation. I have very reliable in-
formation with me—I hope my In-
formation is reliable—that the Chief
Justice of the Supreme Court, at a

vecent meeting of the judges of
Travancore-Cochin spoke openly
rondemning this as g flssiparous

move, and said that this was a step
which ought to be discouraged.
Moreover. at the recent conference of
the Chief Justice, I understand
every one of the judges opposed this
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on principle. At least the judiciary
15 one department which has main-
tained its integrity and efficiency,
even after responsible Government
has been introduced. (Interruptions).
I would request the hon. Home Minis-
ter to keep intact this integrity, and
safeguard their reputation and effi-
ciency. The present Bill is certain-
1y not a measure which will enhance
it,

Kumari Annie Mascarene: It is.

Shri Matthen: 1 would therefore
request the hon, Minister to  with-
araw this Bill, or if that could not
be done, at least to refer thisy Bill
to a Select Committee.

The distance involved is about 200
miles. and the transport arrange-
ment in Travancore-Cochin is one
of the best in India. There is an air
service, as the hon. Minister has just
stated. and we are going to have a
railway line between Ernakulam and
Quilon. In view of all this, why
should we divide the High Court in-
to two portions? In a small State
Yke Travancore«Cochin, where we
are having a small number of peo-
ple, and a small number of judges
too. we should keep them as a com-
munity in one place,—~whether it be
Ernakulam or Trivandrum. I do not
mind. It would also be in the in-
terests of {jusfice fhat they should
live as one community in one place.
Why strain their sense of justice,
and bring to bear on them political
influences? 1 admit that it is not
succeeding, and I know the judges
themselves are resisting it. It is cer-
tainly unfortunate that two or three
judges go to a corner and live there,
giving room for temptations. A
bifurcation such as this may be
desirable in a large State like Uttar
Pradesh, but not in a small State
like the State of Travancore-Cochin.

I would therefore earnestly request
the hon. Home Minister to with-
draw thig Bill, or if that is not pos-
sible. at any rate, to delay it by some
months or years, so that this ques-
tion can be taken up, after the re-
distribution of provinces. Other-
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wise, as [ said at the outset, if the
Tamil-speaking areas go to Madras,
hardly a few taluks will remain with-
in the jurisdiction of the High Court.

Mr. Chairman: Amendment moved:

“That the Bill be referred to
a Select Committee consisting of
Shri Hari Vinayak Pataskar, Shri
A. K. Basu, Shri N. M. Lingam,
Shri K. A. Damodara Menon,
Shri P. T. Punnoose, Shri S. V.
Ramaswamy, Shri N. C. Chatter-
jee, Shri A. M, Thomas, Shri
K. T. Achuthan, Dr. Suresh
Chandra and the Mover, with
instructions to report by the
last day of the first week of the
next session.”

Shri A, M, Thomas: Sir. this Bill,
it must be admitted, has its genesis....

Shri Raghavachari (Penukonda):
He cannot speak on this Bill, be-
cause he is g Member of the Select
Committee.

Several Hon. Members: He is a
Member of the Select Committee, so
he should not speak on the Bill.

Kumari Annie Mascarene: He s
in the Select Committee. How can he
speak?

Mr. Chairman: The same objec-
tion need not be taken by more
than one hon, Member.

Shri A. M. Thomas: It is not an
official motion.

Mz, Chairman: May I enquire of
the hon. Member whether he hag con-
sented to be a Member of the Select
Committee?

Shii A. M. Thomas: I do not wish
to be in the Select Committee, because
the difficulty is this...

Shri Damodara Menon (Kozhikode):
I also would not like to be in the
Select Committee.

Kumari Annie Mascagenex On a
point of order, Sir. If an hon. Mem-
ber reads out the name of another
hon. Member who is not willing to
gerve on the Select Committee, and
a list is submitted without the
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consent of the hon. Member concerned,
is that list valid?

Mr. Chairman: It js presumed that
when an hon. Member presents the
list to the Chair, he has taken the
consent of all concerned. But it ap-
pears in point of fact, that one of
the hon. Members who has not con-
sented wants to withdraw.

Shri Kelappan (Ponnani): When
the list of names was read out, he did
not take any objection to his name
being there.

Shri A. M. Thomas: This Bill, as
has been stated by the hon. Home
Minister, has its genesis in an as-
surance given on the floor of the
Legislative Assembly of Travancore-
Cochin, by the Chief Minister of that
State on 5th July 1852, The assu-
rance was to the effect that having
regard to the feeling expressed in
the southern part of that State, and
in deference to that feeling, Gov-
ernment was intending to introduce
a Bill to amend the High Court Act,
in the next session of that Assembly,
so as to enable the constitution of
a Bench with another single Bench
at Trivandrum. It was also stated
that the Government proposed to
take the necessary steps for the pur-
pose immediately.

It was further stated:

“Ag for the constitution of the
Bench and its transfer, the Chief
Justice will have to be invested
with authority.”

“In the light of the statement,
I hope"—I am just reading the
words of the hon the Chief
Minister—“that the Mover will
withdraw the Bill”?

Sir, that was a Bill for transfer of
the seat of the High Court from
Frnakulam, the present seat, and for
the locatlon of a Division Bench at
Ernakulam, and when that Bill was
being discussed, the hon. the Chief
Minister of TravancomCochin_ gave
this assurance. It was ultimately
found that the Assembly had no
powers to enact such a legislation,
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and the Centre was approached, and
as has been stated, the Centre acced-
ed to the demand made by the State
Government. Then this Bill was
introduced in the other House and
got passéd and it is now before this
House.

Sir, I would submit at the outset,
that there is a feeling that if the hon.
the Home Minister, Dr. Katju, had
visited Travancore-Cochin before the
introduction of this Bill in the Council
of States, he would have only been
too glad to drop this Bill altogether,
because I believe, having regard to
the nature of rommunication facili-
ties in that State, a distance of 175
miles from the present seat of the
High Court—that is the longest dis-
tance now obtaining from a district
Court—is not too long to justify the
bifurcation of the High Court of that
State. There are so many Stateg in
India—much larger States—wherein
the seat of a district court is even
about a thousand miles away from
the seat of the High Court, and I
do not find any Bill moved by the
Central Government, to speak in the
very words of the hon. the Home
Minister, to bring justice to the
home of these people. Why, I do not
understand, the small State of
Travancore-Cochin has at first been
selected after the coming into force
of the Constitution for this, Why
this is the very first State to be
selected for introducing such g Bill,
passes my comprehension.

Sir, there is, for example, the dis-
trict of Malabar, close to Travan-
core<Cochin. We. ag a matten of
fact, know that Malabar is hundreds
of miles distant from the seat of the
High Court at Madras, and there has
not been any attempt made on the
part of the Central Government to
have a Division Bench of the High
Court of Madras located in Malabar.
Sir, in the recently-formed State of
Andhra. for example, there are seve-
ral districts farther away from the
seat of any High Court which may
ultimately be chosen there, but there
is not the remotest idea anywhere
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:ntertained in the State circleg there
r among the public at large to have,
vhen the Andhra High Court is cons-
‘ituted, Benches of that Court in the
various districts of that State, So
that if that is the position, why, I
cannotf understand, this Travancore-
Cochin State should be selected to
have thig experiment after the Consti-
tution has come into force.

Sir, the hon: the Home Minister
referred to several precedents to
indirate #hat therg have been ins-
tances where Benches of some High
Courts functioned in several dis-
tricts. He pointed out, for example,
the case of the Lucknow Bench of
the Allahgbad High Court, Sir, the
location of the Lucknow Bench is
more a {mattery of historical growth
rather than the result of a deliberate
policy. on the part of either the Uttar
Pradesh Government or of the Cen-
tral Government to have a Bench at
Lucknow. There was the Oudh Chietf

Court and it was found feasible,
when the Oudh  Chief Court
was abolished and was amalga-

mated with the Allahabad High
Court, to have a Bench of the Allaha-
bad High Court also at Lucknow. I
would not have had any quarrel with
the hon. the Home Minister if the
state of affairs in Travancore-Cochin
was the same as obtained in Uttar
Pradesh. If, for example, before the
integration of the States was effected
and before the two High Courts func-
tioning in each State were integrated
into one, the High Court which had its
seat in Trivandrum continued to
function there and the High Court
functioning at Ernakulam continued
to function, in that place then, Sdir,
there would have been some justi-
fication for maintaining the two
Benches in two separate places. Now,
Sir, in July 1949 the integration of the
two States was effected. The integra-
tion of the High Courts was also
completed, and about 4 Yyears and
odd have passed. The integrated
High Court is functioning very satis-
factorfly, There has been speedy
disposal ot cases. The advocates of
the two States have now come to-
gether and they are functioning un-
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der one roof. It has been able, be-
cause of this integration, to arrest
separatist tendencies which were in
vogue soon after the integration, i.e.
the Cochinites clamouring for the
rights of Cochinites and the Travan-
coreang clamouring for the rights of
the Travancoreans. These feelings,
to a great extent, have been removed
because of the integration of the two
High Courts, having 8 homogeneous
Bar sitting in one particular place.
Sir, when that has had a very heal-
thy influence in the public life of
that Stiate, it is rather unfortunate
that the Bar is again separated iInto
two—sending a set of advocates to
Trivandrum and retaining the other
set in Ernakulam. .

Sir, as the hon. Minister has point-
ed out, besides. the Chief Justice,
there are only 7 other Judges in the
Court, and if 3 Judges are transfer-
red to Trivandrum, the High Court
would only have 5 Judges in Erna-
kulam. I would submit in all humili-
ty, Sir, that neither the one nor
the other will look a High Court
consistent with the prestige and
dignity of that State. It will look
more or less lke two glorified dis-
trict courts—one glorifled  district
court in Trivandrum and another
glorified district court in Ernakulam.
Sir, that the hon. Home Minister, an
experienced and top-ranking lawyer
himself, should have found it fit to
introduce such a Bill, is rather very
unfortunate.

Shri V. P. Nayar (Chirayinkil): On
a point of information. Could I know
{rom the hon. Member how far the
present High Court is from his
House?

Mr. Chairman: The hon. Member
need not answer that question,

Shri A. M. Thomas: For that mat-
ter. Sir, I would say that I have ab-
solutely no objection. as has been
stated by the hon. Member, Mr.
C. P, Matthen, to transfer the entire
High Court from Ernakulam to
Trivandrum. Sfr, my opposition 18
on a matter of principle and nothing
else, 1 have absolutely no objection
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for the adoption of that course. So
that, personal interests apart, Sir, I
am just advocating my point of view on
a matter of principle and nothing
else.

Before I proceed further, though I
have said so much, I should like to
congratulate the Chief Minister of
Travancore-Cochin for the tenacity
with which he has pursued the mat-
ter, to see that the assurance given
by him was carried out. Sir, it is
all the more complimentary in that
he stuck to his promise, even though
he was forced to commit himself to
a decision—as has been pointed out
by Mr. Matthen—owing to some force
of circumstances, As has been stat-
ed in the Administration Report of
the States Ministry, for same time a
coalition Ministry was functioning in
Travancore-Cochin, As a result of
that coalition, there was also the
necessity of making this decision for
the transfer of a Bench to Trivan-
drum, Even though that party which
was responsible for compelling so
to say. the Gowvernment of Travan-
core-Cochin to take thig decision has
dropped out of the coalition and was
responsible for defeating that Minis-
try very recently in the Assembly,
the Chief Minister has not swerved
from his assurance. And, my infor-
mation is that he has been making
repeated representations to the Cen-
tral Government for the emactment
of this legislation.  (Interruption.)
Sir, 1 am afraid, tenacity or consis-
tency in matters like this cannot be
construed as a virtue when the in-
terests of the public at large are in-
volved. I may at once state that
there is a large volume of public
opinion in the State of Travancore-
Cochin against the contemvplated bifur-
cation. Sir. it was good that the Bill
was ranging fire for a very long time
and people have, so to say, reconcil-
ed themselves to the fate of bifurca-
tion. When Dr. Katju visited our
State, he had occasion to address the
members of the Travancore-Cochin
Advocates Association. but thig issue
was not deliberately raised there by
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the spokesman of the Association be-
cause it was thought that it would be
embarrgssing to the hon. Home Minis-
ter. ,

Dr. Katju: I am glad to hear that.

Shri A. M. Thomas: Because, Sir,
on a previous occasion that very
same Advocates Association, which
had the honour to receive Dr. Katju
the Home Minister, had passed =a
regolution against the contemplated
move of bifurcationn. The Travan-
core-Cochin  Advocates Association
consists of memberg hailing from the
taluks of South Travancore forming
the district of Trivandrum and also
advocates who were practising be-
fore the District Court of Nagercoll,
the two district courts intended to
be served by thjgs Bench contemplat-
ed to be located at Trivandrum. The
Advocates Association also opposed
this move on a matter of principle.

Sir, I would like to be told why

"the Central Government, when it

acceded to the reguest of the State
Government did not consider it proper
to accept the advice of the High
Court of that State. I would also
like to be told whether the Central
Government had referred the mat-
ter to the Supreme Court of India.

Dr. Katju: What for?

Shri A. M. Thomas: Sir, the Cons-
titution makers have deliberately put
this on the Central list. The main
argument that is seen to be advanced
by the Government in the Statement
of Obhjects and Reasons is that the
State Chief Minister hags made an
assurance and the State Government
is wedded to that. The State Chief
Minister’s assurance was only to
the effect that he would introduce a
measure in that Assembly. When
that was not possible and when it
was found that it was a Central sub-
ject., my humble submission is that
the Centre ought to have seen whe-
ther, having regard to the all-India
set up, it was proper to allow one
State to have & High Court bifurcat-
ed like this.
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Shei Raghavacharl: There is no
meutinn in the Statement of Objects
and Reasons.

Shri A. M. Thomas: It states that
the State Government hag come
to this conclusion, 1 read at the out-
set the statement made by the hon.
Chief Minister on the floor of that
Assembly, , My submission is that the
Central Government. when it decided
to introduce the Bill, ought to have
not only depended on the recommen-
dation of the State Government but
ought to have made its own indepen-
dent enquiries with regard to the
feasibility or the desirability of such
a move. I think, Sir, such an en-
quiry has not been conducted by
the hon. Home Minister. He himself
said that the High Court of Travan-
core-Cochin ig not quite happy over
it and he also incidentally referred to
the facilities of communications exis-
ting there, so much so that it tempt-
ed the hon, Member Shri Gidwani to
put the question whether the hon.
Home Minister was not arguing
against the Bill. The hon. Minister
has stated that it ig seen that the
High Court is not quite happy about
the Bill. I would like to kriow whe-
ther ‘the highest court of the land
has been consulted in the matter of
what exactly its opinion in this re-
gard was.

Sir, Mr. Matthen referred to the
speech of the hon. Chief Justice of
the Supreme Court of India, when
he visited Ernakulam, the seat of
the High Court. The proposed
bifurcation was in the air at that
time. He condemned in the most
strong) terms any tendency to play
with the High Court in such a
fashion, to bifurcate it In such a way,
when circumstances did not warrant
such a procedure. I have already
stated that the analogy of the Luck-
now Bench will not apply in this
case, The hon. Home Minister re-
ferred to the benches existing in
Madhya Pradesh and in Rajasthan.
Sir, those benches also did not come
into existence after the Centre has
taken powers under! the Constitu-
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tion. Those bencheg in Madhya Bha-
rat and Rajasthan were constituted
beflore rthe Constitution came into
force.

An Hon. Member:
matter,

That does not

Shri A, M. Thomas: Sir, after the
Constitution has come into force and
when the organisation and constitu-
tion of the High Court has been
left to be decided by the Centre, my
submission is it is not proper for
the Central Government to be in-
fluenced by considerations which
may exist and pressures which may
be put on State Governments to de-
cide a matter like this. The distance
from the distriet courts that are
sought to be served by this amending
Bill, that is the Nagercoil District
court and the Trivandrum district
court which will come under the
jurisdiction of this bench contem-
plated to be set up, is only 175 miles
and 133 miles respectively. We have got
good roads tarred and cemented con-
necting these places to Ernakulam.

Sir, I do not want to make g long
speech, I would say that especially
when the Central Government has
announced its intention to constitute
a Boundary Commission for the re-
organisation of the States, it is too
early to take any steps in this direc-
tion, The Central Government is
also proposing to introduce a Bill to
effect judicial reforms in the States.
In the light of the report of the
Boundary Commission; and in the
light of the working of judicial re-
forms when they become law, any
move for amending the constitution
of the organisation of the High Courts
in the varinus States can easily be
taken up. It may be borne in mind
that it is not a circuit court that is
contemplated to be constituted under
this Bill that is now before the
House. There is a Circuit Court of
the Punjab High Court functioning
in Delhi, If it is a circuit court there
may not be a necessity of duplica-
tion of establishments. I would not
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have had any objection if what was in-
tended was a circuit court to func-
tion in Trivandrum.

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
What is the difference?

Shri A. M. Thomas: There is the
saying that ‘Fools rush in where
Angels fear to tread’. If the diff-
erence between a circuit court and
the location of a Division Bench can-
not be understood......

Mr. Chairman: Order, order, Let
there be no interruption.

Shri A. M. Thomas: There will
be no necessity for setting up an ad-
ministrative machinery in Trivan-
drum, no necessity for any staff to
work there permanently, no neces-

“sity for a separate big library, a
Registrar and all the paraphernalia
of a High Court if it is a ecircuit
court. Having regard to the beneflts
that may accrue from this, whether
such a large expenditure is warrant-
ed for this small State is a point which
has to be considered. It may also
be borne in mind that the litigant
public, who resort to the High
Court, usually go there only for ap-

_ pellate side work and it is a matter

of common knowledge that the liti-
gants and witnesses would not have
to come to the High Court in many
cases. If a flle is entrusted to an
advocate, naturally he will attend to
it and only once or twice the party
concerned may have to go there and
in certain cases it may not be neces-
sary for him to go at all. Even
ithough the Travancore-Cochin High

Court has the power to try sessions
cases, usually the District Courts try

them. There is no Sessions Bench
attached to the High Court in that

State. Having regard to the wishes
of the general public, I don’t think
that this is a measure which will be
so much welcomed by the public as
{s stated to be.
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Formerly in the High Court of
Cochin, the duration of an appeal was
not more ‘than 2 years, while the
average duration of an appeal in the
High Court 'of Travancore wag more
than 6 years and there were appeals
in that High Court which were pend-
ing for more than 25 years, After
the integration of two High Courts,
it has been possible for the Judges
to reduce the period of pendency to
the minimum and they have been
able to bring the pendency to a
level equal to that which existed in
the Cochin High Court. When there has
been such a good and healthy effect
after the amalgamation of the two
High Courts, it is wrong, Sir, to
bifurcate it again and have two sets
of conventions laid down in the two
areas. Technically it may be said
that it is only one High Court and
it is only a branch that is sitting in
Trivandrum. There will be only 5
Judges catering to the needg of as
many as eight district courts in
Ernakulam and there will be three
Judges to cater for the two district
courts of Trivandrum District. 1
wish to know whether it s in the
contemplation of the Canti'al Gov-
ernment to Increase the strength of
the High Court from 8. It may be
quite necessary and that will also
add to the expenditure which will
have to be borne by the tax-payer of
that State.

The last thing that I wish to
emphasise is that the control which
the Court wields over the entire sub-
orilinate judiciary, Will be affected
to a great deal by this bifurcation.
The hon, Home Minister was pleas-
ed to refer in his speech to the fact
that it is the view of the High Court
that all the Judges shall have their
Headquarters at one place so that it
will be conducive to add to the pres-
tige of the High Court rather than
have it in two different places and
I am sure, Sir, that the control that
the High Court will be able to exer-
cise over the subordinate judiclary
will be much more than it would be
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able to do if the Judges functioned
at two different places.

I would again appeal to the hon.
Home Minister that this ig not a
measure to be hurried up lke this
though it is only a single-clause Bill.
It requires further consideration.
When the Central Government
brings forward such a measure, it
has to look to other Stateg also who
may put forward similar demands.
The Central Government impliedly
accepts a policy, so to say, when it
allows such a bifurcation in a State
like Travancore-Cochin, As I have
already pointed out, the longest dis-
tance is only 175 mileg there, where-
as the .distances covered elsewhere
are 500 and 600 miles and sometimes
even 1,000 miles. What will be the
justification for the Central Govern-
ment to refuse similar requests from
other States? I submit that this will
lead to fissiparous tendehcies and
having regard to the national unity
that the Prime Minister has in view
and over which even the Home Minis-
ter wag waxing eloguent when the
problem of linguistic provinces was
discussed, I would say that this will
lead to unnecessary agitation in seve-
ral parts of the country, which it is
not proper to arouse at this time.

I once more state 'in all serious-
ness that this is not a Bill conducive
to the proper administration of
justice in that State and I would sug-
gest that it is proper to wait for some
time for the report of the Boundary
Commission and also see the work-
ing of the Judicial Reforms Bill that
the Government has in view.

Shri Punnoose: Mr. Chairman,
Sir, at least on this occasion I feel
a lot of sympathy for the Home Minis-
ter. ’

Shri 8. 8. More: Then he will with-
draw his Bill

Dr. Katju: I am a very reasonable
individual and greatful for his sym-
pathy.

Shiri Punnoose: Not only does the
Home Minister but the Chief Minis-
ter of Travancore-Cochin demands a
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lot of sympathy at our hands today,
because here we find a part of his
own {ollowers letting him down. Not
a single argument wag advanced from
the Congress Benches in favour of
the Bill. Mr. Thomas, who spoke
last, was praising the tenacity of the
Chief Minister of the Travancore-
Cochin, State. I could understand
that. When he has to let him down,
he cannot do it unceremoniously. But
Mr. Thomag was wise enough—and
Mr, Matthen too—not to explain how
this promise was given or why this
promise was given, ‘Under extreme
pressure’, ‘under . unavoidable circum-
stances’ and all sorts of such adjec-
tives were used. Tell us plainly how
this promise was given. What
was the national emergency threaten-
ing that State? Was there an attack
from any foreign powers? Was there
anything of the sort? The single
reason behind the whole thing was
that a minority party of 44 in num-
ber wanted to be in power and they
bartered away the right of the High
Court. In order to cover this up, all
sorts of phrases are being used and
the Home Minister comes up and
tells us that he had visited the
Travancore-Cochin State and that he
has some idea about it. But, Sir, a
little knowledge is a dangerous thing.
He has travelled there, of course, well
guarded, hundreds of black flags
welcoming him in many places,

Dr. Katju: I was received also with
white flags and green flags, but
what has that got to do with this
Bill apart from having just a geo-
graphical connection?

Shri Punnoose: In our place, they
are all hospitable people. They re-
ceive even people who do them
wWrong.

Mr. Chalrman: That is self-praise
which according to proverb is no
praise.

Shri Punnoose: My point is, we
have to look into these things. The
House should take note of the circum-
stances in which this Bill has now
come before the House. In 1948
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there was a general election in the
State. It was then Travancore State
and not Travancore-Cochin. The
Congress party was then returned in
a large majority in that general elec-
tion by adult franchise. At that time,
it was not a legislature, but ‘'a re-
presentative body that was elected,
that is, with powers to frame a
constitution for Travancore. It was
some sart of a Constituent Assembly.
In Cochin also, in 1948, there was
some such election.

Shri Achuthan (Crangannur): The
power was not there.

Shri Punnoose: ., In 1949, all of a
sudden, came the question of merger.
Or. rather, there was no question. It
wag a settled fact, that came on our
heads. It came like a bolt from the
blue.

Shri Achuthan: Not a bolt from
the blue. You were not there. That
is my honest feeling.

Shri Punnoose;: Well, Sir, it is
true that 1 was not there then, I
know many others were not also
there. Today, friends like Mr.
Achuthan are probably regretting
for what they did then in 1949. So,
in 1949, it was decided that these two
States should be merged and inte-
grated. What wag this integration
for? Who wanted it? There was no
talk about it. Here, Mr. Achuthan
will not dare to say that there was
an agitation either in Travancore or
in Cochin or in any other part of
those two States, for integration, I
am quite sure he will not say that.
There was a general agitation, a
longstanding demand of the Malaya-
lee people for a united Kerala. True.
There was the demand for the aboli-
tion of the Royal rule. These two
demands were there, And then came
this distorted agitation for integra-
tion. When Mr. Achuthan says that
the Legislature decided on inte-
gration, it only means that the Con-
gress party which was in a large
majority in the House, agreed to it.
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Mr. Chairman: 1 would request the
hon. Member to kindly speak on the
provisions of the Bill, and on the
merits of the guestion. He need not
go ir;fo past history—how a thing
was promised, how it cropped up and
how it developed. I would rather
like him to speak on the merits.

Shri 8. 8. More: That is part of
the merits,

Shri Punnoose: My point in saying
these things is to show that this Bill
has come out as a result of the mani-
pulationg of the political (Congress)
agitators, the political objectives and
the factional objectives of the party
in power, That is my point which
I humbly want to submit. That s
what I wanted to drive home.

Mr. Chairman: If the hon. Mem-
ber makes these points, there will be

certain others who may controvert
such points. Those are all details
which are not necessary. Let him

speak on the merits of this question

" which is before the House, Let him

concentrate his attention on that,
rather than go into the past history,
how the matter developed, etc.

Shri Punnoose: I submit that all
these will affect the merits or
demerits of the question before the
House.

Mr. Chairman: Then, let it be as
brief as possible.

Shri Punnoose: Then, this merger
was done overnight. There is a
covenant on the merger of the two
States.

Shri Achuthan:
merger.

Integration, not

Shri Punnoose: Whatever you call
it—when this integration was effect-
ed, there was a covenant, In that
covenant, there is no mention about
either the seat of the High Court or
of the capital. But then there was
an attempt at Cabinet making, and
shuffling and re-shuffling of the
Cabinet, and all sorts of difficulties
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came up. Certain interestg in Tri-
vandrum and Ernakulam began to
put in demands, and then the general
elections came. As I said, the con-
gress party was vreturned in a
majority to the legislature, They
wanted to form a cabinet, and there
was not a sufficlent number. Then,
the Chief Minister there, Mr, A, J.
John, who has now the proud privi-
lege of being in power even though
defeated and discredited, made a
promise to the party. He made an
open promise that the High Court
will be bifurcated and one Bench will
be placed in Trivandrum. This is
the whole story. It is purely a politi-
cal move. The whole thing came up
as a political stress to satisfy politi-
cal aspirations, and today, we have
come to a certain pass when this
thing faces us. Well, Sir, before the
High Court was taken away to Erna-
kulam, the position was like this: In
Travancore High Court, ecivil suit ap-
peals: 2,774 in 1949, while in Cochin,
it was 308, Civil Miscellaneous Peti-
tlons: Travancore, 5,885, Cochin 116.
Civil Revision Petitions: Travancore,
909, Cochin, 77. Session Appeals:
Travancore, 171, Cochin' 2. Cririnal
Appeals: Triavanicore, 508," Cochin
8. Criminal Revision Petitions:
Travancore, 400, Cochin 13. What I
want to submit is there was no case
for the transfer of this High Court
at all. There was no popular de-
mand. It was some sort of deal
entered into by the leaders of the
congress party at that time. Then
when once it was shifted to Erna-
kulam. counter-claims came from
Trivandrum, from Nagercoll, from
political parties also, and from the
people round about the Trivandrum
Corporation., Then, this promise was
made, I am = surprised that Mr.
Matthen and Mr. Thomas standing up
and speaking against the measure,
because this was a promise given by
their own party, and not by the Chief
Minister of Travancore alone. They
already gave a pledge that thig High
Court will be bifurcated. Why on
earth did they stand up and oppose
it? I cannot understand, That is
obviously the very type of discipline
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observed by their party. But it is
for them to decide. Anyhow, the
position today is this. Why this
hurrying up of thig Bill now, at this
juncture? It is true that the cong-
ress cabinet has fallen but still it
continues. But the general election
is fast coming. But they have to
carry the people with them, put dust
in their eyes, and therefore, the
immediate bifurcation of the High
Court has become necessaryl

Now, there is no use, from my
point of view. making long speeches
and sermonising op the dignity of
the High Court or its indivisibility.
Already it is an accomplished fact.
Whether you keep that High Court
now in Ernakulam or have a part of
it in Trivandrum, anyway, this has
become an issue among the people,
among the large sections of people,
one way or the other. Sections of peo-
ple in Trivandrum and downwards
want a part of it in Trivandrum, There
is no doubt about it. Having
come to that pass, having mani-
pulated all these things, having made
this case so bad, it is not for the
congress members now to talk about
the dignity and the prestige of the
High Court. We have to look into
that. So far as the provision in the
Bill that there should be a Bench
in Trivandrum goes, I agree with it,
because large sections of the people
want it and promises have been
made by the Ministry to that effect.
People in Trivandrum and the sur-
rounding places will now be very un-
happy if this Bill is not passed, So,
I fully support the idea of a Bench
in Trivandrum.

Shri A. M, Thomas: But your argu-
ments are all agalnst it

Shri Punnoose: But the arguments
of a Ministry and party which goes
against all canons of reason we have
scmehow to rgeet. This is the only
position now possible, .

The Home Minister spoke about
the people of Quilon and Ernakulam
and all that. Even now this Bill is
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contemplated without taking all those
things into consideration. He was
speaking of the Trivandrum district.
But what about Quilon district.
Quilon is only forty miles away from
Trivandrum. But it ig more than 75
miles from Ernakulam. Even accord-
ing to the amended Bill the people
of Quilon will have to go all the way
to Ernakulam, Why should that be?
If there is going to be a Bench in
Trivandrum it would be convenient
to all people concerned.

Therefore, I have moved an amend-
ment....

Mr. Chairman: He can speak on
it at the clause by clause stage.

Shri Punnoose: So. while I deprecate
the manner in which this question
has been handled all through, I
would support the Bill itself.

Kumarje Annie Mascarene: Mr.
Chairman, I am giving unconditional
support to this Bill.

Mr. Chairman: I think the hon.
Member will not take long; because
there are many speakers anxious to
speak.

Kumarie Annie Mascarene: No, 1
will finish in a short time. I am
happy because the Bench is to sit in
my constituency. The people of my
constituency and the people of South
Travancore nare waiting very anxious-
ly for this Bill to be passed, so that
justice may be within reach, without
the least expense, without the least
delay and without Inconvenience.
That is the reason why I gave un-
conditional support to the Bill, The
good Home  Minister has given a
boon to South Travancore and to my
constituency.

Sir, there were speeches about the
dignity of the judiclary, I have not
heen a lawyer for a long time as Mr.
Thomas. But I have been there for
a few years and I know the dignity
of the judiciary. 1 defihe the dignity
of the judiciary to be that aspect of
the institution which gives justice
without delay wand inconvenience to
the common man in the street. That
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is the dignity of the judiciary, It is
not a colossal nature of the institu-
tion, the structure with a number
of benches, a retinue of servants
dancing attendance on you, while the
poor man at the door is not able to
get justice without paying heavily to
the lawyers and dancing attendance
in the courts. That is not the dignity
nf the judiciary. However small
the institution may be, however in-
significant the ,clients may be, the
dignity of the judiciary consists in
meting out justice to every man—to
give every man his due, And that
will be done by this Bill when it
comes into force.

Sir, the judiciary is a sacred insti-
tution. It is the temple of justice.
It has been long recognised to be a
temple of |justice, long before the
hon. Member was born.

Sir, I differ from that section of
opinion which was saying that there
is a good section against this Bifll. As

-far as I know there is none, On the

other hand, Sir, ever since integra-
iion it has caused great inconvenience
fo the litigants of South Travan-
core to go to Ernakulam and get
justice. Complaints have been made
to the Congress Party which is run-
ning the Government even now. The
fact that it was done on a party bias
or otherwise is not the question here.
The question is whether the people
of South Travancore are entitled to
the right of getting justice with the
least cost. Sir, between South Tra-
vancore and Ernakulam there is no
train connection. The people of
South Travancore compared to the
rest of India are comparatively poor.
They must have justice; they must
have a court of law, From the statis-
tics which has been read to this
House by my hon. friend Mr.
Punnoose it will be understood that
judicial work is five times or even
ten times more in Travancore than
in Cochin.

Shri A. M. Thomas: But the whole
of Travancore is not being ae-rved by
this.
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Kumarie Annie Mascareme: That is
why we wish to introduce an amend-
ment that the territorial jurisdiction
may be extended from Trivandrum to
Kottalakara and Quilon, etc. Sir, the
people of South Travancore deserve to
be treated like this. During the days
of hectic agitation for democracy,
when my hon, friend was carrying on
and enjoying legal practice in the
court of Ernakulam, the people of
South Travancore have shed their
blood for democracy and stood by the
Congress. I am an eye-witness and
I have worked. 8ir, the opinion of
Mr. Matthen and Mr. Thomas is very
convenient now, because they have
not paid anything for a seat in the
Congress Party. But I cap tell you
from experience of the last twenty
years that the Congress High Com-
-mand in Travancore, not in Cochin,
have been unjust to the Tamils of
the South. What if they have ex-
tracted a promise from you for a
Bench as a condition of co-operation?
How else are they to achieve their
ends? The ruling party must ap-
preciate that it is much better to
get it as a condition rather than re-
sort to subversive activities, to re-
sort to satyagraha and disgrace that
institution.

Shri AL M. Thomas: Will they
achieve this, if they go to Madras
State? That is their agitation.

Kumarie Annje Mascarene: Their
agitation is that they want a linguis-
tic province, because the Travancore
Congress was not fair to them. They
were not fair to them from the very
beginning, I was in it and I saw it
with my own eyes. So, they have

. every reason to have no confidence
in the Travancore congressmen, be-
cause they tried to ride rough-shod
over the South Travancoreans think-
ing that they are Tamils, Sir, the
Tamil-Malayalam question was
brought about by the leading Con-
gressmen of Travancore.

Shri A, M, Thomas: Of which the
hon. member was one.

Kumarie Annie Mascarene: No, you
know very little about the hon. mem-
ber's congress activities. If she is
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not mistaken, she has mothered the
Congress, she has brought it up, and
she has gone out of it when people
like you entered it and viciated it.

5 p.M.

Sir, I am extremely grateful to the
Home Minister for introducing this
Bill at least at this late hour. The
people demand it, and the Central
Government has done nothing but
distharged a faithful duty of theirs
to the people of the State. (Shri
Gadgil: Once in a way a good wordl)
They have done a meritorious service
to the people of the State by giving
them the chance to get justice with
the least «cost, inconvenience and
delay.

shri N. C. Chatterjee: Mr. Chair-
man, Sir, after so many friends from
Travancore have spoken ] think a
non-Travancorean may bring this
House to the consideration of the Bill
itself. We are really greteful to the
hon. the Home Minister for intro-
ducing a Bill which has provided such
an interesting snd exhilarating de-
bate.

I was deeply perturbed when I read
a memorandum submitted by the Pre-
sident of the Bar Association of the
Travancore-Cochin High Court. That
memorandum was submitted to the
Prime Minister of India. I shall read
one gentence from it and I want a
categorical assurance from the hon.
the Home Minister that the apprehen-
sion voiced therein is not correct and
is not well-founded. The President
of the Bar Association of that High
Court says:

“I feel it my duty to impress
the voice of the people that it is
an attempt to efface the entire
prestige and imnortance of one
of the integral parts of the united
State of Travancore-Cochin".

I hope, Sir, that that is not the design
of this Bill nor is there any mancuvr-
ing on the part of the Government to
undermine in any way the importance
of the State brought about by the
{ntegration of Travancore and Cochin.

Shri Rajagopalachari while deliver-
ing a speech on the occasion of the
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installation of His Highness the Maha-
raja in 1949 observed:

“Cochin is smaller than many
othrer States in area and popula-
tion, but it has always been coun-
led among the foremost in the
quality of its administration and
in the intelligence and culture
of its people.”

Certainly, my friends are right when
they said that the Cochin High Court
had built up a great reputation. And
any one who has anything to do with
the administration of law and justice
in this country would certainly pay
tribute to a High Court which had on
its file no case over two years old. The
Cochin High Court was famous for its
speedy disposal of cases. The maxi-
mum pendency was only two years.
That is a great record. You, Sir, as
a distinguished lawyer know what is
the average life of an appeal in the
High Courts in this part of India!

Shri Gadgll (Poona Central): Is it
due to the judges or lawyers?

Shri N, C. Chatterjee: Both, I take
it, Sir. The Travancore-Cochin High
Court, after the integration, has also
maintained that reputation. In spite
of the difficulties which my friends
referred to, this High Court has done
very well. There are, as you know,
Sir, nine States in Part B of our First
Schedule. Of course one is nominal,
Jammu and Kashmir. Apart from
that there are eight. Of these eight
we can legitimately pay a tribute to
this High Court of Travancore-Cochin.
It is in no way inferior to any other
High Court in any Part ‘B’ State.

I had the privilege of being associa-
ted, in the Supreme Court of India,
with one of the biggest appeals which
came from Travancore-Cochin. You
know, Sir, the Sales Tax case from
that State in which a number of Ad-
vocates-General came. I had the op-
portunity of discussing with a large
number of lawyers who came from
Travancore-Cochin. And I found that
there was a feeling that there were
politics behind thkis move, some kind
of a political wrangling or manoeuvr-
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ing. I want an assurance from the
hon. thre Home Minister that there
is no such political manoeuvring or
political inltrlgue behind this.

The Chief Justice of Travancore-
Cochin High Court, if I remember
correctly, is himself a Travancorean.
But we are told he is against this bifur-
cation. That is a very important
point. I would certainly give first
consideration to the considered opi-
nion of the Chief Justice of that High
Court. And we can take it that he is
not influenced at all by parochial con-
siderations because he is himself a
Travancorean. May I know from
the hon. the Home Minister why
is the Chief Justice of Travancore-Co-
chin High Court against this bifurca-
tion? What are the solid grounds be-
hind it?

At the time of integration I know
there was a good deal of discussion
and responsible statesmen weighed
the pros and cons. Ultimately a deli-
berate decision was taken that the
political capital shall be located at
Trivandrum but the judicial capital,
that is the High Court, shall be loca-
ted at Ernakulam. That was the de-
cision. Why are you going back on
it? Why are you bifuracating it?
Why are you trying to whittle it down?
There must be some cogent reasons.
It won't do simply to say that the
judges of that High Court, including
the Chief Justice, are unhappy over
it and are against it. Why are they
against it? I cannot believe that the
Judges are against it possibly because
of a diminution of their status. We
cannot believe it. We  know there
had been a Circuit Court in Delhi.
Was Chief Justice Weston or Chief
Justice Bhandari’s dignity lowered
because a Circuit Court was sitting
here? There must be other reasons.
Has the High Court given any rea-
sons? If so. what are the reasons?
May we know them? Could Parlia-
ment be taken into confldence and told
what are the solld grounds advanced
by them? I want that Parliament
should be taken into confidence.
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I also know this, and this is a very
important point. Chief Justice Patan-
jali Sastri of the Supreme Court of
India who is a judge of great exper-
jence and who certainly has absolutely
nothing to do with parochial ques-
tions or local politics, delivered a
speech at Ernakulam where he dis-
couraged this kind of bifurcation.

Sir, you know from your experience,
1 know from mine, and other hon.
Members who are associated with the
administration of justice will support
me when I say that a small court does
not permit of bifurcation. It becomes
-a very weak court then. You know,
Sir, what has happened to your own
High Court of which you are a dis-
tinguished lawyer. I refer to the Pun-
jab High Court. When I went to
Simla when the Circuit Court was
sitting at Delhi I found only two or
three Judges sitting at Simla. It be-
comes very difficult. It is all right
for Bombay or Calcutta to send out
a Circuit Court or a Division Bench,
from Calcutta to Andamans or any-
where else. That won’t" affect its
status or efficiency. I do not believe
that the Chief Justice and Judges of
the Travancore-Cochin High Court are
ovpposed to this Bill or this move only
on the ground of status or prestige
or on the ground of possible diminu-
tion in their kudos. It must be some-
thing else. I would like to know what
arguments were advanced.

There was a meeting of the Chief
Justices of India. I had the privilege of
meeting the Chief Justice of Travan-
core-Cochin in some functions as also
at the hon. the Home Minister's place.
But I did not have the opportunity of
discussing this matter with him. But I
Wwant to know whether the Chief
Justices conference which met here for
two or three days considered this as-
Pect of it, If so, what is their decision?
Have they passed any resolution? This
is an important Bill pending before
Parliament. Was the Chief Justice of
India consulted? Were the views of
the other Chief Justices taken into
account? At least what is the Chief
Justice of India saying about it? May
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we know? Recently he toured Tra-
vancore-Cochin. Wherever he has
gone he has mixed with people, talked
to members of the bar and Judges and
listened to other representatives and
other interests involved; litigants also,
and chambers of commercg. He has
been doing that. What is the view
of the Chief Justice of India in res-
pect of this Bill?

Then, Sir, is this a fact—I do not
know, I am appealing to the hon.
Home Minister for facts. Is it a fact
that by this Bill, if Parliament in its
wisdom passes it into law and if it is
put on the statute Book, then only 27
lakhs of people will be benefited, where-
as the number of people who would
be benefited by the location of the
High Court at Ernakulam is 47,06,8687
Is it true that proximity, convenience,
distance, all taken together, the argu-
ment is in favour of retention of the
High Court in fact at Ernakulg‘n?

The third point that I want to make
is this. One argument has been pres-
sed very hard by the Members of the
Ernakulam Bar. Don't think that in
the Ernakulam Bar, they are all non-
Travancoreans or that they are all
Cochin Advocates. Some of them are;
may be in a majority. They point out
that of the seven District Courts in
the erstwhile Travancore, four of them
are nearer to Ernakulam than Tri
vandrum. Is that correct? If that is
correct, what is the reason? Has the
High Court possibly taken into ac-
count, while opposing this measure,
the geographical situation of Eranku-
lam, its easy accessibility to the diffe-
rent parts of the State, the importance
of Cochin harbour as a trade and
maritime centre, the proximity of
Ernakulam to the majority of the sub-
ordinate courts in the State, and
the need to satisfy also the sentiments
of the people? Did these things
influence the decision of the High
Court as they did influence the deci-
sion of the statesmen who decided that
the political capital should be in one
place and the judicial capital in an-
other place? I am asking for this in-
formation, because this Bill should
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not be approached at all from a party
angle. There should be no political
considerations weighing with wus in
discussing the merits of the Bill. The
significant factors are those which I
have enumerated and I hope the hon.
Home Minister will give us some
facts and some cogent grounds to jus-
tify our enacting this measure,

Mr. Chalrman: Shri Velayudhan.

Shri Achuthan: Back benchers may
also be called.

Mr. Chairman: The hon. Member
need not direct the Chair.

Shri C. R, Iyyunni: Mr. Chairman,
Sir......

Mr., Chairman: I have called Shri
Velayudhan.

Shri Velayudhan: Mr. Chairman, I
was ®very patiently hearing the

speeches not only from my colleagues
from the Travancore-Cochin State, but
also from my hon. and esteemed {riend
Shri N. C. Chatterjee, who is an ex-
Judge of a reputed High Court. This
Bill, I think ought to have come ear-
lier, because I think it is more than
2 years since there was a discussion on
this matter not only in the Travancore-
Cochin legislature, but also in the pub-
lic in that State. Somehow or other,
it has now come in at an opportune
time and I am very happy to support
this Bill, entirely.

The arguments adduced by my hon.
friends Shri Matthen and Shri A. M.
Thomas, I think, are not very practi-
cal or at the same time, useful to the
people of my State.

Shri C. R. Iyyunni: Which is your
Btate?

Shri Velayudhan: I must say that I
am not an advocate like Shri A. M.
Thomas or somebody else. But, I have
always claimed and still claim’that I
am an advocate of the people. This
Bill, in spite of its opposition from
some Judges or advocates, has a large
number of supporters in the Travan-
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core-Cochin State. Because, the litiga-
tion is for the people, by the people.
Of course, the law is administered by
the Judges. 1 was, for the time being,
thinking why the Judges should have
a voice in starting a court or locating
the court here or there. It is the exe-
cutive's function. I have never heard
anywhere that the Judges are the
masters or judges in matters of loca-
ting a court in a particular place.
They become Judges when they are
appointed by the executive. It is my
humble opinion that Judges have got
a place in the administration of jus-
tice, but they have no place in the
executive's justice. They are not to
oppose the executive in all matters.
Of course, there is the Supreme Court
here. It can. But, it has not got the
sovereign functions of a State. Here,
this is a measure introduced by the
executive and I am opposed to the
Judges' opinion being taken in locat-
ing the court in a particular place.

* Of course, Travancore-Cochin had
integration. There is favourable opi-
nion for integration; there is opposi-
tion also. At the same time, Trivan-
drum which was the capital of Tra-
vancore for centuries Is, I think, a more
suitable place, and it will be liked by
the people of Cochin if there is a
Bench of the High Court also there.

Shri C. R. Iyyunni: Liked by the
people of Cochin ?

Shri Velayudhan: Cochin is not
losing the High Court. It is having
the Chief Justice there. The High
Court is still there. Two or three
Judges may be sitting in Trivandrum.
They are in charge of litigation of
that locality alone. I think it is a
convenient arrangement, an arrange-
ment which must be accepted by alt
people. Perhaps lawyers may not
agree to this, What is the law in
India? I think it was a bureaucratic
law, the bureaucratic Penal Code that
these lawyers and Judges were follow-
ing during the last two centuries in
‘India. I was myself not having a high
opinion of lawyers, let me frankly
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tell you, Sir. The other day, I was in
a Select Committee meeting. I found
a lot of difficulties that these lawyers
were creating. 1 was myself {feeling
much about it. In a small Select
Committee where we had to decide a
few clauses, we took more than a
month discussing this point and that,
which had nothing to do with law, as

a Judge sits over a judicial question..

As far as this particular Bill is con-
cerned, it is the expediency as Kumari
Annie Mascarene said and it ig the
convenience of the people that has to be
taken into consideration. Therefore,
I have to congratulate the hon. Home
Minister and the Travancore-Cochin
Government for introducing a Bill like
this in the Parliament. One word,
more, Sir. Shri Matthen was saying—
I do not know— or Shri A. M. Thomas
was saying that some fools enter into
a place where angels dare not. Of
course, I plead my innocence as I am
not an advocate or a lawyer as Shri
A. M. Thomas. But, the law is not
for the advocates: the law is for the
people. If that considerhtion is borne
in mind by the lawyers, I think there
would be a lot of convenience for the
people and peace for the people, be-
rause, I think most of the litigation is
caused not by the people, but by the
advocates themselves.

Some Hon. Members: No, no.

Shri Velayudhan: There may be
opposition; but I am in a majority, 1
think: perhaps not in this House, but
outside, Therefore, this measure will
be welcomed in Travancore as a whole.
Of course, from a special point of
view, I feel that the Quilon district
also should be included within the
jurisdiction of.this Bench. Because a
lot of representation has come to us,
because from Quilon to Trivandrum
is only 42 miles. but to go to Ernaku-
lam it is more than that. Moreover,
there are no conveyance facilities.
Even from the point of view of the his-
oric ties that the people of Quilon
have with Trivandrum, I think that
some of the Taluks from Quilon Dis-
trict also should be ioined in the iuris-
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Shri Achuthan: I am really glad
that this Bill which was hanging on
for a number of months has now
come before us. In fact. we are for-
tunate in having at the helm of affairs
of the States and Home Ministries
two luminaries. one of the Bench and
one of the Bar. There must be suffi-
cient ground for the Home Minister
to come up before this House and the
other House with a Bill of this nature.

About the broad policy, with regard
to the location of the High Courts. if
the Government of India has come
to a decision that justice must be
available at the door of the litigant.
I am one with them. We need not
be bothered or be carried away by
the old ideas about the solemnity of
the High Court. its prestige and all
that. As was asked by two or three
Members. how does it affect the com-
mon man, the ordinary citizen of this
country? So, if the Government of
India accepts the policy that as far
as possible in all “A” and “B" States
the High Court should be located in a
place easily accessible to all districts,
I entirely agree with the Government
of India. Moreover, when I put a
question last time after the introduc-
tion of this Bill about the location of
Benches of the Supreme Court also,
I got an answer that when a request
comes, that question will also be con-
sidered. Under the Constitution, it
is provided in Article 130 that:

“The Supreme Court shall sit
in Delhi or in such other place
or places. as the Chief Justice of
India may, with the approval of
the President, from time to time.
appoint.”

There also, it has been provided that
the Supreme Court may sit in Delhi,
but not as Benches—there is a distinc-
tion. The Supreme Court may sit
either in Delhi or in Bombay, Madras
or any other place, not as Benches as
it is now intended in this Bill. It must
be open to the Central Government to
have Division Benches of the Sup-
reme Court located in Calcutta. Bom-
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difficult for the litigant public from
different parts of the country to come
over to Delhi and be here for getting
justice. So, it would be worth while for
the Government of India to take initia-
tive in this matter, without taking up
Travancore-Cochin, a petty, small
State, and giving -convenience to its
southern area, with regard to the
Supreme Court and say boldly: “We
are going to have Division Benches
of the Supreme Court in Calcutta,
Bombay and Madras”. It will give
very good relief to a number of people.
So, if Government have accepted that
broad policy, it must be enunciated
now and today by the hon. Home Min-
ter that it is their policy to see that
justice is meted out at the door of
the litigant wherever possible.

With regard to this Bill, much has
been stated about its faults etc. But
I want to say one thing: that the
Bill which was introduced in the Tra-
vancore-Cohin Assembly was moved
not by a Tamil Nad Congress Mem-
ber, but by a Member of the Praja
Socialist Party, one Mr. P. S. Nata-
raja Pillai. Then, the general trend
in the Assembly was that as far as
possible convenience must be provid-
ed to the litigants so that people
may not feel the difficulty or worry
or loss nr the drain in going over to
the seat of the High Court and en-
gaging Advocates and seeing that the
case is heard and decided soon. So,
that was. I presume, the ground
for the Chief Minister to say then in
ihe Assembly without, in a way, touch-
ing upon that particular motion con-
cerned, that Government will take
initiative in the matter. There is no
other political motive. Much has
been said here about the existence—
very weak existence—of the Ministry
there. It is a different matter. If
the Congress Government there want-
ed to continue its existence, it
would not have dissolved the Assem-
bly and be seeking the confldence of
the electorate now. That was not
the idea then. So, I have not much
to say about that.
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When Cochin and Travancore were
integrated I was in the Assembly.
The matter was considered in detail.
Leaders qf both the States were there
assembled. Then, for the sake of
satistying the public in Cochin and
Travancore, we decided that for the
time being the political capital would
be in Trivandrum, and judicial
capital at Ernakulam, because Er-
nakulam was a growing city
then. People said that if the
capital was -shifted from Ernakulam
to Trivandrum, the city would lose
all its importance. So, for the time
being we said let the judicial capital
be shifted to Ernakulam, and it was
on account of that that the necessary
legislation was passed in the Assem-
bly tihere.

Not even four years have lapsed
before this question comes up. Peo-
ple in Cochin now ask us: “You say
there must® be location of a Division
Bench at Trivandrum. What is our
fault? We are neglected. Travan-
core is a big State, almost swallow-
ing Cochin, a small State.” Petty
feelings—crop up—that is the diffi-
culty.

In regard to this particular Bill, T
have nothing to say. We are here to
say that justice must be delivered at
the door step. There must be a band
of Judges who have got character.
They have to see that political or
other considerations do not weigh
with them. If they have not got that
discipline, they are unfit to be in the
Chair of -the judiciary. That is all I
would say.

People there say that even before
the integration of the services has been
completed, because Travancore has
got a majority, they have come up
with this Bill, that they have manag-
ed to persuade the Central Government
to see that the Bill is brought be-
fore Parliament. So, I take this op-
portunity to say that it is not, at
this particular moment, worth while
or opportune to take up this question
in this Parllament without seeing
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about the Supreme Court or explain-
ing the broad policy with regard to
High Courts. What is the position of
Mangalore in Madras State? They
have to travel 500 to 600 miles to
Madras to have a case flled in the
High Court and get justice there.
Here, for the purpose of, so to say,
giving relief to people who have to
go 150 miles a Division Bench is being
constituted but there is no question
about those people who have to travel
500 to 600 miles. That is more ur-
gent. In U.P.; in Punjab, in all the
Part “A” States, our Government
must see that, as far as possible, le-
gislation is passed by Parliament to
see that High Courts or Division Ben-
ches are established properly In
many centres to see that as far as
possible the common man does not
suffer to a great extent on this ac-
count,

Mr. Matthen has stated one or two
points. I agree with him. There is
the Boundary Commission which is
going to be appointed. In fact, 1 do
not say that South Trayancore will
go to any other part. I am not for
it. I have said it here and also else-
where. When it comes, we will dis-
cuss it. Anyhow, Government is ap-
pointing a Commission. Moreover, it
there is considerable retrenchment in
the paraphernalia that is now being
maintained after the British tradition,
then people can be relieved to a very
great extent. There may not be ne-
cessity for people to go to Munsiff's
Court, then to the District Court, and
then the High Court and then the Sup-
reme Court, having a number of stages,
to get justice meted out by law. So that
we must gradually see that going to
Court is discouraged as far as possible.
That is my view. Many countries are
acting on that line. Until that broader
question is discussed and we come to
a conclusion, it is not necessary that
this matter is so urgent as to be
mooted here in Parliament.

Moreover, there will be duplication
of expenses. Suppose a Bench is there
We must have all the paraphernalia
for it there out of the slender coffers
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of Travancore-Cochin. Then, apart
from that, when we decide to have a
Bench at Trivandrum, what objection
have we to say that the nearby place
Quilon is also tagged on to Trivan-
drum? We say for the convenience
of Svuth Travancore people we want
a Bench at Trivandrum. Accepting
that principle, what objection can
there be to say, as far as possible, the
area near about Trivandrum also
may be tacked on to the jurisdiction
of the Trivandrum Bench. I think
when we accept one position, we are
not to go away from the other posi-
tion that convenience must be pro-
vided to the public to get justice
meted out in a less expensive way
than is possible now. That is an-
other aspect of the question that has
to be considered. I do not say that
it must be considered right now, but
that is a relevant matter which has
to be borne in mind, by the Govern-
ments concerned. In fact, whatever
the South Travancore people might
say about the location of the division
bench, if Government have it as a
broad policy that justice must be
made avallable cheaply, then it must
be made available cheaply all over the
country, and this should not be the
only solitary instance, but this must
be a pioneering instance, which will
be followed by similar reforms, in
other States as well. Only then will
the hon. Home Minister be in a posi-
tion to say that this is not as a re-
sult of an exceptional treatment
given to Travancore-Cochin. but a
general policy in the whole of the
country, whereby similar reforms
would be introduced In all the States,
so that one State alone may not say,
our judiciary has been dislocated, our
sovereignty has been Impaired. our
legislature has been tampered with,
and so on. The position should be
that this reform applies to the whole
of the country, and not specially to
Travancore-Cochin only.

There may be a feeling in the Co-
chin area that its compactness has
been shaken, and its importance dimi-
nished by integration. and it hag fur-
ther been shaken by the location of a
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division bench at Trivandrum. But
with regard to the disposal of cases,
Government must see that as many
cases as possible are settled at Erna-
kulam as at Trivandrum, so that there
can at least be the satisfaciion that
they have taken a lead in the speedy
disposal of cases. When a case goes
to the High Court, on questions of
law or fact, it lies there for one or
two years. Government must take
steps to see that justice is meted out
as early as possible. The litigant
public is not interested where the
division benches are located, or where
the capital is located. They are interest-
ed only in getting justice with the
least possible expense, delay and
worry. So far as this aspect of the
matter goes, I agree with it. If the
pros and cons are discussed, I may
have much to say against this Bill,
because this is an inopportune mo-
ment for bringing it forward. Buti on
the question of broad policy, I en-
tirely agree with Government's pro-
posal to have justice meted out to
the litigant public at these two places.

Shri Damodara Menon: Mr. Chair-
man Sir, I am opnosed to this Bill. I
agree with the views expressed by
many hon. Members who spoke earlier
and said that this Bill had been
motivated by seclional. parochial and
narrow political interests, The hon.
Home Minister, when he made  his
speech introducing the Bill, was
rather apologetic about it. He had
no valid eround for demanding the
bifurcation of the High Couri at
Ernakulam. From what he stated, it
would appear that the length of the
State was something like 600 or 700
miles.  After all. it is a small area.
whose entire length ig only about 250
miles. Only about 90 lakhs of people
inhabit that area.

Shri A. M. Thomas: 92,81,000 people.

Shri Damodara Menon: For these
£2,81,000 people, do we want two High
Courts? This is a question not only
for the Members who come from
Travancore-Cochin, but for every hon.

Bill

Member in thig House, because this
involves a wider issue. If we are
going to have High Courtg at this
rate in the whole of India, what will
be the expenditure involved? Are
the Government prepared to meat the
full implications of the Bill that they
have brought forward before the
House today? '

Eumari Annie Mascarene: Yes.

Shri Damodara Menon: Kumari
Annie Mascarene who spoke so vehe-
mently about thig Bill saig that she
welcomed this measure, because...

Shri A. M. Thomas:
constituency.

Shri Damodara Menon:. . .the bifur-
cated High Court goes to her consti-
tuency,

It is in her

Kumari Annie Mascarene: Lakhs
and lakhs of people will enjoy justice.

Shri Damodara Menon: I want you
to consider thig matter. We are about
500 Members in this House, and we
have about five hundred and odd
constituencies. If every Member is
going to demand a High Court for
his constituency, are we going to pro-
vide for five hundred and odd High
Courts?

An Hon. Member: It is welcome for
us.

Shri Damodara Menon: I am sure
the hon. Home WMinister does not
serinusly mean it. For the sake of
argument, he may say that. (Inter-
ruption).

Dr. Katju: I am always serious in
this House.

Shri Damodara Menon: If that is
his view. I must humbly submit that
I can agree with him. It is well and
good to make justice decentralised,
and make it available to every citizen
cheaply. But when we have such a
general proposition we should not
carry it to the ridiculous extent con-
templated in this Bill. We are out to
reduce the administrative expenditure
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as far ag possiblee And the hon.
Minister himself promised us that
some kind of a judicial reform bill
would be introduced shortly.

Now let us see the type of the new
judicial reform which he hag in con-
templation, and let ug also see how
far we can adjust the conflicting
claims of different areas, within the
scope of the reforms that he wants to
make. Before all that, where is the
urgency for this Bill? I do not under-
stand. '

Shﬂ_ 8. 5. More: Elections are com-
ing on.

Shri Damodara Menon: You are
perfectly right. The electiong are
coming on, As hag been stated by
Shri Punnoose, during the last elec-
tiong the Congress had some reverses
there. If I remember right, from the
Trivandrum district, the Congress got
only one seat. Now somehow they
want to see before these elections that
they placate the people by showing
them some kind of a reform. I am
sorry that a person of the repute of
the hon. Home Minister, Dr. Katju
should bring to bear political consi-
derations of a narrow, sectional and
unhealthy nature, in a matter like
judicial administration and judicial
reforms. That is very bad, and there-
fore I am opposed to this Bill. There
is hardly any necessity for thig Bill.

You are doing an injustice to many
vf the people in Cochin, who, at the
time of integration, were promised
that the High Court would be located
in their own State, at Ernakulam
which was more or less a central
place. When they agreed that the
political capital may be at Trivan-
drum, 1 think they showed in a certain
“ense a generosity by which in the
interests of the joint State, they were
prepared to make a sacrifice.  The
hon. Minister stated that it would be
very difficult for the people of South
Travancore to go to Ernakulam which
is some 150 miles or so from their
place. But the administrative capital
is ‘at Trivandrum, and people from
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the Cochin area, from Chittur and
other places have to go 200 or 250
miles by road traffic, to reach Trivan-
drum. When they are making this
sacrifice, what is it that you are doing
for them? If you are going to divide
the judicial capital, you have to divide
algg the political capital of Travan-
core-Cochin,

This is a ridiculous measure, and I
am surprised that a person of such
right ‘statesmanship, as our hon. Home
Minister should bring forward a
measure like this, and make himself
ridiculous before the entire Indian
public,

Shri C. R. Iyyunni. I am really
sowy that I have to say that I cannot
support thig Bill at all.

I may at the very outset say that
I am a Cochinite.

Bhri 8. 8. More: Not a Congressite?

Shri C. R. Iyyunni: But that has no-
thing to do with the Bill. At the time
of integration, you will be pleased to
see, the two topics came up for heated
controversy.,.

Shri Punnoose; Where?

Shri C. R. Iyyumni: . .lasting for
about two to three hours. Then it
was decided that the capital should be
at Trivandrum and the High Court
should be at Ernakulam. With regard
to other matters, it was not possible
toc discuss—which we feel now we
ought to have discussed and come to
some conclusion, If, as a matter of
fact, we had come to some conclu-
sions regarding other matters and if
this was going to be the fate of those
I would say that there was absolutely
no need for our discussion.

Now, when we are coming to ceriain
decisions with regard to certain
matters between iwo different parties,
the consideration for the acceptance
of one is the consideration for the
other., Now, when it was decided
that the capital should be situated at
Trivandrum, to satisfy the other party
—the Cochinities—it wag also decided
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that the High Court should be situat-
ed &t Ernakulam. That wag the
reason. As a matter of fact, you will
find that there are thousands and
thousands of people who have to go
to the capital for getting things done.
But ipn the case of the High Court,
how many people will have {0 go to
the High Court, 1 ask. Probably not
one in a thousand or ten thousand.
It is only in the case of those people
who have to go to the High Court,
and even there it is not necessary that
they themselves should go. They can
entrust their business to an advocate.
and he will see to it. But in the case
of othér things, suppose a man from
Cochin or from the northern-most
part of Cochin has to go to Trivan-
drum, look at the expense he has to
incur. You will see that for every
petty little thing we have to go to
Trivandrum, the reason being that if
an application or a petition or any
paper ig given to the Secretariat, un-
less the person who has put in that
paper goes behind that paper, it is
not possible for him to get a reply.
That is the state of affairs.

Shri Punnoose:
gress Government,

Change the Con-

Shri C. R. Iyyanni: You will do it.
I have no objection. What 1 say is
that the number of people who will be
affected by the High Court being at
Ernakulam will be comparatively very
few. So far as the location of the
capital at Trivandrum is concerned,
the number of people affected will be
ten times—hundred times—more than
the people who have to go to the
High Court. So I beg to submit that
if a decision has been arrived at, then
that decision will have to be adhered
to.

When a question was put to the hon.
Minister regarding the privy purse and
also as for regarding another matter—
as -to why we should not abolish the
Rajpramukhs—he said that there was
an understanding, that we had entered
into a covenant with the Rajahs and
Makarajahs and therefore, we could
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not go back upon that. But what is
it that you are doing now? That is
the question that I am putting before
the Mil;lister? (Interruption).

That is number one. The second
point I beg tp submit ig that this is
absolute duplication of the High Court
machinery, There will be practically
two different High Courts. There
must be a Registrar and all the offi-
cers below him when there is a Division
Bench located at Trivandrum. What
is the expenditure with regard to that
matter? What is the total revenueof
Travancore-Cochin? It is a little over
16 crores of rupees, Out of that, food
consumes more than 3 , crores of
rupees, in spite of the fact that the
Central Government has given a sub-
sidy of over 2} crores, That is the
state of affairs. It is from the revenue
of the State that another High Court
is to be located at Trivandrum for the
convenience of the people in one
district.

Shri Punnoose: Not one.

Shri C. R. Iyyunni: And the
majority of the inhabitants of that
district are Tamilians, What do they
say? They say, ‘we do not want to be
in the Travancore-Cochin State.’ That
is what they say, They want to goto
Madras. Then where is the hurry for
this? Not only this. The Prime
Minister hag declared in Parliament
that he is going to appoint a Commis-
sion. For what purpose? For the
reorganisation of States or the redis-
tribution of States. If it so happens
that that part goes to Madras, what
would be the use of a High Court like
that? Why not, then, wait for some-
time more? Where is the hurry
about it...

Shri Jangde: That is right, Sir.

Shri C. BR. Iyyunni: Itis true the
Chief Minister has promised that he
will see that the Bill is introduced
either there or if it is not there, in
Parliament.

Shri A. M. Thomas: That he did not
say. He snid if the Assembly....
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Shri C. R. Iyyunni: Yes, Whether
be said it there or not, but for the
pressure of the Government there, the
Bill would not have been introduced
here, That ig certain, It may be
that. What he said in the assembly
wrg something different. But unless
faere was pressure from the Travan-
core-Cochin Government, it is not
likely that the Bill would have been
introduced here. It is also staled in
the Statement of Objects and Reasons.
There is no use hiding it. That is
what has actually iaken place. Look
at the Stalement of Objects and
Reasons. That is what I find.

So what I submit is this. The Bill
hag been introduced here and even if
it is passed, it can be given effect to
only.by a notification. If at all the
Bill is passed here, certainly the Home
Minister, if he is so inclined, can wait
for the notification to be issued for
sometime, till the Commission to be
appointed has made its report. It is
true that when once a Bill has been
introduced there in the other House,
it may not look proper not to intro-
duce it here also, and -therefore, in
duty-bound, as it were, he has to get
it passed. If that is all that is wanted,
certainly I can be very satisfied. Any-
how, there is one request that [ have
to make apart from this Bill. (Inter-
Tuptions).

That is about the difficulties that we
people in Cochin are feeling and
suffering because of the location of
the capital at Trivandrum. Certainly,
I expect he will see to it. I have sub-
mitteq petitiong after petitions both
to the Prime Minister and to the Home
Minister with regard to the delay in
Retting replies to applications, peti-
tions and other things. (Interrup-
tion). ‘

I beg to submit once again that it is
always better not to create a feeling
of enmity or hostility between the two
States that have been brought to-
gether, It ig an integrated State. As
a matter of fact, I would say—I do
not know whether I will be using
strong language—when I say that

there was absolutely no need for in-
tagratinn af Travanrnrm  and Cnachin.
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because Cochin could. have stood on
its own legs. It had a revenue of
more than 4 crores of rupeeg at that
time. Not only that. OQur territory
has only 1400 square miles in extent
with a population of 174 lakhs, Where-
as Travancore has got four times
the population ang. five timeg the ex-
tent of territory. As a matter of fact,
it is we the Cochinites who are losing,
because formerly 4 crores of rupees
used tp. be divided between. 174 lakh
people and now 16 crores of rupees
have to be divided....

Kumari Annie Mascarene: And. a
divorce.

Shri C. R. Iyyunni: You please keep
your tongue.

So, I submit, with a population of
174 lakhs and Rs. 4 crores we could
easily have managed our own affairs.
I challenge that in the matter of
administration, it was the best. There
was absolutely. no doubt that in the
matter of administration no State in
India could compare favourably with
Cochin. But, at that time there was
a Minister here whose word was law,
that was Mr. Patel. At least we were
made to belleve that integration.
would be made in any event between
the two States. of Travancore and
Cochin. That took place and this is
the result. What I beg to submit is
thig I would request the Home and
the State Minister to see that even if
thig Bill is passed—for other reasons
he hag to get it passed—that notifica-
tion will not issue giving effect to
its provision.

Sir, I will not take a very long time.
Ordinarily, I would have certainly
agreed to the principle of decentralisa-
tion of High Courts. But, unfortunate-
ly, what hag happened is this, that
so far as these States are concerned,
a narrow parochial outlook continues.
And, it is desired to be perpetuated by
our Government. The reasons which
are given in the Statement of Objects
and Reasong attached to this Bill may
hold good for Bombay much more
than they can hold good for Travan-
rore-Chohin. Tha same can be said of
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the Madhya Pradesh, and the same
<an be said of Bihar. We have the
other example of the United Provinces
-where we had two High Courts but
now they have' been amalgamated
into one. We have all these things.
At gll places, we have High Courtg at
only one place, But unfortunately in
{hese States what has happened? In
‘Madhya Bharat we have got two High
‘Courts at Gwalior and Indore and the
‘Union Government has not seen fit to
uundo the mischief that existg there.
“The High Court benches existed at 4
places in Rajasthan, to begin with in
the year 1951, at Bikaner, at Jodhpur,
at Jaipur and Udaipur.

Dr. Katju: There was also a rourt
At Jaora.

:Shri U. M. Trivedi (Chittor): we
are talking of 1951, We are talking
of when the Constitution came into
force, we are talking of the time when
Articles 13 and 14 were put before the
«country when we had alrealy said that
‘there must be equality of laws: we are
talking of the time when we put down
a particular item in the schedules
whereby we had provided that  the
organisation of the High Courts must
‘be the Union Government's concern.
‘We are not talking of the times when
we had a High Court at Jaora. Was
this Union Governmenti sleeping when
ithe Government of Rajasthan over-
night for political reasons, thought of
closing down the High Court bench at
Udaipur?

Dr. Katju: Mr. Chairman. may I
just enquire as tp whether all this is
relevant, as to what happened in
Rajasthan?

Shri U. M, Trivedi: I am just con-
vineing you that you were very much
concerned with this proposition......

Shri Raghavachari: Any misfortune
with regard to any High Court is
stated as relevant,

Shri U. M. Trivedi: We are talking
of the partiality that existg there. It
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is said in the Statement of Objects and
Reasons,

“Since the proposal relateg to
the constitution and organisation
of a High Court—a Union subject,
the Travancore-Cochin Govern-
ment requested the Government
of India to promote the necessary
legislation in Parliament.”

Where had this Union Government
gone, why did it not open its eyes
when the Union subject was interfer-
ed with by the Rajpramukh of Rajas-
than and he, by a fial, overnight
ordered that the High Court at Udai-
pur shall be closed in the year 1951,
in the month of June. When an ap-
plication, for a writ of mandamus was
moved, the then acting Chief Justice
of the Rajasthan High Court said that
the Union Government had absolutely
nothing to do with this question of
organisation of the Court, Thig aboli-
tion by the Rajpramukh was all right
and the Union Government never
opened itg eyes. That ig why I say
that if equal protection of laws is +o
be granted it must be granted equally
to Travancore-Cochin as well as to
Rajasthan. I say that if you are
allowing that there may be a seat of
the High Court at Trivandrum also,
why did you deprive the people
who were enjoying those facilitieg al-
ready at Udaipur from continuing to
enjoy the same? Why have you in-
terfered with that? What I am trying
to point out ig that you are not moved
by honest considerations, and that the
only consideration is political party
pulls. That is why you want to pro-
vide a separate High Court at Trivan-
drum. That is why you have allowed
separate bencheg of High Court to
function at Indore angd Gwalior.

Shri 8. 8. More: Sir, are we right
in allowing these accusations.

Shri U. M. Trivedi: I am thankful
to my hon. friend for reminding me
of that.

Shri 8. 8§, More: The future genera-
tions reading the report of the pro-
ceedings will say that the Chairman
wag responsible for allowing all this.
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Shri U. M. Trivedi: Mr., Chairman,
Sir. what I was suggesting is that the
Union Government has not applied its
‘mind in a bona fide manner. There
is absolutely no necessity far provid-
ing High Courts just near each other.
‘They say—I do not know, I have
learnt from my friends—that Ernak-
ulam is hardly at a distance of 120
miles from Trivandrum.

An Hon, i\lember: 130 miles.

Shri U. M. Trivedi: I: may Le 130
miles, 10 miles this way or that way.
Why is there any necessity to provide
for two High Courts at such short
distances, to provide for separate staff
and the travelling allowances of the
Judges for going a2nd coming back or
always sitting there, whatsver it is.
It will cost the excheguer, the good
earned money of the pcor people
Why provide for that? Why keep on
this differentiation between Part B
States? Wherever you have Part B
States, you have provided that. You
have still got twg High Courts sit_tinz
in Rajasthan, one at Jodhpur and the
other at Jaipur. There are still two
courts in Madhya Bharat, one at
Gwalior and the other at Indore, You
want to create the same miséhief in
Travancore-Cochin also, ‘where the
people had uniled already and where
they were not clamouring for such a
thing. You have still gol thig divide
and rule policy obtaining in Madhya
Bharat and in Rajasthan. You please
cry a halt to it. You are the Union
Government and you must unite all
people and you must not allow them to
be disrupted like this and it is quite in
the fitness of things that this Bill must
be opposed on principle, on grounds
uf equity and on grounds of the unity
of the nation. )

Dr, Katju: Mr. Chairman, I must
confess that I do not see any necessity
for all this heat and excitement. Hon.
Members have attributed all sortg of
political motives to the Government
in introducing this Bill. I suggest
that the Opposition has brought into
consideration political matters which
really do not arise,
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Shri Punnoose: Why
your own members!

opposition

Dr. Katju: Either I talk or Yyou talk.
Let us have this point made clear
first. Already time has been taken
and I have just uttered one sentence
and you have started this thing, This
is very wunfair. I expect my hon.
friend from Maharashtra to be really
more kind to me in this respect He

is a very elderly man. I do not know
how old he is.

Shri 8. S. More: Tais is an insult
to my age

6P M

Mr. Chairman: He should not have
said that he is an elderly person: he
should have gaid that he is child-like,

8hri 8. 8. More: In that case I
will be disqualified to come to the
House.

Dr. Katju: Many points have been
raised, I respectfully submit, which
are not relevant to the discussion.
My hon, friend from Calcutta rose
in a very fair manner and putto me
several questions—perfectly dispas.
sionate, clam and cool. He said “1
want information on this point or on
the other point and what is the mo-
tive underlying this Bil?" Speak-
ing as a lawyer, I say “What is wrong
with the Circuit Court?” You ask
for judicial reforms and the whole
House will say that justice should be
cheap and not expensive and to quote
the very eloquent language of the
hon. Lady over there, should be
brought so far as possible to the door
of the litigant. My -hon. friend Mr.,
Chatterjee asked me what was the
npinion of the High Court about this.
The High Court said that in their
opinion there should be no bifurca-
tion. That is an understandable view,

Shri Punnoose: Can [ ask for a
rlarification?

Mr, Chairman: Not at this stage.

Dr. Katju: The difficulty is this,
When we are talking of the status
and dignity of the High Court, we
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seem to imagine that if in g build-
ing 20 Judges are seated in different
chambers, then all those 20 Judges
bring their judicial minds to the de-
cision of a particular dispute—that
is the American system. Our sys-
tem is entirely different, There may
be 20 Judges in the Calcutta High
Court and 16 Judges sitting in the
Allahabad High Court, but if my
case goes there, it is heard either by
one Judge or by two Judges. To me for
the moment, the fact that in that build-
ing there are 10 other Courts and 20
other Judges hearing 20 other cases is
absolutely irrelevant or immaterial.
Now, if all the Judges were to hear
my case, then I will say “Please do
not reduce the number.” My hon.
friend said very rightly that if we
reduce the number of Judges, then
we reduce the dignity of the High
Court, the status of the High Court.
The Travancore High Court had 8
Judges—one Chief Justice and 7
Judges and if you take one, two or
three out of them and made them
sit at Trivandrum, you reduce the
diginity of the High Court, that is
what my hon. friend said. He also
said that he has not heard of a High
Court with only flve Judges. I would
suggest to him that in Orissa there
are only four Judges—one Chief
Justice and three Judges; in Assam
there are only three—One Chief
Justice and two Judges; in PEPSU,
there are four Judges and I think
in other places also you get the
same number. In the smaller Part
C States there is only one Judicial
Commissioner and so far as the
litigant in that State is concerned,
the Judicial Commissioner for the
time being is equal to the whole ol
the Calcutta High Court. Therefore,
1 suggest to you that this question
of division is of little consequence.
Speaking as a lawyer, if it were pos-
sible for me to establish Circuit
Courts ‘throughout India, T would
gladly do so because I know what it
means for a litigant, let us say, liv-
ing in Meerut having to go all the
way to Allahabad, or—or I would
suggest to my hon. friend Mr.
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C_hatterjee. whose province is now
divided,—for a man living in Gauhati
having to go to Calcutta. Of course
I;om the Calcutta lawyers’ point of
view and the Judges’ point of view,
it is .magnificent, imposing, very
superb and having great status, but
from the poor litigant's point of view,
it means so much expenditure. In
the tracts which are known as Bri-
tish India formerly, there were no
buildings. I would give just one ins-
tance to my hon' frlend Mr. Chatter-
jee. Supposing somebody were to
say that a Circuit Court ghould be
established in the Nadia District at
Krishnagar, the question will at once
arise “There are no buildings; where
are the Judges to sit and where are
they to live?” Therefore, you have
Eot to look to the physical considera-
tlons first, and secondly the question
is—how long will the Judge remain,
how many cases are to be found in
the Nadia District? The same ap-
plies everywhere in India. In the
Part ‘B’ States on the other hand, I
ventured to interrupt my hon. friend
Mr. Trivedi when he sald that there
was a High Court at Jaora, because
that is my birth place, The popula-
tion of the town is 25,000, of the
whole State ig 1,10,000, but I tell you
that if you go there, you will sgee
that the Nawab had established a High
Court and he had erected a build-
ing for the High Court in which a
Division Bench of even the Supreme
Court will find great comfort. You
go to Jodhpur—the hon. Member
from Rajasthan will bear me out—
and I say I have been to Jodhpur and
I have never seen such a magnificent
High Court building. The same is
the case with Bikaner and Jaipur.

Shri U. M. Trivedi: There is none
at Jaipur.

Dr. Eatju: Then 1 withdraw that.
In Trivandrum there is a High Court
and in Cochin there is a High Court.
Although I don't wish to hurt the
Cochin feelings, the building of the
Trivandrum High Court is a little
better than the Cochin bullding.
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‘Therefore, if you have the buildings
there already, where is the expendi-
ture that the hon, Members are talk-
ing of? The building is there and
there are plenty of official buildings
where the Judges can reside, But
here in Delhi the public opinion was
so insistent “Why should we go to
the Punjab?" The High Court was
then in Simla and now it is in Chandi-
garh, The question is not so much
of distance or journey here., My
hon. friend was emphasising the
question, namely, from Trivandrum
to Ernakulam the distance is only 133
miles and from. Ernakulam to
Nagerkoil it is 175 miles and
the result i that by the elimi-
nation of the Travancore Dis-
trict Courts, 27 lakhs of people are
affected. I see some amendments
are coming about Quilon, Now let
us come to Trivandrum District. Now
people from the Taluks connected
with that District pass through Tri-
vaadrum in  order to go to Erna-
kulam. I do not know whether the
dJudges will get any halting al-
lowance or not but they will get the
same salary. Please remember that
the Bill does not lay down a.mini-
mum number of Judges. It is all
left to the Chief Justice to decide as
tc how many Judges should be sent
for the time belng, If there is not
plenty of work, he may send only
one Judge. If there is accumulated
work, he may send two Judges.

Now coming to the question of
dignity and status, with this expen-
diture, if there is any case which is
required to be decided by a full
Bench of four or flve Judges, then
that case must be heard by the
Court at Ernakulam. My respectful
submission to you—I am speaking
in a non-party matter—ig that the
dignity or status of the High Court
is as dear to me as my life and I do
say to you that if there is one High
Court and if you can manage it con-
veniently jand if the State Govern-
ment was able to bear the financial
expenditure, then it would be an
ideal thing for one or two or three
Judges to go about from place to
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place to hear cases. Of course, it
can't be done if there is not suffi-
cient work or if there is no building
because it will be extremely incon-
venient In that case, Therefore,
there is no politics in it. The perma-
nent population of Trivandrum
District, as my hon. friend Mr.
Chatterjee said, is 27 lakhs.

Shri A. M. Thomas: Then it will
include Quilon also. Trivandrum
District alone is much less than that.

Dr. Kafju: It is all in the sou-
thern tip. If the Judges are pro-
vided there and if there Is sufficient
work, the dignity of the High Court
is not less. The High Court remains
where it is. The High Court's
dignity would be lessened if you
were to have—Mr. Trivedi, please
listen to this—four High Courts, each
High Courf going in a different way.
The Udaipur High Court passes a
judgment on its own lines, taking
one view of the law just as we have
it in the Bombay High Court, which
although it listens to the Allahabad
High Court ruling, does not agree
with it. So, if you have two High
Courts, the Travancore High Court
going in one direction and the Co-
chin High Court going another way.
then you might say that the High
Court is broken and its diginity is
affected. But here, the High Court is
one, the Chief Justice is one and all
the Judges of the High Court would
come in turn and no one is perma-
nently appointed to this Court. My
hon. friend Mn Chatterjee will re-
member that people used to go to
Orissa when different Judges in turn
used to move from Patnato Cuttack.
Here, the decision would be the decision
of the Travancore-Cochin High Court
and the case is to be decided in the
name of the Travancore-Cochin High
Court. There is one Chief Justice
and there will be one administrative
office. So the question of dignity of
the High Court in regard to the sub-
ordinate services does not arise.

Shri Matthen: Was the State High
Court consulted?
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Dr, EKatju: I am not disputing
their opinion. They said they were
not in favour of bifurcation of the
High Court, They did not go so
much in favour of Trivandrum or so
much in favour of Ernakulam, but
that is one opinion which they have
expressed. I am entitled to say that
the High Court remaing there and
the Judges would go on in turn.
Even in England, Judges have been
guing on circuit for the last 500
years or so.

Shri Matthen: Has the hon. Minis-
ter read the opinion of the Travan-
core-Cochin High Court?

Dr. Katju: I have seen an extract
of it. From what I have seen I under-
stand that they are against the
bifurcation of the High Court. I am
not suggesting for one moment that
the learmed Judges are not entitled
to form their opinion or express it.
I respectfully submit that the Judges
probably were under the impression
that the two Courts were to be en-
tirely separate.

Shri Matthen: It is not justice to
the Judges to say that they were of
opinion that the two High Courts
would be separate,

Dr. EKatju: My hon, friend just
asked me about the Supreme Court
of India. The Supreme Court of
India has got its own business to do.
In administrative matters, I cannot
possibly lay down a rule that the
State ; Government. or the Central
Government should bow to the Sup-
reme Court august Judges's opinion.
The Chief Justice of India was mnot
asked to give his opinion on the
matter., It is a purely administrative
matter.

Shri A. M. Thomas: I it is an
administrative matter, it will come
within the ambit of the State legis-
lature.

Dr. Katju: That again is a point
of law. It is re-organisation of the
High Court., The High Court is not
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going to be examined. Reorganisa-
tion of the High Court is to be ex-
amined on considerations of public
welfare, litigants’ welfare etc. It is
not a matter which I can refer to
the Chief Justice of the Supreme
Court of India for opinion. The
Chief Justice’s opinion is no doubt
very weighty, but why do you bring
him into the picture at all. Here is
an elaborate debate going on and
motive has been attributed and party
politics are alleged to be Involved.
Is it fair for me to bring in the name
of the Chief Justice of India in the
picture. Suppose. 1 consulted the
Chief Justice of India and he agreed
with me. Hon. Members might say
then that the Chief Justice of India
did not probably have the power to
gone to this matter or that he is
wrong or why should he have been
consulted.

8hri Matihen: He has expressed
his opinion already.

Dr. Kaglu: It is undesirable ta
interrupt me all along.

Shri Matthen: When the hon. .
Minister is going against facts, I
have to correct him.

Dr. Katju: I am only trying to

. answer Mr. Chatterjee’s point.

Shri N. C. Chafterjee: My point
was not appreciated by the hon
Minister. The Chief Justice, during
his wvisit there, expressed some
opinion at Ernakulam and he is re-
ported to have said that it was not
a desirable thing. May I know in
view of that whether the Home Minis-
ter has taken the trouble of know-
ing his views?

Dr. Katju: 1 have not read that
and I would rather not express an
opinion on the question of the Chief
Justice of India going about express-
ing an opinion, So far as this point
is concerned, I am not going to be
influenced by such gpinions. We are
here in Parliament to consider the
matter.
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Shri N. C, Chatterjee: It is not
fair to the Chief Justice of India.

Dr. Katju: The Chief Justice, I
‘might say, has no power to exercise
in this administrative matter.

Shri N. C. Chatterjee: It is a ques-
tion of administration of justice.

Mr. Chairman: It may not be fair
for the Chief Justice of [India to
interfere in a matter which is ab-
solutely the jurisdiction of the Gov-
ernment of India. After all, the
opinion of the Chief Justice has not
been sought by the Government and
s0 he need not have expressed his
opinion,

Dr. EKatju: I do suggest that,
with all respect, we should establish
a convention here not to bring the
judges and the Chief Justice of the
Supreme Court of India into the
debate. because I want to put them
on the highest pedestal, and I do not
want to bring them into a sort of
cockpit of public discussion, . They
are the dispensers of justice. Very
high duty has been assigned to them.

Shri U. M. Trivedi: That is why
we should value their opinions.

Dr. Katju: Sometimes, you know
you are to say, “Oh, my Lord, you
have done it.” But, how can we
say that the opinion is wrong? You
argue the case before the High
Court. very meek, mild and docile,
with all respect, and then you come
out and say ‘Oh, it is wrong, I am
going to the Supreme Court and we
will have justice done there’.

Shri N, C. Chatterjee: Something
more.

Dr. Katju: My hon, friend Mr.
Chatterjee says. ‘‘something more”.
Let us not talk about the judges’
opinions as if they were the opinions
of Manu and other ‘rishis.' I come
back to this matter. It is this, It
is a very short one, namely, there
are eight judges. At the time when
this integration took place, and an
Act was passed, there was a discus-
sion,—I -was not here then—about
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the seat of the executive Governmen
and the seat of the High Court.
There was some sort of a compro-
mise and the thing was pushed
through. From the very first day,
there has been constant agitation and
people in Trivandrum felt *“what.
is this? Up till now, we were hav--
ing our cases, appeals and convictions,
here in Trivandrum, and now we
have got to go for that purpose to
Ernakulm."” My hon. friend may re-
collect that there were private, non-
official Bills introduced there for
thie purpose, and Chief Minister
said. “very well, here is this desir-
able thing. Let us go by the dis-
tances. ; Take one distirict, mamely,
Trivandrum district. It is far south.
There is a building. Let us have
the court there.” The Government
of India have taken extreme care to-
see that the number of Judges does
not exceed three. and it should serve:
as a maximum number, liable to be
reduced. Where is the dignity of the
High Court going to be reduced?’
Now, my hon. friend Mr, Trivedi
brought in Rajasthan and Madhya
Bharat and what not. The rele-
vance of that, I have not been
able to discover, and I do
not know what happened when the
Jodhpur High Court was abolished.

Shri U, M. Trivedi: I am very sorry
you have not followed my point. I
said that a Bench of the Rajasthan
High Court had its seat at Udaipur
also. Not Udaipur High Court. After
the 26th January, 1950, the seat of
the Rajasthan High Court was taken
away or removed by an order of
the Rajpramukh, and not by the
order of the Union Government.

Dr. Katju: I accept what my hon.
friend says. But it is all irrelevant.
Therefore, 1 do not want to say any-
thing on that, I have /come here,
prepared to discuss the Travancore—
Cochin High Court and not to dis-
cuss Jaipur and Bikaner. Mr. Chair-
man, really there is not much to
discuss, -and may I say, with all res-
pect, to my hon. friend who made
the motion for referring the Bill to
the Select Committee, that we have-
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discussed this Bill now for more than
three hours and all the object in
proposing a motion for the Select
Committee has been served. There
is nothing left to be discussed in the
Select Committee. You just go there
and come back. Public opinion is
well-known. You know which way
the Bill goes. Therefore, I move
that the Bill be taken into considera-
tion.

Mr. Chalrman:
Member want that
should be put to
‘House?

Shri Matthen: I beg for leave to
withdraw my amendment.

Does the hon
his amendment
the wvote of the

The amendment was, by leave,
withdrawn.

Mr. Chairman: I will now put the
motion for consideration to the vote
of the House.

The question is:

“That the Bill further to amend
the Travancore-Cochin High
Tourt Act, 1125, as passed by
the Council of States, be taken
into consideration.”

The motion was adopted.
Clause 2.—(Amendment of section 6)

Shri Punnoose: Sir, I am pressing
only one amendment, 1 beg to move:

In page 1, line 12—

-after “Trivandrum” insert “in
the talukas of Quilon, Kottara-
kara, Kunnathur, Pathanamthitta,
Pathanapunam, Shencotiah,
Karunagappally, Mavelikkara and
Thiruvella.”

The argument in favour of this
Bill has been very strongly put by
the hon., Home Minister. Now, all
these taluks are In the Quilon dis-
trict and are nearby Trivandrum.
Trivandrum district has the following
taluks: Thovala, Agastheeswaram,
Kalkulam, Vilavencode, Neduman-
gad and Trivandrum. These four
taluks, Thovala, Agastheeswaram,
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Kalkulam and Vilavancode, come
south of Trivandrum. The Home
Minister will please listen to me.
He is doing things which he does not
know, Barring Trivandrum taluk,
there is only one other taluk In Tri-
vandrum district which is north of
Trivandrum and that is Nedumangad.
It is about 12 miles north of Trivan-
drum. From there begins the Quilon
district, and in 20 miles from the
borders of Trivandrum district, you
get the Quilon district, Quilon town.
at the most, is 45 miles from Tri-
vandrum. Now, under this parti«
cular Bill, people who live 40 miles
away from Trivandrum have to go
to Ernakulam  which is 130 miles
away from Trivandrum. From Quilon,
Ernakulam is about 80 miles. When
you make justice cheap to Trivan-
drum people, why not make itcheap
for Quilon also? Let there be reason-
ableness. Let not the people think
that this House passed legislation
without understanding these impli-
cations. So, therefore, either the
hon. Minister will please accept this
amendment, or I might suggest an-
other thing. People in the Quilon
district consider that in considera-
tlon of the Bar in the Trivandrum
district, Trivandrum Court would be
more convenient and the people from
Quilon would be more helpfully serv-
ed by the court in Trivandrum. Some
such amendment to the effect that those
areas in Quilon. district which would
be more easily served by the Bench
in Trivandrum may be accepted.
Some such amendment which will be
of reasonable help to the people will
be acceptable to me. Otherwise, this
clause, as it is, will look ridiculous.

EKumari Annie Mascarene: I support
it.

Dr. Eatju: I am not prepared to
accept this for the very short reason
that we have considered this matter
very carefully, and have come to the
conclusion that there should be one
solid district which is in the soutt
and which may be assigned this
circuit Bench. So far as the othe:
district is concerned, it has got a life
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of its own. Then there is the Tri-
vandrum Bar., Trivandrum is a
populous town and the Trivandrum
Bar is a good Bar. I do not know
whether there is a good Bar at Quilon,
but .apart from that, you must have
the people coming either this way
or that way. There must be some
definiteness about it.

Shri Punnoose: What I suggested
is nearer.
Dr, Katju: I have seen the geo-

graphy of it. Leaving aside a few vil-
‘ages which may be some 10 or 20
miles nearer, the Trivandrum  dis-
trict as it is would be g suitable area
for' the Division Bench. Therefore, 1
am not prepared, Sir, to accept the
amendment.

Shri Punnoose: I press it.
Mr, Chairman; The question is:
In page 1, line 12,—

after “Trivandrum” insert “in
the talukas of Qujfilon, Kottara4
kara, Kunnathur, Pathanam-
thitta, Pathanapuram, Shencot-
tah, Karunagappally, - Mavelli-
kkara and Thiruvella.”

Some Hon. Members: The “Ayes”
have it.

Mr. Chairman: The “Ayes” will
stand up.

1 find fifteen members are for the
amendment.

Those against will stand qp.

I find a very large majority is

against it.
The motion was negatived.

Clause 2 was added to the Bill.
Claugse 1 was added to the Bill,

The Title and the Enacting Formula
were added to the Bill.

579 P.SD.
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Dr. Katju: I beg to move:
“That the Bill be passed.”

Shri V. G. Deshpande (Guna): I
want to speak on the Bill,

Mr, Chairman: We have already
spent three hours on this Bill

Shri V. G. Deshpande: We tried to
caltch your eye, but could not suc-
ceed,

Mr. Chairman: I should bring to
the motice of hon. members that
there has been no amendment to ‘he
Bill. The Third Reading is normally
conflned to the consideration of any
amendments Rhat are passed. 1
thought that every shade of opinion
was represented in  discussing this
Bill and full opportunity was allow-
ed to members in the discussion, I
expected hon. members would not
take any more time.

Shri V. G. Deshpande: We could
oppose the Bill in the third reading.

Mr, Chalrman: But the scope of
the discussion during the third read-
ing stage is limited.

Some Hon. Members: We will op-
pose the entire Bill.

Mr, Chairman: I do not think any
good would be terved by taking the
time of the House at this stage.

Shri V. G. Deshpande: Very in-
teresting points were raised by the
Home Minister in his serious speech
I want to answer him.

Mr. Chairman: If the hon. Mem-
ber wants to assert his right to speak
at the third reading, I shall give him
a chance. Otherwise, I do not think
any good would be served by any
more discussion. I take it hon. Mem-
bers are agreed.

Shri Kelappan: There is one aspect
that has not been touched, at all.
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Mr, Chairman: An aspect which
has not been touched during three

hours of discussion?
Shri Kelappan: Yes.

Mr. Chairman: And that will affect
the opinion of the House?

I for one feel that in a matter like
this we should not take any more
time. After all the Business Ad-
visory Committee has fixed a time
tablee We have already devoted
more time than we should have on

this Bill and I shquld think hon.
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Members will kind!y accept my ad-

vice and not prolong the discussion
unnecessarily.
Some ‘Hon. Members: All right.

Mr. Chnman: The question is:
“That the Bill be passed.”

The motion was adopted.

The House then adjourned till Half
Past One of the Clock on Wednesday,
the 9th December, 1953.
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